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Mr P.K.Roy for the app1icant 'L 

Mr ..choudhury.Add1.C.0.3.0 for 

respondentc No.1 & 2 and Mrs B. 

Dutta Lor respondent o.5. 

Ifcard 4r Roy ior athaission. 

perused the contents of the ajpll-

cation and the reliefs sought .App-

lication itut tim Xv—kxzf is adittitt 

subject to the deter4nation o 

time limitation 1t the final ha-

ring of this O.A. Issue rictice on 

the rw,pondenta by registered ost. 

Six t-iecks for written statement. 
List on 6.8.96 for written sta- 

teinent and further orders. 
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O.A. 99/96 

: 

6.8.96 	. 	4óhor the applicant. Mr A.1(. 

Choudhury.Md1.C.G.S.0 and DrY.IC.PhUkait 

-• 	 9c1 resppndents. 

Y 	Written statement has not been 

submitted. 
trnent and — 

* 	irther orders on 16.9.96. 

-- 
• I -  _ 	Member 
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'16-.9-9 	Leand)coUns0l M1?.P.K.ROY for' 

1 • 	 the applicant. Learned Addl.C.S. 

. 	Mr..A.K.ChOUdhurY8ee -1 rnortth time 
- 	to file written statement. 
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- 	 Mr P.K.Roy for the applicnt.. Mr 

• 	 , 	A.K.Choudhury,Addl.c.o.S,c for t6.. res' 
• 	 r pondenta.  

- - 	 Vide orderdátod16Q,g6 in M.P 
168/96 the app1i5cajith 	eenaflow 
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t6 	the O.A. The appljcant is 

- • 	
- 	directed to take .teps and 80R co 
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• ,, on the respondent3 within one month. 
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99/96 

o check whether not is nave 

the respondents or not. 	H 

1.2.97. 

Vice-Chairman 

Phukan, learned Sr • Governrm3nt 
sam submits that respondent 
t. want to file written 
s per the office note noticos 

ts No.1, 2 0  3, 6, 8, 9, 10, 

17 are not returned after 

3.3 .1997 for orders. 
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17.3.9 

Learned counsel on behalf of respondent 

Nos. 7 & 8 has prayed for short adjournment for 

filing of written statement. Two weeks time is 

allowed. 

List on 17.3.97 for written statement and 

furher orders. 

Member 	 Vice-Chairman 

The learned counsel for the applicant 

is not present. List it on 21.3.97 for orders. 

Member 	 Vice-Chairman 
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Learned counsel Mr P.1<.. P. 

the applicant. Learned Addi. C.G.S.(. 

A.K. Choudhurt for the respondents. 

Consolidated 	amended 	applict wr 

has been submitted by the applicant. Le.  

copy of the same be served on the responoent. 

List for written staternern 	and 

further orders on 31.12.96. 
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21.3.97 	At the reqwst of Ir P.Z.Roy,1earried, 

coun3el for the ap7llcdnt th cie 1 

adjurnd to 27.3.97 for further  

Mr A.K.Choudhury,Md1.C.G..0 h n 

objection. 
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97 	M1 B.C.Das,le€irned counsel appearing 

on behalf of t;o applicant prays for 

adjourront of the case for personal 

reason • Mr A.J< .Choudhury. learned Add's, 

c.o..c and Dr Y.K.phukan,learned Sr. 

GoVt.AdVcCate, Assent have no objection 

in greintLig adjour'unont. 

Liat on 22.7.97 for hearing. 
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16.1.98 	Let the case be listed for 

hearing on 10.3.1998. 

10-3-98 	Case is ready for hearing. 

List for hearing on 22-6-98. 
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7.4.97 
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The office note indicates that notices 

were duly served on respondent Nos. 1 to 5, 9 

and 14: Respondent Nos.7 and 8 also have already 

entered appearance. The A/D in respect of the 

other respondents have not returned after service. 

As the steps had been taken on 29.11.1S& the 

• notices are presumed to be served on them also. 

However, respondent Nos.13 and 15 have refused 

to accept the notices which will be evident from 

the postal remark on the cover of the envelope, 

"Refused". The notices are taken to be served 

on these two respondents also. 

Respondent Nos.1 and 5 have already 

filed written statement. Mr P.K. Roy, learned 

counsel for the applicant, prays for 2 weeks time 

to file rejoinder. We feel that one weeks time 

is sufficient for filing rejoinder. Accordingly we 

grant one week to file rejoinder, if any. 

List on 24.4.97. 

M ber 	 Vice-Chairman 
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24.4.97 Respondents No.1 & 5 have already 

filed Written statements. Mr!BiR.'Sharma b.  

learned counsel appearing on behalf of 

respondent No.14 informs this Tribunal 

that he will rely on the written statement 

filed by respondents No.1 & 5. Mr N.Du.tta, 
learned Counsel for respondents No.7 & 8 
also similarly rely on the uritten state-

ment of respondents No.]. & 5. 
Let this case be listed for hearing 

on 27.5.97. The case will be talcert up for 

hearing at Shillong as it relates to I4eg1 
laya. 

A-- ' 
Member 

pq 

rA 

A----  
Vie e—Ch airman 



O.A. 99/96 

Notes of the Registry 
	

Date 

18 .1 .99 
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Order of the Tribunaf 	' 

I 
Heard counsel for the parties. 

Hearing concluded. Judgment delivered 

in open Court s  kept in separate sheets • 
The application is disposed of in 

terms of the order. No order as dO coats. 

MeMber 	 vice-Chairman 
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B 	Order 

Case is ready for hearing. List 
for hearing  on 6-1-99 for hearing. 

Vice-Chairman 

H - • 

• 	- 	Case is adjourned ti]112.1.99. 

By Order 
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•li Pate 	) iQrde4 ofth TiibuiiaUo 

29.6.98 lLe.l.th.is 	case 	be listed 	on 	5.8.98 

a1onwith 0.A.No.98/96. 

- Member Vice-Chairman 
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9011.98 Division Bench is not availabié' 

Case is ajourned to 
I 

17,12.98. 
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CENTRAL ADMINISTRAT 1W TRIBUNAL 
GUAHATI BENCH :::CUWA1-iATI-5. 

O.A.No. 	98 of 1996 and 99 of 1996. 

DlT OF DECISION.. . 

Shri M.S.Syiem and Shri S.G.Momin 	 (PETITIONER(s) 

hri A. Roy. 	 ADVOCATJ. FOit 'i'H - ..--.--.- -. 
	 PETITIOILR(S) 

VLRSUS 

Union of India & Ors. 	 RSPONbLNT(S) 

Sri B.C.Pathak,Add1.C..S.0 	 ADVOCATE FOR 'JIE 
Dr Y.K.phukan. Sr.Govt.Advocate,Assam & 	 RESPONIy1. 
Mr A.Sarma & Ms B.Dutta,Govt.Advocate,Megha1aya 

TFM,  HON I BLE JUSTICE SHRI D.N.BARU/H, VICE CHAIRMAN 

T HIL HONSBLE SHRI O.L.SANGLYINE, ADMINISTRATIVE MEMBER. 

Whether reporters of local papers may be allowed to 
see the Judgrncnt I 

To be referred to the Rerter or not ? 

Whether their Lordships wish to see the fair copy 
of the judgment ? 

Whether the Judgmtnt is to be circulated to the other 
Benches 7 

Judgment delivered by Hon'ble jcé..Charnjjp. 

A 

116 

___ 	 ': 



CENTRAL AtI4INISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

We 	

Date of Order s This the 18th Day of january.1999. 

Justice Shri D.N.BarUah. ViCe.-ChairTnafl. 

Shri G.L.Sanglyirle, Administrative Member. 

original ApplicatiOn No.98 of 1996. 

Shri. Maitty Srord Sylern, IPS 
	 Applicant 

By Advocate _ 1 Shri A. RCy 	..: :'. 

- Versus - 

Union of India & Ors. 	 • Respondents. 

Original Application No. 99 of 1996. 

Shri Skylance C. Momin, IPS 
	

S • • Applicant 

By AdvccateShri A.Roy. 

- Versus - 

Union of India & Ors. 	 . • . Respondents. 

By Advoc ate &i B.0 .athak,Addl .0 .G.S.0 
for respondentS No.1 & 2. Dr Y.K.PhukanSr. 
Govt.Advocate for respondent No.4 Mr A.Sarma. 

MS B.D1tta,GOVt.AdVOCate Meghalaya for respon-
dent No.5 P in both the cases. 

ORDER 

BARUAH J.(V.C) 

The above two original Applications involve common 

questions of law and similar facts. For the purpose of 

disposal of these two applications necessary facts are as 

follows 

The applicants were inducted to the Meghalaya Police 

Service (for. short MPS) after holding a competitive exam!-

nation. On completion of the training and probationary period 

both of them were posted as Deputy &iperintendent of police 

(for short DSP) in the State of Meghalaya. In December 1976 

the Meghalaya police Service Rules were framed. lbcut 9 years 

contd. .2 
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after 	in June 1985, the applicants were promoted to the 

Q Senior Scale of NPS. The applicantsclajjJ that theye 

recepients of various medals. For appointment to the Indian 

Police Service (IPs for short) under the IpS (Recruitment) 

Rules, 1954 the 00  
Assarn-Meghalaya Joint Cadre Consisted of 

73 posts and out of them 17 posts were for the State of 

Meghalaya. In July 1985 the central Government approvd 

Meghalaya Civil Se rvice (Mcs) as a State Civil Servide for 

the purpose of recruitment to lAS under lAS Recruitment 

Rules, 1954 with lAS (Jppointrnent by Promotion) Regulations, 

1955. During the period from February 1986 to- April 1989 

the State Government made correspondences with the Central 

Government for the purpose of approval of the Meghalaya 

Police 5ervice (MPS for short) as a feeder service for 

promotion to IPS. According to the applicants however no 

such approval was necessary and the State Government Was 

unnecessarily engaged in such Correspondences. In Aprij. 

1989 the Joint Cadre Authority approved the proposal of 

recognition of MPS as feeder service for appointment to the 

fl's by promotion. The namesof both the applicants had been 

forwarded for inclusion of their names in the select list 

for promotion to IPS. The Selection Committee for promotion 

to IPS had knex met in the year 1989 and 1990. However, the 

names of the applicants were not considered though they 

were eligible to be considered. Only in the month of March 

1991 the applicants were selected for appointment to the 

IPS by the Selection Conunit.tee held on 12.3.1991 and pursuant 

to this selection the applicants were promoted to IPS in 21.2. 

1992. The ease of the applicants is that they ought to have 

been considered for appointment to fl'S by promotion as f ar 

back as in 1983 when they came within the zone of consdera 

tiori and were eligible for promotion. However this was not 

contd.. 3 



done. By Annexure-T order dated 1O.8.1993 both the applicants 

were given 1987 as their year of. allotment which., according 

to the applicants, was not just and proper. They ought to 

have been given year of allotment on earlier dates • As their 

cases were not takeninto consideration the applIcants were 

prejudiced. Thereafter, the applicant in 0.A.98/96 submitted 

Anneire-U representation dated 29.3.1994 to the SpecIal 

Secretary to the Government of Meghalaya and the applicant 

in O.A.99/96 also submitted Annexure-U representation dated 

29.3.1994 to the Chief Secretary to the Government of Meghalaya 

and by Annexure-V letter dated 19.5 .1994 both the representa-

tions were forwarded to the Government of India, Ministry of 

Home Affairs for its decision. It is pertinent to mention 

here that because of the long pending of the representations 

both the applicants approached this 'rribunal by filing thee. 

• two applications and only after filing of the applications 

• the representations were disposed of by rejecting the prayer. 

After disposal of the representations the applicants praye:d 

for amendment of their original Applications by filing Misc. 

petitions and amendments had been allowed. 

2. 	In due course the respondent No.1 had filed the written 

statement controverting the claim of the applicants. In para 

18 of the written statement the respondent had stated that 

there was no inaction or delay on the part of the Central 

Government. The applicants have no right to claim appointment 

to IPS in terms of regulation 2(1)(j)(iI)of IPS (Appointment 

by Promotion) Regulations, 1955. It is the State Government 

which has to decide whether to induct sps officers to IPS or 

not. The paragraph 18 is quoted below : 

"That with reference to paragraph 
6.39 of the application, the an-
wering respondent begs to state 
that there was no inaction or delay 

contd .4 
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on the part of the Central Government. 
In terms o regulation .2(1)(J)(ii) of 
IPS (Appointment by Promotion) Regulation 
1955, the applIcant has no right to 
laim:appointment to IPS, It 'is the 
State Govt. which has to decide whether 
to induct SpS officers to IPS or not. 
The State Govt. vide their notification 
dated 5.4.90, recognised the Meghalaya 
Police Service-as feeder service for 
the purpose of appointment to IPS. 
Meghalaya• Police Service Was not a 
feeder service prior to 5.4.90, therefOre 
the applicant has no ves.td right for 
consideration for promotion to IPS prior 
to that date. The seniority and year of 
allotments in the Indian Police Service 
of the applicant and respondent Nos. 6, 
7 & 8 has correctly been fixed under rule 
3(ii).of IPS (Regulation of Seniority) 
Rules, 1988. Megha.laya Police Service was 
recognised as feederservice 4fór the 
purposes of appointment to IPS from 
5.4.90 i.e. much after the enactment of 
seniority Rules, 1988, therefore the 
said rules has caused no hardShip to the 
applicant. This case is not a fit case 
to invoke rule 3 of lAS (Condition of 
Service - Residuary Matters) Rtiles,1960. 
Meghalaya Police Service was declared 
feeder service in April, 1990. No 
Selection Committee Meetings prior to 
1990 Can be convened." 

Again in para 21 of the written Statement the respondent 

No.1 has stated as under :- 

"That with reference to paragraph 6.42 & 
6.43 of the application, the answering 
respondent begs to state that the rule 
position quoted in this pára is adrnittec 
The Govt. of India decisicn No.1 below 
rule, 3 of the AIS (Conditions of ServicE 
Residuary Matters) Rules, 1960 providE 

that :- 

'A doubt was raised whether the power 
of relaxing ruleS .was'intended to 
be applicable to "Recruitment Rules' 
also. 

The Government of India have he ic 
that the "Recruitment Rules" cannOt 
• be relaxed under rule 3 of: AIS 
(Conditions of Service - Residuary 

Matters) Rules, 1960.' In view of 
the above, it is not possible to 
invoke the power vested in the Govt. 
of India under imle 3 of the afore-. 
said Residuary Matters Rules to re 1a 
the relevant rules for initial induc-
tion of applicant to IPS.." 

contd.,5 
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3 	The State of Meghalaya, respondent 	has also 

In its written statement disputed the claim of the applicant.. 

In paragraph 10 of the written statement the respondent o. 

5 has stated as under : 

• . •• • official steps have been taken 
by the State Government on repeated 
occasions In respect of the matter and 
as such the allegation of the applIcant 
is not sustainable, since all the vacan-
cies were utilised by the GOverinent 
Assam with the knowledge of all concerned 
at that time, subsequently these feeder 
post ceased to be available to the Govern-
ment of Msam and thereafter Government 
of Meghalaya In accordance with the 
Government of Assam and Government of 
Meghalaya agreement have systematically 
made use of the opportunities available 
to the MPS officers." 

we have heard Mr A.Roy, learned counsel appearing 

on behalf of the applicants, Mr A.Deb Roy, learned Sr.CG4 

s.c appearing on behalf of the respondent Nos. 1 & 2 MrS 

BDutta, Government Advocate, Meghalaya. appearing on behalf 

of the respondent No.5 and Mr B.K.Sharmat learned counsel 

appearing on behalf of the respondent No.14. 

Mr A.Roy submits that the authority concerned have 

unreasonably delayed the promotion of the applicants even 

though the applicants became eligible and came within the 

zone of consideration as far back in 1983. The promotion 

has been denied b'y the authority concerned on misinterpre-

tation of Rule 2. The respondent No.1 in his written statement 

has stated that it is for the State Governrneht to take steps 

for recognition of the State Police Service as a feeder 

service. The respondents further stated that the Meghalaya 

Police Service Was not a feeder service prior to 5.4.1990, 

the date of notification by which the Meghalaya Police 

Service Was recognised as a fêder service by the State 

Government. Therefore, the applicants were not, entitled to 

claim promotion prior to the recognition. Mr A.Roy has drawn 

contd..6 
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our attentjon to two different provisions of Ii'S (Recruitment.). 

Rules, 1954 .(for short Recruitment Rules).Mr Roy hasfirst 

drawn our attention to rule 2(g), which is reproduced below: 

"2(g) 	State police Service 	means 
(1) for the purpose of filling 	 . . A.  

vacancies in the Indian police  
Service Cadre for the Arunachal 

• 	 pradesh, Gôa, Mizoram Union Terri-  

tories under Rule 9, any of the 
following service namely:- 	. 	. 

(a) the Delhi, Andaman and NiCobar Islands 
police Service; 

• 	. 	
(b) The Goa police Service; 

(c) The Police Service; 	. 

• 	 (d) the ponicherry police Service; 

(e) the Arunachal pradesh police Service; 

(ii) in -all other cases, the Principal Police 
Service of. a State,a member of which 
normally holds charge of a sub-division 
of a district for purpbses of police 

• 	 Administration and includes..any other 
duly constituted police serv.ces lunc- 
tioningin a.State.WhiCri 	secIareay 
the State Government to be equi.vai.ent 
ttL." (.DnWasis. supplied) . 

According to Mr Roy. by the definition itself the Meghalaya 

police Service is the principal police Service which is a 

"State Police Service." Mr Roy has also drawnour attention 

to Rule 4 (1)(b) of the Recruitment Rule by which he wants 7 

to show that recruitment to the IPS by promotion Is through 

promotion of substantive members of a State police Service. 

Mr Roy has further drawn our attention to Rule 2(1)d) of 

the Indian police Service. (Appointment by promotion).Regula- 

tions, 1955. This rule provides the same manner of defina- 

ticn of "State police Service" as defined in the IPS 

(Recruitment) Rules, 1954 reproduced above. Byreferring 

to the above rulesMr Roy submits that, as per the definition ,• 	 . 

• 	uhdoubtedly the Meghalaya Police 'ervice is the principal 

'police Service of the State of Meghalaya and, therefore, it 

• 	is a State,Police Service within the meaning of the Regula- 

tion. Therefore, no order or approval Is necessary by the 

contd..7 
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ii 	State Government or by the Central Government to make, the 

regha1aya police ericas a feeder service. It is a .féèe 

àervice since inception which fulfills the condition.The 

Central Government was definitely wrong in denying the 

promotion of the applicants to the IPS cadre on the groun1 

that the Meghalaya police Service was not recoised as a'1.' 
feeder service prior, to 5.4.1990. Mr Roy further subrnits;4 

that State Government Was also under mistaken belief in 

seeking approval from the Central Governmentinasmuch as 

such approval was not contemplated at all under the provisions 

of the rules aforesaid. Besides these, Mr Roy submits even 

if the Central Government took such a stand, by a letter 

dated 23.2.1990, nnexure-N, to the original application 

the Central Government had informed that approval or recog-

nition was not necessary. We quote' the relevant portion of 

the letter dated 23.2.1990  

"Subject : Recogniticn of theM.P.S. as 
a Feeder Service for appointment to 
IpS by promotion - Proposal for. 

Sir, 
I am directedto refer to your letter 

No.HPL/76/77/243 dated 31st October, 
1989 on the subject mentioned above and 
to say that the feeder service for 
Indian police Service have been defined 
in the sub-rule 2(j)(ii) of I.P.S 
(Appointment by promotion) Regulations,: 
1955 was the principal service of the 
State. In case M.P.S fulfils these 
conditions, it automatically become 
the feeder service. However, it is not 
clear under what rule such a recognition 
has been sought for." 

In the written statement the respondents have remained silent. 

Mr Roy further submits that It is sufficient that this was 

a letter in fact written by the Central Government to the 

State Government. Mr Roy further submits that the stand 

taken in the Written statement was contradictory to the 

ccntd..8 
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1 
letter (Annexure'-N) dated 23.2.1990. He further submits 

that though the written statement of the respondent No.1 

showsthat the applicant was not entitled to get promotion 

prior to 5.4.1990, nevertheless the year of allotment was 

given as 1987; if they were not entitled to recruitment 

to IPS as Meghalaya Police 5ervlce was not recognised as 

a feeder service prior to 5.4.1990, the question of assigning 

1987 as their year of allotment by giving weightage of. 

State police Service would not have arisen. By saying so, 

Mr Roy submits that, in fact, the Government gave recogni-

tion to the MPS prior to 1990. 	for the purpose of giving 

wei.ghtage. Annexure-O to the Original Application is a 

notifiction by which the State of Meghalaya has given the 

approval of Meghalaya Police Service as feeder service. 

According to Mr Roy. the State of Meghalaya has no jurisdic-

tion in giving such approval. Mr Roy alternatively argued 

that even assuming that recognition as feeder service is 

necessary then also the Joint Cadre Authority having 

approved as far back in April 1989, the authority had 

delayed the consideration for appointment of the applicants 

by promotion to the IPS. Therefore, at any rate according 

to Mr Roy, the decision of the authorities concerned was 

not correct. 

6. 	Mr A.Lb Roy very fairly submits that the Annexure-N 

letter dated 23 .2.1990 is contradictory to the stand taken 

in the written statement. If AnnexureN is correct, in that 

case the recognition Was not necessary. Wriile considering 

this aspect of the matter Mr Deb Roy very fairly submits 

that this aspect was not taken into consideration. Mr Deb 

Roy also submits that the claim is barred by limitation 

as it relates to the year 1983. Therefore, the same cannot 

come into consideration before this Tribunal. 

ccntd. .9 
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Government Advocate, Meghalaya on the other hand 

submits that because of certain confusion initially .the 

matter could not be considered. However, according to the 

Government Advocate, the moment confusion disappeared State 

Government took steps for appointment by promotion. The 

learned Govt. Advocate also submits that in view of the 

provision of rule in all probability the approval was not 

necessary. 

Mr B.K.Sharma, learned counsel for the 14th respondent 

tries to support the stand taken by the Union of India. 

He further submits that when the IPS Recruitment Rules of 

1954 and Regulations of 1955 came into force, the Meghalaya 

police Service Rules were not in existence, .theref ore the 

tule making authority could not have anticipated to include 

MPS and the definition therefore was not applicable to the 

State of Mehalaya and as such, according to him recognition 

was necessary. Regarding Annexure-N to the Original Appli-

cation, Mr Sharma submits that it lays down conditions of 

fulfilment and without fulfilling the conditions the recog -

nition was necessary. Mr Sharma also submits that the period 

from 1983-91 is hopelessly time barred and the Tribunal •  

cannot look into the Claim. Mr Sharrna further submits that 

quota having been utilised by the State of ASSaJn this could 

not be reopened by the authority and therefore applicants' 

claim cannot be entertained at this stage. Mr Sharma further 

submits that the authority rightly considered the case of 

the applicant in the year 1991 after the recognition of 

Meghalaya police Service in April, 1990. 

On hearing the counsel for the parties it is to be 

seen whether the applicants are entitled to the benefit as 

claimed.. The provisions contained in the Recruitment Ruls 

contd. .10 
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and In the 	
of 1955 mentioned herejnabe have 

Service 
not defined what the State PolIceLis. Before taking a 

decjion the respondents ought to consider this aspect of 

the matter. We have perused Annexure-U representations and 

also the order dated 18.7.1996 passed by the Authority at 

In the representatjons.the applicts hav e  

given details of their case but the representations were 

disposed of by the order. Annexure t-1, withcut assigning 

any reason tc the points raised by the applicats The 

relevant porticn is reproduced herein 
 

representati on  
said officers have been carefully examined 
and it is regretted that the same cannot 
be agreed to.' 

The provisions of rules and others ought to have been taken 

into consideration. Therefore, in our opinion, in order to 

know 
the mind of the authority a detail reasoned order is 

necessary. 

10. 	In view of the above we dispose of the Original 

Ippl1cations With direction to the respondent NO.1 to dispose 

of the representations at Annexure-U by a reasoned order. 

The applicants may file yet another representation each 

giving detail of their cases within a period of 3 weeks 

from today. If such representation is filed, respondents 

shall also consider the fresh representations if filed as 

directed above and dispose of the entire matter by a reasoned 

order within a period of three months from the date of 

receipt of the representations of the applicants. If no 

representation is filed the respondent shall dispose of the 

existing representations within a period of three months 

from today. Mr B.JcSharrna submits that respondent No.14 

may also be given anopportunity to explain his case. 

I 

I I , ~ ,.,AL 

.1 	c• 

I 

contd . . . 11 
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IN THE CTRJL jINISTR?jTVE TRIBUNb.L, G'JW?JJAfl BENCH, 

GUWAHA. 

0.A. No. 99 of 1996. 

Particul ars of the ]pli c 

- 	Shri Sky-Lance G. Momin, I. P. 5., 

- 	Supeintedt of Police, 

West Garo Hills, Tara, 

Partici lLarsofthe ent. 

1 • Union of India, 

through the Secretary to the 

Govt. of India, Home Darthnt, 

New Delhi. 

2. Union Public Service Co mission, 

Dholpur House, 

New Delhi. 

3, Joint Cadre ;uthozty, 

Assm-Negha1aya Joint Caere, 

rreseited by the Co nissioner & 

secretary to the Govt. of Assgn, 

(Personnel (z) 	Deptt.), 

Di spur. 

4. State of zss, 

through the Chief Secretary to the 

Govt, of hssi, Dispur. 

••. •. . 



-L AL- 

- 	2 	- 

State of Nea1aye, 

thiough the Chief Secretary to the 

Govt, of Neghe1aya, Shiilong. 

Shri ?.K.Nath, 1.1.5., 

Kahilipara, Ojwaheti - 19. 

7, Shri N.N.Dutta, I.P.5,, 

Comm an dë t, 8th ?. P. B attalion, 

B arhampur, Assam. 

8 • 	hrj P. D. Gswi, I. P. S., 

s.P., 	C.B., hssam, 

Guw ab ati. 

Shri Pitbar Deri, I.P.s,, 

?.I.G. (1), 

Office of the Director Gsler&. of Police, 

Assam, O.iwahati. 

Shri PallaV Ehattachanjee, II'S., 

s.p., thubxj. 

Di s tri ct - Ehubri, Ass jn. 

Shni 5.B.Siricjh, I.P.s., 

Asstt. Director, Bureau of Police Research, 

& Dee1oprni t, P. G. 0. Complex, 

L adi Road, New Delhi. 

Shni Ani.'. Kr. Jh, I.P.$., 

S. P. K arimgenj, 

51 
	

P.O. - & Diet. - Kanimgenj. 

13, shri Jyotirmoy Chakravarty, II'S., 

Cornrnendent, 2d1a.P.Bn., 

De rg aofl. 

14. • . . • . • 
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14. Ram Prak ash Agaxwal, 

$. p., C. B. I., N agpu r. 

.t5. Sri. •R.Chidra Nathi, I.P.S., 

C/O. Ministry of Home Affairs, 

New Delhi. 

16. A.K.Sinha Keshyap, I.P.., 

C/C. Secretary to the GDvt, of Assn, 

(Home teptt.), 

Di spur. 

170 B.Lgbh Bur, IPS., 

.p., Ri..thoi district, 

Nongpoh. 

Meghalye. 

3. 	Detail 

Parti o.1ars of the order again st which the 

application is made. 

(i) Letter NO. I15016/37/92-IPS-1. dated 10.8.93 

issued by the Under Secretary to the Govt. of 

India, NHA, New Delhi, fixing the applicant's 

year of a:,-3.otment in the year 1987. 

(ii).... 

eil 
cp 
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(ii) Disosa:1 of applicant' s representation 

dated 29.3.93 by the Govt. of Indiaafter 

6bout 2 years by  a cryptic and non-speaking 

order vide letter No. I-15016/37/92-Ip5_I 

dated 16.7.96 issued by the Under Secretry 

to the GDvt. of India, Ninistry of Hone 

Affairs, New Delhi, communicated to the 

applicant by the Under Secretary, Home 

(Police) Deperthent, Gvt. of Neghalya 

vide letter No. HPL.16/90/Pt./54 dated 

29.8.96. 

Jurisdiction of the Tribunal : 

The applicant declares that the subject matter of the order 

impucied in this case is within the jurisdiction of the 

Tribunal. 

Limitation. 

i application ibr condonation of delay is being filed 

along WI th this 0. A. as an eZun  dan t caution though there i s 

no delay in filing the case. 

Pact s f_thse. 

6.1. 	That the applicant, 	a d.tizen of India and 

a tribal of the state of Meghalaya, has become a victim 

of continued State inaction and apathy and the persitit 

injustice, irieqiity and unfairness in action writs so large 

in the instant case that the applicant is left with no 

other renedy but to approach this Hci'ble Tribunal denending 

justice. That to fulfil the long standing aspiration 

of the tribels of. Necielaya for seif-adninistration to rEnove 
4.' __ ...... 
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the feeling of dqrivatiori anongst the tdbal because of 

the cetury old and inherent ills of our class-based society.  

the State of Meghalaya was created in the year 1972 with 

the promise of equal opportunity d equal treatmeit. 

But the irony of fate of the applicant s case is that, 

eve, after the lapse of 24 years of its inction, 

he is not treated at par with the people similarly situated 

with the other parts of the countx.y and despite having power 

vested in than by l, the Govt. is not exercising that 

power to give proper relief to the applicant. 

6.2. 	That coriseqient upon fonnatiori of the new 

State of Megha1ya in 1972 carving Out from Ass, 

the edsting departhcnts of the Govt. of Assn were 

bifurcated and separate departhents were created for 

1viea1aya and for the purpose of recruitment of its own 

officers in the State Civil Service and other allied 

service, I1eghalaya Public Service Commission (MPS. in 

short) was constituted in 1972 itself under the provisions 

of Chapter II of Part XIV of the Constitution of India vide 

Govt. of Meghalayc notification No. Pt.136/72/56 dated 

14.9.92. 

6. 2U). 	That the M.P. S. C. after about two years i.e. on 

27. 3.74 made aa advertisanent 4o r c,mbined recruitment 

of Extra Assistant Commissioner and Deputy Superintendent 

of Police (Dy. S.P. in short) for the State of Meghalaya. 

6 • 3. . . . . . . 
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63. 	That pursult to the said advertisanent dated 

27.3.74, 14.P.S.C. con&icted an interview when the 

applicant had appeared id was selected for appointment as 

D. S.P. end u1t.Lmatety he was appo.nted in the 

se post and posted under the &iperinten.dent of 

Police, Khasi Fulls, Shillong, vide Govt. notjfjcatjo 

No. HPL.153/73/Pt.13 /14 dated 16.12.75. The applicant was 

subseuent1y sent for training in the Assan Police Training 

College, Deran, end on successful ompietion of his 

training d the probationary period, the Govt. posted him 

as Assistent QDrnm&dant, 1st Neghalayc Police Battalion, 

Shillong, where he joined on 14.3.77. 

A copy of the order dated 16 • 12.75 is 6qnexeel as 

Ann exire - 'A' to this application. 

	

6.4. 	That for the purpose of reilating the appointment 

and condition of service of the person appointed to the 

N. P. S., the Governor of Meghalays, in exercise of his 

power conferred under Article 309 of the Constitution 

of India, made a rule nrnely - the Neghelaya Police ServIce 

,i1es, 1976, whidi cane into effect from 14.12.1976. 

	

6.5. 	That the applicant states that after having 

served in the various capacities for abut 9 (nine) years 

in the...,... 
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in the junior scale of M. P. 5. the plicxt was promoted 

into the senior sca.,.e of M.P.S. on 23.7.85 vide Gvt. 

Notification No. HPL.417/75/85 dated 23.7.85 and on 

promotion as such he was transferred as Asstt. S.P.,East 

Khasi Hills where he joined on 26.7.85 end ultimately 

on 8.3.96 he took charge as perinteideit of Police, 

west Gem Hills, Tura, The VplicEot is substntive in 

the State PoliCe Service id following are the details of 

the postings held by him during the last 20 years of service. 

Post held. From. 'lb 

 Asstt. Commandant, 1st. MCP.]3. 14.3.77 3.2.78. 

 Dt. $P(DSB) 	D,ira. 6.2.78, 25.2.78. 

 SDPO, Bara. - 	21.8.80. 10.8.81. 

 Asstt, Comdt, 2nd MCP.Bn. - 	1.6.82. 26.9.83. 

 S.D.P.O., 2mpet.L. - 	..6.2.83. 25.7.85. 

 1d&i. 	S.P. Shi.,.Stong - 	26.7.85. 1.9.86. 

 Addi. S.P., 	In111trat.oa. - 	1.9.86. .tO.5.88. 

 S.F., Jaintia H.L.u.s. - 	29.9.86. 2.1.89. 

 5.p.Infij.tretion end 
s.P., Jaiatiafli.u.s. - 	11.5.88. 

.0. Omndt. Znd NCP. Bn. - 	.L6...89. ....1.t.89. 

West GaVD Hills. - 	1.7.87. 10.10.91. 

12. 5.2., E a s t Garo Hills. - 	20.2.90. 19.3.90. 

13 • ODmrnn dt. 	2nd MCP. En. - 	31.10. 9j. • 20.2.92. 

14 • Comri dt. 	2nd N. C. P. En. - 	at • 2.92. t4 • 3 • 95 (as IP 

 s.P., Infiltration. - 	21.3.95. 1.3.96. 

 S.F., West Garo Hills. - 	8.3.96. till date. 

A Copy. . . . . . 
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A CO , Y of the notification dated 23.7.85 is annexed 

as innecure - B to this application. 

	

6.6. 	That the appiic&t states that he has an unbletisb9 

service record and achieved various distinctions. He is 

second nongst the MPS. officers and from the enormous 

appreciatons received by him frDrn his superior officers, 

he has a reasonable belief that, he has afl outstE0dt(19 

record in his ACR. .thzoughout. He also received 

P resi d t' a P0 ii ce Medal fo r men tori ou a a ervi Ce. 

Copies of some of the appreciation letters received 

by him are annexed hereto as Annexre - C'-serioUs to 

this applicatiofl. 

	

6.7. 	That the applicant  states. that for the purpose 

of appointment into the I. P. 5. from amongst the State 

Police Service Officers and through other methods under 

the Indian Police Service (R uithent) Ru1s, 1954, 

fo1cwing creation of the State of NecjhalaYe, the cadre 

strength of Assan under the Indian Police service (Cadre) 

Rules, 1954 (ifl short Cadre Rules) had to be rejc€d and the 

share of str&gth bezeefl the constituent states in the 

Joint Caere of Assan, Meghalaya has been fixed as follows, 

which took into effect from 1989. 

Assafl 	 - 	56. 

MeghalaYC. - 	17. 

6.8. . . . . 
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6.8. 	That the 73 posts stated above, 34 posts were 

fixed to be filled up by promotion fxm the State Police 

Service officers and acoorothg to the I.P.S. (Fixation 

of Cadre Strength) Tith 	meit RegulaUon, 1989, the 

ratio of pr8motion poets for Assfl d Megh&.aya are 

260. 

6.9. 	That the ap3.icant states that the Govt. of 

India through their letter No. 14015/45/79-7US(I) dated 

23.7.85 cnveyed their approval for recognition of 

Megh&.aya Civil service (MCS) as State Civil Service for 

the purpose of reczuitrnSit to the lAS by promotion under 

sub-clause (ii) of C1se (g) of wile 2 of the IS 

(RecruitmE1 t) R21 es 1954 read with sub-cl ause (2) of 

Clause (j) of sub_regulatiOn 2 of lAS (Appointhit by 

promotion) Regulation 1955, although the aforesaid rules 

does not in any way contaiiplate that the approval of the 

Govt. of India is required. The Gvt. of India therefore 

did not applY its mind and approved the sam. e although 

wh approval for recoguition of M.P.S. as feeder service 

was sought by the Govt. of Meghalaya, it clarified the 

legal poitiori and by giving correct interpretation of 

rule 2(j)(ii) of the I.P.S. (AppOintTieA1t by promotion) Regu-

lation, 1955, stated that such recognition of the Govt. 

of India is not necessary vide their letter dated 23. 2.90 

- 'N to the Applicatiofl). 

A copy. . . . . . S 

IN 
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z opy of the letter dated 23.7.85 is ainexed 

hereto as ?nneure - '.D' to this application. 

6.10. 	That the aforesaid letter dated 23.7.85 

reagnisir1g M..S. as State Civil SeLvice therefore led 

the Govt. of Mea1ra, or for that matter the Joint 

C adre ?u tho ri ty (as wou ). d app ear from ?nn exu re - 

letter dated 2& 27.8.87) to believe that similar recognition 

in reapect of LP.S. would also be req.iired for the 

purpose of promotion to the I.P.s. The Govt. of Necjha3.aya, 

therefore continued to mike a series of corresondence 

with the Govt. of India for necessaLy approv&. in this 

regard and it is only their letter dated 23. 2.90 by which 

they clarLfied the position. the applic&it therefore could 

not appad the Hon'b3.e Tribunal earlier for proper relief. 

6.11. 	That the app3.iant states that although miy 

of the M.P. S. officers including the applicant were eligible 

for promo tion to the I. P. S. against the Va can ci es 

earmarked for Megh&aya Wing of the Joint Cadre of Ass-

Meghelaya, yet the Govt. of Megh&aya took no sts to 

forward their nes before the Selection CozTrn-iittee on the 

mistaken belief that the state Police Service is recuired 

to be recognised as a feeder service by the Govt. of. India 

as in the case of NCS as stated above. 

601.  2. . . . . . • . • - 
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6.12. 	That 3Dr the aforesaid inaction on the part of 

the G3vt, of Megha.iaya, the vacancies meant to be filled 

up by prr.motion from the M.P.S. officers fixed under the 

Cadre Rile, were utilised by the Gvt, of 	and the 

applicant ontinued to be de.ved of his de promotion 

to the IPS. from 1983 wh en he was eligible i3r onsideratiori 

for promotion. The (bvt. of IncUa, with the conrrence 

of the J cint Cadre 2uthority, therere appointed the 

APS. officers although they had no jurisdiction to make 

such appointmEnt. 

6.13. 	That the applicant states that Regulation 5 of 

the Indi& Police Service (Appointment by Promotion) 

Regulation, 1955 provides as follows :- 

5. 	Preparation of a list of suitable officers - 

1.. 	Each Committee shaj.1 ordinarily meet at 

intervals not exceeding one year and prepare a list 

of such maers f the State Police Sen7lce (emphasis 

s,-jppjiec4 as are h el d by th em to be suitable r 

promotion to the service. The number of members of 

the State Police Service included in the list shall not 

be more than twice the number of substantive vacancies 

anticipated in the course of the period of twelve 

months...... 

4 



months, commeicing from the date of preration of 

the list, in the post ava.Uable for then under Rule 9 

of the Rec itnent Rules, or So per ceit of th e  

senior posts shown against itns 1 arid 2 of the 

Cadre Schedule of each State or group of States, 

whichever is greeter. 

- (2) 	The Committee shall consider for inclusion 

in the said list, the cases of mbers of the State 

Police Service in the order of seniority in that 

service of a number which is equal to three tirne 

the number referred to in sub.regu1tjon (1). 

Provided that such restriction shall not apply 

in respect of a State where the total number of 

eligible officers is less than three times the 

maximum pernissible size of the select list d in 

such a case the Committee shall consider all the 

eligible officers : 

Provided further that in computing the number 

for inclusion in the s field consideration, the number 

of officers referred to in sub-regul ation (3) shall 

be exckuded. 

Provided also that the Committee shall not 

consider the case of a mnber of the State Police 

se rv-j ce. . . . . 
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Service unless, on the first day of January of 

the year in which it meets he is substantive in the 

State Police Service arid has ompleted not less than 

eight years of oDfltinuOuS service (whether officia-

ting or substtive) in the post of Duty 

Superint€ndeit of Police or in any other post or 

posts declared equivaleit thereto by the State GDvt, 

anati_: The powers of the State Govt. 

under the third proviso to this sub-regulation 

shall be exercised in relation to the mbers of the 

State CLvil service of a nstttunt State, by the 

Govt. of that State. 

6.14. 	That the applicant states, that 'State Police 

Servi Ce' under Clause (ii) of. sub-regulation (J) of 

Regulation 2 of  the ips. (;pptt. by Promotion) Re cjulation 

1955 states as follows :- 

(J) 	'State Police Service' means - 

(i) for the purpose of tilling vacancies in 

the Indian Police Service Cadre for the 

Union Territories under rule 9 of. the 

Recruitmeflt Riles, any of the following 

service, n€nely - 

(a) the Delhi and 1ndaman and NioDbar 

Islands Police Service : 

(b) ......  



Goa, Dann d Liu Police Service,; 

Pondicherry Police service ; 

the Mirn Police Service : 

the Arunacha3. Pradesh Police Service ; 

	

(ii) 	in all other cases, the Principal Police 

service of a State, a member of which 

normally holds charge of a sub-division of a 

district for purpose of police aninistration 

and includes any other duly onstituted 

police service functioning in a State which 

is declared by the State Govt. to be 

equivalent thereto. 

6.15. 	That the applicant states that 'State 

Government' under Regulation 2(K) of the ips. (Artt. 

by PromotLon) Regulation, 1955 defines as follows : 

(K) State GDvt. mea(1S :- 

in relation to a State in respect of 

which a separate Cadre of the service 

exists, the Govt. of such State; and 

in relation to a group of State in 

respect of which a Joint Cadre of the 

Service is consttthted, the Joint 

Caere Auority ; (nphsis supplied); 

 

-! 	- - 	- 	- - 



r:7 

- 14 	- 

in relation to a group of Union 

Tern tones in respect of which a 

Joint Cadre of the Service is 

constituted, the CsItr&. Govt. 

(.L) 	i1i other wrds and eression used in 

these regulationsbut not defined shell 

have the meaning respectively assigned to 

there in the Recxuitment 1iies, 

6.16. 	That the applicant states that ROLe 2 and 

4 of the All India Services (Joint Cadr Riles, 1972 

defines a 'Joint Caere Authority" for the constituent 

States as Dl1Ows :- 

2( 	"JOint Cadre Authority" means the Committee 

of Representatives referred to in rule 4. 

(b) 	'Constituent States' means the States in 

respect of which a Join t Cadre is fomied. 

4. 	Committee of representatives :- 

There shall. be  a Commjtt 

consisting of a rqrese-itatjve of each 
* 

	

	
the Governments of the Constituent States 

to be called the Joint Cadre Authority. 

(2) 	The representative'of the Governments 

of the constituent States may either be 

mibers of an All India Service or Ministers 

in the...... 



' I") 

All 

15 

in the Council of Ministers of the Constituent 

States, as may be specified by the Gvrnments 

of the Constituet States. 

6.17. 	That the applicant states that Rile 5 of the 

All India Seivices (Joint Cadre) Rales., 1972 reeds as follows : 

5. Dj- 	an d function of the Joint dre Zuthorj ty. 

The Joint Cadre t4uthority shall determine 

the names of the members of the All India Services, 

who may be recpired to serve from time to time 

in annection with the affairs of each of the 

Constithse States and the period or periods for 

which their services sha.1.1 be available to the 

Governrneci t. 

where there is a disegreenent on any 

matter among the members of the Joint Cadre 

Authority, the matter shall be referred to the 

Ctral Govezrimeit for decision 6id the Covernme'ts 

o f the Con sti tu en t States shell give effect to 

the decision of the Central Government. 

6.18. 	That the applicant states that from a conjoint 

reading of Regulation 5 and regulation 2(J) (ii) of the 

I • P. S. (1ppoin tnen t by Promotion) Re gui aU on, 1955, and 

rule 2, 4 and 5 of the Afl India Service Joint Cadre 

Rules, 1972, it would appear that any menber who is 

substantive..1,... 
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ubstntive in the State Police Service wd has completed 

8 years of continuous service as Deputy Superintwident of 

Police uld be e,titled for consideration for promotion 

to the I.P.S. and since th€ N.P.S. which is created under 

the M.P.S. rules, 1976 has all the ingredients of a State 

police Service being the Principal Police Service of the 

State, it requires noapproval either of the Govt. of 

India or from the State Govt. for declaration of the 

M. P. S. as State Police Service d it automatically 

becomes the feeder service for romotion to the I. p. s. 

This legal position was clarified by the Govt. of India 

in their letter No. I.-11013/1089-1 PS-I dated 23. 2.90 

(nnere - 'N') addressed to the Chief Secro tary to the 

Govt. of Meghalaye, shillong, 

The applicant fuzther states that the declaration 

0f the State Govt. /Joiflt Caere authority is necessary only 

in case of S any other duly constituted Police Serce' 

in the State which are not the Principal Police Service 

of the State and the Govt. of India' s letter No. i1H;. 28/ 

38/64-AIS(iii) dated 5.1.65 provides that a State Govt. 

(Joint Cadre authrity) is competant to declare any duly 

constituted Police Service in the State as eqiivalit to 

the Principal Police Service of the State for the purpose 

• 

	

	of regulation 2(j) and 2(g) of the I.P.S. (Recruitment) 

Rules, 1954. It would be pertinent to mention here that 

under......  
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under alle5(2) of the Ml India Service (Joint Cadre) 

Rules, 1972 decision of the GDvt. of Indi e is recpired to 

be sought only in case of disagreeent on y matter anong 

the members of the Joint Cadre ;i thori ty. 

6.19. 	That the applicant states that the Gvt. of  

Meghalayc cxntiriued to ignore his case fzm 1983 and 

did not forward the none of thep1icant, to the 

Selection Committee for consideration and was unnecessarily 

seeking approval of the Gvt. of India for recognition of. 

MPS. as Feeder Service for pxomtion to the Il'S. The 

details of the 1eters/correspondences made in this regard 

betwe 1986 and 1992 are gLven below in seriatim. 

6 • 20. 	That on 6. 2.86 the Asstt. Inspector Ge era). 

of Police (Admn.) Meghalayc, Shiliong vide his letter 

No, /XXVI-9/65 dated 6. 2.86, reiested the (vt, of 

Meghalaya to t&ce up the matter with the (bvt.. of India 

for recognition of MPS. as feeder service for promotion 

to the Il'S. Similar letter was also written by the I. G.P. 

Shri 0.5. Chittaranjan on 4,6.86 vide his letterNo. /XXVL.. 

9/77/68 stating that as may-xx many as 5 (five) N. P. S. 

Officers have elredy completed 8 years of service. 

4 
	 Copies of the letter dated 6.2.86 and 4.6.86 are 

ann exed hereto as Annexu re - " Ell  an d E (1)" to this 

app3. i cation. 

6, 21. . . . . 

ni 
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6.21. 	That the QDvt. of Megl&.aya vide its letter 

- No. HPL. 76/77/14.1 dated 27.8.87 wted the views of the 

Director Q= Gaera1 of Police, Nea1aya, Shillong with 

regard to the miner in which the Vacanies of Megha1y 

wing of the Joint Cadre of Ass M-Megha-s. aye. of the II'S. 

so long utilised by the 	Wing are to be transferred. 

The GDvt. pioposed under seal No. 3 of that proposal that - 

3. 	5 (five) piornotion vacancies the to I'1egh&.aya 

Wing and c.irret1y utilized by the GDVt. of Al::.qan may  

be released by the Gvt. of Assam at the rate of one 

vacancy per year till such time that the five 

vacancies are fully reoDuped by Meghala Wing, 
from the year of reoDition of the MI'S. and subject 

to the oDnditjon that the vacancy caused 1nder Assaii 

Wing against the pxomotiori qiota should be more than 

one i.e. if only one vacan -  is caused in a particular 

year the Assi G3vt. need not transfer the only vacaj'1 
to Meghalaya in that partio1er year. 

A copy of the letter dated 27.8.87 with the proposal 

annexed thereto are annexed as ?nnex.1re - ' F' to this 
application. 

6.22. 	That the 1). G.P. Megha1ye agreed with the 

propos4 made by the Gvt. as aforesaid with the modjfjcatio 

that instead of the proposal for release of one vacancy 

per year by Assn it should 'one or more than one as may 

be. ....  • 
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be agreed to by the Joint Cadre ?u tho xi ty. This suggestion 

of the D.G.P. Meghalya was ommunicted vide i.I.G.(?) 

letter No. FM/)QVI_3/79/VO3..III/84 dated 18.9.87, 

apy of the letter dated 18.9.87 is amexed 

as 2nnexure - 'G' to this application. 

6.23. 	That the appuic1t states that since there arose 

a feeling of dxivation and discrimination amOng the 

minds of gsera1 tribals, the wuestion was mooted in the 

State AssEflb3.y in the hutimft Session of the 1988 State 

AS5Wtbly,blt that did not attract attention of either the 

Central or the State Gvt. and the matter rE1ained unresolved. 

6. 24. 	That the Joint Cadre Authority.0however held its 

meeting on 20.4.89 	approved the MP.S. as Feeder Service 

for appointmlt of the M.P.S. officer to the I.p.S. by 

promotion, thouh such recoçyiition was not necessary in 

respect of the J.P. S. officers since the service of applicant, 

in the M.P.S. has alreaJ been jnorported under Rale 3(b) 

of the Negh&.aYe Police Service Rile 1976 and in Principal 

police service of the State \üfi13-ing the reireilEnt of 

2(J) (ii) of the Regulation making him eligible for 

appointment to the I.P.S. under Regulation 5 of the said 

Regulation. 

copy f the extract of the minute of the meeting of 

the Joint Cadre Authority, held on 20.4.89 is annexed 

as klrlexire - 'H' to this apiication. 

6 • 25. . . . . 
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6.25 i, 	That on 15.7.89 the Govt. of Mehalaya forwarded 

a letter dated 12.5.89 from the Secretary, U.P.S.C. and 

reqiested the D. G.P. Meghaleyc to furnish the information 

in respect of the 1975 batdi of N. P. 5, officers for placing 

the sane bere the Selection Ornittee for promotion to the 

I. P. S. and further intimated that the Joint Cadre uthority 

h as approved the N. P.S. as a feeder service for promotion 

to the I.P.S. 

Aof the letter dated 15.7.89 is annexed as 

rneure - 'I' to this application. 

6 • As 	That in the mean time the Govt. o f M egh clay a vi de 

its itter No. 9.8.89 to the Govt. of India forwarded 

minutes of the J.C.A. details of the agreet between Govt, 

of Meghelcyc and Ass€n and M.P.S. Rule 1976 to the Govt. 

of India and reqiested to approve the proposal to recognise 

the N. p. S. as Feeder Service for promotion to I. P.S. 

A opy of the letter dated 9.8.89 is ainexed as 

Annexlre - J' to this application. 

6.27. 	That the Govt. of Meghalaya again on 6.9.89 

reqiested the D.G.P. Meialeyc to furnish infon'nation sought fc 

for onward transmission to the UPSC, for promotion of 

M.P.S. officers to the I.P.S. 

k coy of the letter dated 6.9.89 is annexed as 

1nne.ire - K' to this application. 

6 • 28. • • • • . 
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6.284D 	That pursuait to the aforesaLd letters of the 

Govt. the LIG(A) Neghalaya forwarded the name of the 

applicant along with the ntes of the M.S. Syiem with 

necessary particulars to the Govt. The letter further 

intimated that the number of vacancy in the promotion 

quota of the IPS. for Negh&.aya Wing of the Joint Caere 

of AssamMeghalaya is 8 (eight). 

A copy of the letter dated 17.9.89 is annexed as 

Mne.1re - L' to the application. 

6.29. 	That the ep1icant states that the Govt. of 

Meghalaya again on 31.10.89 reiested the Govt. of India 

to approve the N. P. S. as Feeder Service for appo:Lntineit to 

the I.P,5. This letter h a s again halted the process of 

his selection in 1989. 

A copy of the letter dated 31.5.89 is annexed as 

Ant' ei re - 'H' to this application. 

6.30. 	That on 23.2.90, the Govt. of Ineiia in response 

to the .tetter dated 	of the Govt. of Meghaiaya, has 

intimated that if the M.P.S. fulfils the condition laid 

down in rule 2(J) (ii) of the I.P.S. (AppointhQ1t by Promotion) 

Regulation, 1955, which defines feeder service as principal 

service of the State, it would aitomatically become the 

feeder service arid the reco Qlition of  the Govt. of Ind 

(phsis supplied. 

A copy. ....... 

i 
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A oDpy of the letter dated 23. 2.90 is annexed as 

znneire - 'N' to this application. 

6.31. 	That the Govt. of Neghalaya thereafter by n 

appar1t misinterpretation of Govt. of Indi&s letter 

dated 23.2.90, issued a notification declaring M.P.S. as 

State Police Service under 	-clise (ii) of Clause (g) 

of Rile 2 of I. P. S. (Recruitment) Rile. 1954 reed with 

sub-cisuse () of C.ause () of sub-re .i.,etlon (i.) of 

Regulation 2 of I.P.S. (Appcintnsit by Promotion) 

Regu1etLot, 1955. The notification dated 5.4.90 further 

laid down terms and conitiofl for sharing of vacant posts for 

Meghalayc Wing between t i ssm & Megh&,aya. 

copy-of the notification dated 5.4.90 is need 

hereto as 1nneire - * 01 to this application. 

6.32. 	That the u.P.S.C. thereafter by its letter dated 

6.8.90 had reciuested the Govt. of India to intimate then 

as to whether the Cadre strength betwe€n z1ssn-Jegh&.aya 

has been kifurcated nd also whether a Sele.ction 0rmrnittee 

meeting could be convened in respect of Meghalaya Wing 

and by sending acopy of the E aforesaid letter dated 6.8.90 

to the Govt. of Meghalaya, end further waited a self-

contaiied proposal for convening a meeting of the Selection 

Committee, along w ith requisit cbcumEnts and upto date CRs. 

to be sett to the Commission. 

A cOry...... 
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A apy of the letter dated 6.8.90 is annexed 

as Ann e re - I)l to thi s p eti tion. 

6.33. 	That on 24.10.90 the G,vt. Of h55n Tid€ letter 

N. HMA.51/88/30 had informed the Govt. of Negh&ya to 

utilise the vacancy of Sri P.Kar, I.P. S. who retired 

with effect from 1.4.90. 

A opy o f the letter dated 24.10.90 is annexed as 

Ann exire - ' C' to the PM epplicatiorl. 

6.34. 	That the ap3.ic&it states that there were 

ltogether 7 (sev1) vacancies on &d from 1983 against 

the Meghalaya Wing of the IPS. Joint Cadre of Assen-

Meghalaya, but the Govt. of Meghalays took rio steps to 

forward n€ttes of the M.P.S. officers before the se. ,Lection 

Committee 6,id SeleCtiOfl cmmittee which met during 1989 

and in 1990 onsidered the cases of the following Assn 

Police Service (APS. in short) officers only sho were all. 

juniors to the applicant in the rank of Dy. S.P. 	d the 

appliC1t was deprived of his legitimate promotion to the 

z. P. s. The  said officers were subsecji€iit1Y promoted to 

the 1.2. S. on the date as shown below : 



- 24 - 

1Jnes of the A.P.S. Officers. 

Shri ?.K.Nath, Dy. SP.,Assin. 

Shri N.N.D,itta, Dy. 5?., Assjn. 

Appointed 	?pptt. 
011  

1.2.76. 	6.2.90. 

1.2.76. 	11.3.91. 

IN 

3, 	ShrL P. D, GDSWfli, DY. 3P11,hSEØfl. 	1.2.76. 1.3.91. 

6.35. That ultimately the Selection Committee met on 

12.3.91 and considered the case of the applicant for 

promotion to the I.P.-S. 	and the following officers 

inc).udin(j- the applicant were selected,though they were 

entitled for promotion much earlier - 

Sri N. S.Syian. 

Sri S.G.Manin. 

6.36. 	That in ursuance of the aforesaid selection 

by the Selection Committee, the aplicant was promoted 

to the I.P.s. on 21.2.92, though he was itit1ed to be 

promoted duting 1983 on omp1etion of 8 (.ght) years 

of service as Lr. S.P.with State Caere. The letter dt 21. 2.92 

is ann exed as kn exure $ R to this application. 

6.37. 	That the qpplic6nit states that the (bvt. of 

India thereafter by its letter No. l-11Q1O/17/92-IPS-5. 

dated 5.10.92 fixed the year of a1lotmt 8 (eight) iPS. 

officers which includes the nanes of the following bps. 

vk 

	

	 officers who were all juniors to the applicant in the 

S tate Police Service (SPS) Cadre : 
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Name of 7PS.Officers. 	Date of 	Date of 	Year of 
appointment appointment allotment. 

L.  s.P. toIPS.  

1. Sri 
	

1.2.76. 	6.12.90. 	1986. 

2. Sri N. Tk 	1.2.76. 	1.3.91 	1986, 

3, P.D.Gswami. 	 1.2.76. 	1.3.91. 	1986 0  

A copy of the letter dated 15.10.94 is amnexed as 

2nnexure - $ 5' to this appli cation. 

6.38. That app1icit states that since his delayed 

promotion into the I.P. s. was not ettributthle to him amd it 

was only because of the lathes on the part of the Govt. of 

Megha1€ya and the inaction of the Govt. of India which 

the appointing authority, he was legitimately expecting 

that the Govt. would act fairly and would either issue 

necessary direction to convene a meeting for review of the 

select 1ists prared by it from 1983 to 1993. during which 

the p1icamt was G.Iigib.Le for promotion to the IPS, under 

its power of revie4 o'r at least fix hi year of allotment 

in a position earlier to Respondent No. 6 to 8 who 

were promoted to the I.P.S. from the State Cadre of Assam 

ahd are juniors to him as Dy. 5.P., by giving appropriate 

weiçjhtage towards fixation of his year of allotment by 

re1ad.ng 1tle 9 of IPS. (.ppointhent by Promotion) Regulation 

1955 or any other r.ile/regulation dening him to be promoted 

in .......  
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prior to 1990 id fix his year of allotment aid seniority 

in the appropriate place before his juniors in exercise 

of the power con ferred on the Central Govt. under Iil e 3 

o-f the 1l India Service (Condition of Service-Residuary 

matters) Rules 1980 since it is a case of undue hardship 

to the epplic1t. But the Govt. had treated his case very 

unairly 6id unreasn ably eod by its letter No. 1-15016/37/ 

92-IPS-I dated 10.8.93 fixed his year of allotment in the 

year 1987 under Rale 3(u) of the I.P.S. (Regulation of 

seniority) Riles, 1988 by calculating the weightage from 

1992 in 	unjust cm d unfair mmer &d conseent1y he was 

made junior to the private respondents in the gr adation list. 

A copy of the letter dated 10.8.93 aid a copy of the 

seniority ii st are anexed as Mneure - 	and T(1) to 

this application. 

6.39. 	That the applicalt states that the Selection 

Camnittee, which met on 1983 (21.12.83), 1984, 1985 

(30.12.85), 1986 (30.12.86) , 1987 (17.12.87), 1988 

(29.12.88 end 30.14.88), ..989, .990 aid 1993 (22,3,91) 

did not consider the case of the aplicaXlt even when he 

was  entitled to be considered under Regulation 5 of the 

t.P.S. (AppointnQit by promotion) Regulation, 1955 and as 

such the above selection were cbne impzopwrly being bne 

in violatiofl....... 
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in violation of the above reilatiot. The applic&t 

therefore is Eltitled to be onsidered in those selection 

through a review and anitegete his appointmat in the ye 

first he is found suitable from 1983 to 1991. The 

ap?licIt deans it proper to mition here that in a case 

filed by Shri J-I.L. Dev, I. P.S. SP/A.C. B, Assn, in 0. A. 

No. 83/94 before this Hc&ble Trih,in€ul, the Hcn'ble Court 

was pleased to hold that the applic ant Shri Day should be 

/ 

	

	 deaned to have been included in the select list of 1983 

when his name was not included in that year because of 

- s 	 i.C.R. which were later on ome adverse remarks in hi  

impugned. As S.L.P. was however taken before the I-Ion'ble 

Surjrerne Court against this decision of the Hon'ble 

Tribunal d the Hon'ble Supreme Court, by modifying the 

order passed by the Fion'ble Tribunal, directed the Govt. 

to reosider the case of the applict Shri Day by 

convening a review selection Coninittee meeting for the 

year 1983 and in cornpli&ce with the above direction the 

u.p.s.c. onãlcted a review of the above selection and 

the coirmittee having fod him suitable selected him and 

ultimately Govt, antedated his appointment from 1992 to 

1984 in the Joint Caere of Assn-.Neghalay8 vide Govt. 

of India's Notificetion No. I-iMA.0/94/129 dated 29.5.96. 

Theplicat therefore tets that the Govt. ha power 

to review the selection made during 1983 to 1991 ad 

he is........ 
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he is etit1ed for a similar direction from the Honble 

Court. 

The applicant further states that since the Govt. of 

India' s 1tter dated 23.7.85 (nrnelre - 'D') recognising 

M.S.C. as State Civil Service onfused everybody and the 

Govt. of Negh&.àya a 1  gave out that such reognition is 

neOessarY in case of N.P.S. which is in peri-materia with 

t h e M.C.S. the applicant ould not approach the Hon'ble 

Tribana.l earlier arid had to wait for a specific order 

from the Govt. of ifldia. 

A copy of the order dated 29.5.96 is annexed hereto 

as AnrIe1re - T..2 to this application. 

6.40. 	That the applicant states that he has a right 

tok be considered for promotion to I.P.S. in the 1983 to 1991 

select list and because of the inactiori on the part 

of the Govt. those respondents were placed above the 

applicant in the seiiori list resulting total miscarriage 

of justice. His right to career advancenent is therefore 

put in jeopardy since with 1967 as his year of ellothient, 

he can at best retire as SeleC tion Grade I. P. 5., while the 

Respondent No. 6 to 18 would soore a march over him arid 

rise upto the rank of I.G.P. if not D.G.P. in the 

5sm_Meghaleya Joint Caere. 

6.41. 	That the applicant states that Rule 3 of the 

All India services (Condition of Service - Residuary 

ç 	
Matters) miles 1960 provides as follows : 

3. . . . . . S S 



3. 	Power to relax rules and regulation in 

certain cases:- Where the Cstra). (bvt. is 

satisfied that the operation of - 

(j) 	any rule made or deened to have been made 

under the AU India Service Act, 1951 

(61 of 1951), or 

any regulation made under any such rule, 

regulating the condition of service of 

persona appointed to an All India Service 

courses under hardship in any particular 

case, it may, by order, dispense with or relax 

the recuirenits of that rjle or regulation, 

as the case may be, to such ext€n t and subj ect 

to such exception and conditions as it mj 

consider necessary BDr dealing with the case 

in a just and ecjuitabl manner. 

6.42. 	That when a question arose regarding the extent 

of the powers vested in the ODvt. under rule 3 of the AIS 

(condition of service - Resithary Matters) Rules, 1960, to 

deal with the cases involving relaxetion of rules and 

regulation, the 0vt. of India vide N.H. A. letter No. 30/1/ 

63-1,18 (11) dated 1.1.66 have held that - 

(a) undue....... 
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undue hardship 	lifies unforeseen or 

unmezited hardship to an exteit not ontenplated 

when the rule was frimeci arid cbes riot cover 

any ordinary hardship or inconveniice which 

normally arises. 

the relaxation should able the case to be 

dealt with in a just and eiitabie manner and 

not on grounds of compassion however justified ; 

arid 

the be eit to be conferred in relaxation of 

any rule or rules must be of a nature 

provided for in the rules ; Govt. are not 

nowered by this rule to confer bi.efits 

which are not contnplated fLrithe rules. 

6.43. That the applicant states that the Govt. failed to 

consider his case for promotion even after the Govt. of 

India clarified that no apprDval for recognition 

- 	 of MPS. as feeder service to fl's. was reqiired (vide their 

letter dated 23.2.90 ?nneire - ' N') and as a relt of this 

inaction on the part of the Govt. of Neghalra, the 

Respot No.. 6 to 8.who are junior to the applicant gt 

selected and by virtue of their earlier selection as such and 

conseq.ierit promotion pursuant to that, they t 1986 as their 

year  
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year of a11otmt under rule 3(u) of the seniority rz1es 

1988. The app1icit would have gt earlier than that had 

his case been onsidered in the time. since his non 

selection for promotion to the I.P.S. as aforesaid is 

directly attributable to the Govt. and not the applicant 

it would have been fair aid just on the part of the Gvt.of 

India to act ecpitably and pass  necessary orders that the 

promotion order which he got during 1992 (?4nnexure - B) 

should be deaned to have been made prior to 1989 to 

place his position above RespondEnt No. 6 to 17 in the 

inter-se seniority position to meet the ends of justice. 

The Gvt. therefore in the alternative should convene 

a selection conuittee meeting of the z select list fprepared 

during 1983 to 1991 so as to place him above the private 

respondents in the seniority position or give more 

weightage by relad.ng the appropriate rule for fixation 

of his year of allotment prior to those respondents. 

6.44. 	mat since Rule 3(11) (c) of t h e I.P.5. 'Reu1ation 

of seniority Rules, 1988 provides that the weightage 

mentioned in sub-clause (6) of the said rule shell be 

calculated with effect from the year in which an officer 

is appointed to the service and since under the Regule ti on 

9(1) of the I.P.S. (Appointhent by Promotion) Regulation, 

1955, an officer cannot be appointed to the service unless 

his nane appeared in the select list for the time being 

in....... 
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in force, justice d eiity deids that the requirement 

to ranain in the I select list for the time being in force' 

appearing in the said rule for promotion to IPS. should be 

dispensed with md/or relaxed retrospectively so that the 

applicant may be dened to be promoted prior to 1990 

select list for the eds of justice, epity id fair play 

to keep the nme of the applicant above the Respondent 

No. 6 to 17 who are all juniors to the applicant, if a 

review of the earlier select list cannot be made. 

Relevait provision under Ra.Le 9 of the Indii Police 

Service (ppointrnent by, Promotion) Regulation, 1955 is 

extracted below : 

9. 	ppointhits to the service from the select 

- 	 list. 

(1) 	kopointhet of maners of the State Police 

Service to the service shall be made by the 

Cen tral Gvexnmen t on the reomm€n dation s of 

the State vt. in the order in which the 

nnes of metbers of the State Police Service 

appear in the Select list for the time being 

in force. 

6 • 45. . . . . . 

4'  
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6.45. 	That the applicant theeZre filed represQtation 

on 29.3.94 to the (bvt. of Megha.Laya through the Director 

Gieral of Police, Meghalayc, to tke up the matter with 

the GDvt. of India to review aL the order of his year of 

&.1otmt. The D.GjP. Meghalaya, 'vide hisletter dated 

19.5,94 by forw ard4g the said representation gave the 

details of the circLmstences under which, the 	 s 

selection for promotion into the IPS. was considered later 

than 1.•P.S. Officers Shri A.K.Nath and others to justify 

the hardship caused to M.P. S. officers a s stated above. 

copies of the rqresentation dated 29.3.94 along with 

the forwarding letter dated 19.5.94 are annexed as 

Anne,cure - 'U' gid '' to this application. 

6.46. 	That the Govt. of Megh&i.aya thereafter vide their 

letter No. HPL.16f90/Pt/15 dated 15.7.94 forwarded the said 

rresetation of the applicant dated 29.3.94 to the Under 

Secretary to the Govt.of India (MHt) New Delhi with a 

re.iest to consider the rreseitation submitted by the 

applicant favouriy, but the Govt. of India, by a letter 

dated 16.7.96, i.e. after about two and a half years rejected 

the said represetation of the applicant dated 29.3.96 by a 

cryptic and nonspeking order in a most unfair and unreason-

able mmer. The said letter dated 16.7.95 was forwarded 

to the applicant by the Gvt. of Meghalaya vide its letter 

dated 29.8.96 which the ppliCa;1t received on 31.8.96. 

Co pi es. . . . . 
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Copies of the letter dated 15.7.94 and dated 16.7.96 

and the forwarded ..etter dated 29.8.96 are annexed as 

zrinexure - W, W-land W-2 to this application. 

47. 	That the applicant inthe meantime approacIned the 

Govt. of Meghalaya a number of times but the Govt. only 

gave out that his case has bew taken up with the Govt. of 

India and in fact, the Govt. of Meghalaya vide its letter 

Io. HPL..L6/90/Pt/42 dated 18.5.95 requested the Union Home 

Ministry to onvey necessary orders to that effect s  The 

applicant 4th the hope so givEn by the Govt. of Meghalaya 

did not approach the Hon'ble Tribunal so long. 

A opy of the letter dated 18,5.95 is annexed 

as Mneare - 1 X I  to the 6pplicetion. 

6,48. 	That the Govt. of India u1timte1y after about two  

and a half years vide its letter dated 16.7.96 in a most 

unf5ir and unreasonable manner without giving any grounds 

thereon, rejected the applicant's representation dated 

29.3.94, but in the meanti on 5.7.95 confinned the 

applicant in the I.P.S. allocating him to the cadre of 

M€ghalaya. 

z opy of the order dated 5.7.95 is annexed as 

Mnexure - 'Y' to this application. 

7. 	 GROUNDS. 

7.1. 	For that the Govt. acted illegally in not 

forw arding the ne of the applicant before the Selection 

Committee of the Joint Cadre of AssmMeghaleya ciring 
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1983 to 1991 partia.ilarly during 1989 when the Joint Cadre 

Authority itself &proval N.P.$, as feeder service for 

promo U on to I. P s. (m exu re - H) and a).. so during 1990 

whi the GDvt. of India hd also clarified that no 

recognition by the covt. of India jr, necessary (Mnexure - 'N) 

and as such promoting him in 1992 and consecpently fixing 

his ye5rs of aflotmnt in 1987 allowing his junior officers 

in State Police Service to supersede and/or çp ahead of 

him in inter-se seniority position is a gross miscarriage 

of justice and as such the applicant is entitled legally 

to be promoted retrospctiveiy to fix his year of allotment 

prior to Resondent No, 6 to 17. 

7. 	For that the applicant being a victim of the 

ad!linistrative loses resulting fixation of his year of 

allotment to IPS. later than his juniors and there being a 

your vested on the GDvt. to reaeave the applicant from 

the undue hardship caused to him because of the riqour 

of a zule, by m&dng appropriate relax 5 tion thereto, fixation 

of his year of allotment in 1987 as against 1986 to his 

unior was unfair, unreasonable, irrational and against 

amd the principle of equity 8nd justice and fair py 

in action. 

7,3. 	For that the right to equal opportunity in public 

employment guaranteed under Article 16 of the Constitution 

of India also carries with it the right to one' s career 

advancement...... 
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advancenent, and as such fixation of the year of 

allotment of the applicant later than his juniors for 

reasons directly ettzwtab1e to them aitounts to depriving 

him of the right guaranteed under Article 14 and 

of the onsUthtion of India. 

	

7,4. 	For that the facts and ctrc.imstancs of the 

applicants case being squarely overed by the provisions 

o f Ra.le 3 of the A1.1. In di a Sexvi ces (Con CU tiofls of Seivice - 

Residuary matters) rniles 1960 and the decision of the Govt. 

of India vide M.H.h. lette' No. 30/1/63-AXS(ll) dated 

1.1.66 inccrporated Je1ow that rjle the Respondeflt Govt. 

should have acted fairly and granted the relief to the 

applicant to safeguard his chance of moving on the 

promotion &. ldder. 

	

7.6. 	For that, the settled prind. le being that no 

rule of order which is meant to benefit employees should 

normally be onstrued in such a manner as to work hardship 

and inthistice specially when its operation is automatic 

and if any injustice arises owing to a cause attributable 

to the Govt. itself, thEi the primazy duty of the Govt. 

or other authority is to resolve it in such a manner 

that it m avoid y loss to one without giving undue 

advantage.. 
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dvtage to other. 	But ontrary to above, the Govt. 

constructibcIz the relevant rules and regalations in a manner 

prejudial to the interest of the plicant and giving 

undue advantage to the menbers of the APS. who are all 

juniors to him. The order eiated 10.8.93 finç) his 

seiiority is therefore not tab1e in law and is liable 

to be reviewed to give proper benefit to the applicant. 

7.7. 	For that ecjuity, justice and public interest 

denanded, that the Govt. ought to have releaved the 

pp1ict from the frustration and disappointment enanating 

from an uri.fores 	and unpredictab3.e situation beyond 

his ontrol by relexLng application of Rile 9 retrospect-

ively and/or any other rule which is causing undue hardship 

in his case since no rule can be oDnstxued to be so 

ethaustive so as to defeat thec very object aimed at by 

the rule itself nnely efficiencj in public administration 

and to ensure that the riles for promotional channel has been 

provided, bit the Govt. withut application of its mind went 

strict into the rule causing ineqiity, injustice, 

disappointment, frustration and heart-birn of the applicant. 

7.8. 	For that the order dated 16.7.96 passed by the Govt. 

of India rejecting the applicant's representation after about 

two and a half years by a non-speaking order d in a most 

casual manner is unfair, unreasonable, irrational and is 

1ible to be set aside. 

79. 	For that the Govt. of India has passed the impugned 

trder dated 16.7.96 without ai:plication of mind to the 

p 

r elevit...... 
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relevant materiai on record and by ignoring the rules d 

regulation r€Levit for detennination of the applicant' s 

representation sated 29. 3.94 and since such public order 

made publicly by the Govt. cannot be supplenented by any 

subseqient elanation, the order itself cannot stand and is 

liable to be set aside. 

S. 	Details_of the rnedies ethausted. 

The applicant declares that this is no nej available 

to him in the sezvice rule/regulation against the imrugneci 

inaction of the Respondents and the Hcn'ble Tribuna). is the 

only rnedy available to the applicant. However &' application/ 

represatation against the impugned action was submitted by 

the application on 29. 3.94 which was rejected by the Govt. of 

India after 8bout 2years i.e. on 16.7.96 without any 

application of mind. 

Mattero t -,pe,-Id:Lng wi th apyoth . 

The applicant declares that the instant matter is not 

been taken to any other court of law. 

Re). i e -L so u qh t. 

1. To declare that the applicant is derted to be 

selected in the select list prqared by the 

Selection Committee prior to 1990 so as to 

get his appxopriate year of allothent id 

seniority prior to Re spon den t No • 6 to 17. 

OR 

A di rec ti on to the Re spon dent No • 1 to 5 for 

review and consider the case of the applicant for 

inclusion of his name in the Select lists prepared 

from 1983 to 1991 and fix appropriate year of 

&J.otm€flt and seniority into the applicant' s IPS. 

Cadre. 

0 R. . . 

[I 



- 38 	- 

to direct the Respoidit No. 1 to 5 

to rel ax or dispeise with the appropriate 

r141e/reQtllation as may be reqiired in 

exerci se of the power con ferred on the 

Citral Gvt. under Rile 3 of the 111 

India Service (Condition of Service - 

Residuary Matter) Riles 1960 to fix the 

appliCant' s appropriate year of allotment 

and seniority prior to 1986. 

To pass eny other order/orders as to the 

Hon'ble Tribunal may deen fit and proper. 

?ND 

To set aside the order dated 160.96 

(pnnexure - W.l) passed by the Under 2Ex±z 

Secretary to the (bvt. of India, H. H. S., 

New Delhi. 

.11. 	Interim order if 	7prayfd; 

i) 	If in the meantime the EespondQt No. 6 to 10 

are pxorxted to a higher rank, the promotion 

shall be subject to the result of the original 

application filed by the applicant. 

endency of the application may not be a bar 

the Respondent No.1 to 5 to consider the prayers 

he made in his application. 

3.2e  . . . 9 . . 
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Particulars of postal order in respect of 

the  _app1icaon lee. 

Postal Order No. 

Date 	 _ 

Issued from 	 - 

Payable at 

Listof Enclosure. 

Doc'nQ1ts No. 	to 	shown in Index. 

VERIFICATION. 

I, Shri Sky1ice G.Momin, I.P.S., Superintendt of 

Police, West Gazo Hills, ura, do hereby solwinly affinn 

and verify that the contits of 

are true to my knowledge 

and those made in paragraphs L, 

are true to my information derved from 

the reo)rd aid the rest are my humble sub i5ioi before this 

Hon'b:Le Tribunal and I sign this Verification on the 

day of 	2 	hJ996, at aw-et. T& 

Signathr 
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0PDiliS PY TU 

PxI;cd S1nJ.Lon:, 'l;he 1 6ti Dtcei;icr 1975. 
.5 

iJo.HPL-153/73/P.I/i4--  in piirsuance of the iecoicndation of the .Ioglialaya Fublic 
";ei-vice Commission, the following persor..s aro appointod tcmporri]y as De'iity 
Superintendents of Police in the scale of pv  of 1.50-7J5-T-3'5- 1C2 -E -4.O-
1225/-  p.m. plus other oJJ.oiwices as dinieciLe iuidwr the rules with effect 
froi the date of taking over charge and until frt1icr ord2rs arid ar3 poshcd to 
the Sbation noted against each:- 	 Oii. 	i... i..ce O resting 

Shri Errol Christopher Majaw, - Office of ftc S.J:. 0ro hifl,°Tura 
Shiri I'hitty Sword Syien, - 0fics of the 2.P., JanLia ILiflo, Jcuai. 
Shri Skyl;rnce G. Molilin, - Office of the S.F., ihn.s I'Jifl, Shilloug.. 

/ 

V. FJU1!Aii 
Secretary to ihc Covornt of !!eghslaya, 

1101110 Dcpi't;nciit. 

Memo.F.io.IIPL-153/73/F-t.I/14-A, 	Da:ed Shifloag, the 16  th J)ecemier, 1975. 

Copy forwarded to 
T1ie Superintendent, Govt. Press, Neghalaya,Shilloiig for publication in the 
1;ffThalaYe. Gazette. He is requested to supp:Ly this DepIt. with iO(ton) spare 
copies of the Notific:bion. 
The Accountant General', 1Ieghalaya, \ddl.I.:3. !:ui:Ld'il!g, Shillong-793001. 
The Inspector General of Police, 1: Yialaya, .t;hu1io 	for inl'ornation and 
furIiier necessaly action. This has . reference to his U/o 1Jo.F1i/XVIII-/31, 
dated 5-9-75 and lottor 'o.fl'1/xViE-$/37', dated 22-10-75. 
The Depu-  Commissioner ., Khasi hills, Shiiflonp/.Th intia Mills, Jowai/dero Hills, Ture. 
the 3upernLenaenUs of Policc, lumn i rLLLLs,ThuLLon/T n L' a  ihiIls,Joisaa/ 
Garo Jblis,Tura. 

.6) The Deputy Comrnissioner(Supaly), klsisi 1b.lis,S1d]:lon for favour of release 	•. S  

of Shri Errol Christopher Najw.i, inspector of 5t1p:ly. 
7) The Director of Agricuituro,1lcghla,31t-iJJ.ong for favour of reioasc of 	 • S  

31 i ri ?1aitty Sword Syicm, Statistical Officer. 	 . 	 S  

• 8) The District Family Planning Rurcau Oi'ficcr, Garo ll;illn, TUra for favour of 
"release of Shri S],rlo,ncc G.Homin,Disirit Fariiiy Flaiui:b'g Inforniation Officer. \.. 
The Secretary o the Governor of !iehaLaya, LUi.iLLong. 	 • 

The Privale Socrotary to the Chief Minister, •'g1al5.:,Shi1long. 	S 	 • 	 • 

ii) All Private Secretaries/Personal hstts. to i'hnistcrs and Ministers of State. 
The Privat Secrotry to the Chief Scrctcry to the (ret. of I4eghalaya. 	S 	 • 

The Secretary to the Go'.rb.of l'kghala, -a, Surely Dctt)'Ariculture fleptt. and 
l-ial-tIi &F.P.Deptt. for information 	n.,.ccssarv setion. 	 S 
Personal Files. 

5) Shri Errol Christopher Majaw, Mission Conpouii, ifor inferration and 	 • 	 S 

	

14awkhar, P.O.Shiflorig-2, 1hasi Hills Distric+. Q rc c oss,_--r~,r :ction. They 	
• . 

	

46f Shri Naitty Sword Sy'iem, P.ia'Lsamthi:th, 	 ' 	 rc rcquestcd to report 
• - 

	

	 I'iawl'J -iar, P.O.Shillong-1, Khasi Hills District. 	for duty innedititely to the 
17) •Shri Skylaice G.Hamin, District Fem -11y i'le:u1i11,: ci  S'upclts of Police of the 

Bureau, F.O.Tura, Garo hills District. 	 _iici'ricts concerned. 	• 	

S 

• S 	 . 	 S 	

• 	
1 	order etc., 

• 	 5. 	

.5. 

S 	 Under Sec'etei.re to '11i1. 	rI!Jrt..cf1'Icghalayu, 
Hop5-  (P'dic) Dcirtnioit. 	S  

.Acwi1;:i75. 	- 	
• 	 ---x--. 

• 	 S 	

5 	

• 	 •'• 	 • 	

.• 	 -H'H' 
S 	 • 	

• 	 • 	 • 	 • 	 . 	 • 

C 

I. 
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Copy - 	- 

I 	 GOWRNNT OF M

,

GHALAYA 
• HOME (POLICE) DEPT T. 

DERS BY TH 'GOVRN OR 
NOTIFICTION 

• -: , 	 -.. Dated ShIllong 2 the 23rd July, 1985. 

No .FIPL .417/75/85- Shri S .G. Momin, MPS, Deputy Superintendent of 
Police (DSB), Tura who was also allowed to function as Sub-Divislo--
nal Police-Officer, Ampati ispromoted to the Senior. Scale of t1 

• 	 MPS and on promotion is transferred and posted as Additional Suporin 
• 	tendentof Polic, Past Khsi. Ji1ls, Shillong against an existiug 

vacancy. 

'r-- 	.• 	••• 
- 	 B NO'EGNai, 

- 	- 	.• 	• 	", :UNDiR 	CflTARY TO TH GOVT. OF MGiiAt,A. 

	

- 	•• •' 	 IIO} (POLICe) DEPiRTMNT. 

M3mo No.HPL 417/75/85.A, 	Dated Shillong, the 23rd Jply,  1985. 

Cppy forwarded. to: 

The Spei'a1 Secretary to tho Governorbf Meghalaya,Shillong. 
P.P.S. to Chief Minister,Meghalaya, Shillong. 
P.S. to Miniser, Home etc,Mdgha1aya, Shillong. 
Thu Speciaj.Assistant to Chief Secretary,Meghalaya,Sh.11ong. 
The Inspector GeneraJ. of Police,Moghalaya, Shillong. 
Th Accountant General. (1tccounts/jidit),Mgha1.aya, Shillong. • 	

7. TheD3puty-. Commissiôner,ast Khasi Hills, Shillong. 
The Deputy Commissioner, West Garo Hills, Tura. 
All Superintendent-s of Police. 

10, The Diiecter of Printing &:Stationery,Shillong for publlcatin 
• 	 in the Gazette  

- -11.-The Officer - concerned. 	......  • 	
12. Personal, file/Guard file 	- 	 -- 

By-order etc'., 
- 	 : 	Sd!- 

• Under Secretary to the Govt. of Megh&.aYci, 
- 	Hc.me (Police) Department. 

	

• 	 .- 	 . 	 • 	 •.I• 	
• 

Mmo No .F14/XXII-84/76/46-A Dated Shillong, the,7 '  • July,1985. 
As directed, cop-y forwarded for infcrnation & necessary acti 

• 	 to theg- 

The Spi. Inspectcr Genoral of Police, Moghalaya,Shillong. 

The Dy. Inspector G3neral of ?olice,SR/CID.,M2ghalaya,Shillong.' 
• 3. The Dy. Inspector General of olice(Re-orgn.),Mghlaya,Shillon. 

The Dy. Inspector General of Police(Rage/Trg),Meghaiaya,Shillcnj 

Tho Superintendents of Rlic.,ast }Qasi Hills,Shillong/West Iia 
Hil1sJcngstoin,Jaintia Hills, Jowai/East Garo Hjlls,tJi1liarinagr,' 

	

• 	t.tGarq-'Hils, Thra. 	 . 

The Commandants, 1st MLi Bn., Shillong/2nd MLP Bn- j  Tura. 
70 The Principal, Pclico Training School, Shilicng. 

- rintendent of Police. (C), Meghal aya, stiirI -on • . 
Siri 3.G. Morin, M , Dy. Superintendent of Police, DSB, Tura. 

C. 	 tstt 	spuct 	 lice(A), 

.- 	
• 	 ghal aY a, Shill on g. - 

S 0 i, 	j 	 '' 
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3r4l Ferury'95. 

• 	
Myer 

P1ea5e accept my berty c.nratU1at1•fl3 for 
the award of Inin P,lice ]1eil for merit.rieUS 

services an the sccasion o f Ikepul1iC  Day,1995. 

I hope & wish that you will earn more such 

1ure1s in future lsa. 

Y.urçinCerelY. 

D.U.S.S}1?UVASTAVA ) 

Shri S.G.Mornin,I!S, 
Cammanant, 
2nâ MLP Bttáli.n, 
Geerare. 

Li 
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- 	3 	SHRI M.I.S.IYER,IPS 

• 	 . 	.. 	 ' .tDIRCTOfl GNRAL. 
., 	 . 	 . .. •.., 	 . 	 •.'• 	 .,• 	 . 	

AND 	• 
• 	• 	 • 	INSPECTOR GENERAL OF POUCE 

	

MI!GHALAYA, SI1ILLO1'JcJ 	4' 

• 0 	 • 	 - 	 - 	 •. 	 •.. 	 -- 	 .. 	 -. 	 '• 	 . 

b. 0 No 	 T .  198i 

My dear 	
j 

	

The visit of the Prime Minister •on the 27th 	'. 
and . 28th January"88,to Meghalaya on his 
electioneering tour and stay at Tura went off . 
without any icident ancithe arrangements made for 
law arid' order and security were of vèiyiilgh order. 
At the end of the tour of . Meghalaya,the Prime 
Minister had c'onveyed.his appreciation for the very ' 

• 

	

	good work done by all Officers. and men connected . 
with 'law and. order and security arrangemens in ' 
Meghalaya to the Union Minister for Surface 
Transport. 	The 	Union Minister conveyed, the 
appreciation of the Prime Minister to the Chief 
Secretary and to me 'person,ally,and I am very happy.  

• to convey these. words .of appreciation from the : ff 
Prime.Minister :for the very good work done by the •• 
Officers and men. deployed on duties during' these 
days. .1 would like to add my own thanks and' 

	

appreciation for the excellent way 'in which you had 	; .• 

• 

	

	. . supervised . arrangements and managed the men and 
materials during this occasion.  

	

Please convey the appreciation of the Prime 	. 

	

Minister,the Union Minister • and myself to all 	• 
subordinate officers • and men who work under your 
command.  

With very good wishes. 

	

'Acctt1 . 	
' V 

I-I 

4.S
. D.  p1

M.I.I R') 
• 	 . 	 . 	 . 	 . 	 . 	 . 	

• 	 ,;. 

• MT.Q 
Shri S.GJ1ornin,MPSi; 	 ' 
Superintendent of Police, 	. 	. 	

'.(ay&: 

JaintiaHills, . 	 . 	. 	 • D.S.B. 
Jowai 	 - 

+ 
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./ 	
The 

My dear' 	-. 	 . 

• 	 I take this opportunity of placing on' reco.rd 
my deep appreciation for excellent work done by 
you in connection with apprehension, of wanted 
activists of an underground outfit of Garo Hills 
Districts. Due to pressure mounted by.Pol..ice under, 
your leadership 	the entire outfit had no 
alternative but to surrender to the Police to face' 
trial,s before the Courts of Law. The commendable 
commitiiient,clevotion & dedication shOWti"by' you inH 	' 
discharge of. your duty have been appreciated by. - 
theCovernnient.  

I hope you will, continue to work in the same 
spirit in future too. A copy of it is being placed' 
in your ACR Folder.  

q
.0 rs 	'ncerely, . 	.. 

(D.N.S.SHRIVASTAVA). . 

Shri S.G.Momi,IPS,  
Commandant,  
2nd MLP Battalion, 

	

GOERAGRE. 	. 	 ., 
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H 
No,14O15/45/791S (I) 

Govt.of India,MiniStry of Personnel & Training,- 
Adrv.RcfOrmS and Public Grievances ana Ponsjofl 

ep.t.of Personnel & Tining).  

New Delhi,the 23rd July,19.85. 

To 	The ChiOf Secretary to the Govt.of Meghalaya, 
Shillong. 	 . . 

Sub 	Neghaiaya Civil Srviee-Appr0val as StatO Civil Servié- 
for pirposes of iA.S.(Recruitm0flt)RU149S4 and I.A.S. 

ppointmcnt by Promotion) Regulations,1955.' 

Sir, 
I am directed to'say that the proposal of the Govt.of 	- 

Meghaayo for recognition of the M.C.S. as a State Civil Service 
for the p.rposes of recruitment to, the lAS in termof the provi-
sions of the IAS(Recruitmcnt)Ru1 0S,1954 and the IAS(AppDintmeflt by 

p omotjon )Regulations,1955 has bean .considered.The Joint Cadre 
authority of the Assani nc1..Meghalaya joint cadre of lAS 'had ccorn 
mended approval of the M 1 C.S. as a State Civil Service.ThOy, had 
also proposed that the Govcriinents of AssaIn and Meghaiaya may. 
jointly arrive at•'a decision on mattes connected with the recogni-
tion of the M.C.S.The GovtS of AsSam and Meghalaya have 1 after öon- 

• 

	

	 sultations with each other and with the Govt 1 of India informed 
that the connectc.d issues have been decided to be settled in the 
following manner. 	.. 

All the A.C.S.officors serving in Mcghalaya shall be absorbed 
in the Meghalaya Civil Service. 

The promotion quota of the joint cadre will be apportionCdbet 
wean the two States in proportion to the senior duty posts in 
the respective Wings from time to time,' 	. 	. 

3.' The future vacancies in promotion quota in each of the two, 
wings will be filled by promotion from among the respective 
State Civil Service officers, 

4'. The five promotion vacancies due to the Mcghalaya Wing,anit.  
currently utilised by the Govt,of Assam will be released b , 
that Govt. at the tate of one per year, beginning from 1985. 

If any promoted officer, as rmitually agreed to betCfl the 
two Governments,is to be transferred: from Assam to MCghalara 	' 
during 1985-1989', such officer will be adjusted against the 
five promotion vacancies to be released in favour of Mcghalaya. 

If any officer promoted to the lAS from I.C.S.or from M.C.S., 
• 	 is transferred from Mcghalaya to Assairt or from Assam to 

Mcghalaya,then Neghalaya or Assani. will take in exchange another. 
promoted officer from the other Stat8 or as initually agreed to. 

7.' In course of next five yoars,comcncing from 1985 if any'nOn-
State Civil Service officer of -L-hc Govt 1 of Meghalaya is appe 

/against intod to lAS in the Mcghaloya WIng il the same would be adjused/ 	. . 
the five promotion posts to be teleased in favour of Meghaiaya 

- Wing from 1985 onwards.' 

2.' ' 	In view of the above, I am dircOtod to convey the ppro'a1 
of the Govt.of India,under sub-c1USe(ii)of Clause(g)of Rule 2of 
the IAS(Recruitment)RUlCs, 1954,read with sub.lauSe (2)0f. Clausp (j) 
of sub-regulation(1)of Regulation 2 of the lAS (Appointment by 
prom tio n)Regulations, 1955 to the Noghalaya SttO Civil Service 
as a ' 1 State Civil Service foi-  the p.lrposes of recruitment to the 

Indian Administrative Service. 	 . 

Yours faithfully, 

	

- 	(B.BU JACOB) 	 ' 	•' 
Director. 	 - 

1• 
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•' (jF10E 0? T 	IF°CT 	GLNEAL OF P.OLICEzMbGIIALAYAs_11ZLLGG. 

tt.ter'?'k. FM/XXVL.9/65 	Shillon,the ( ' 	February 1986 

From 
Shri F. Prasad, 

Assistant Inspector Genera]. of Police (kjmn), 
ghalaya, Shillc.. 

To 
The Fçeci ai Fecretary to the Gov:t.of NeFhalaya, 

Home (Police) Departnt,Shillon. 

Fubject:- 	Ii!P.F. j7 FEEDER EflVIcEF 	I.S. 

Sir 
As directed, I ai to atate that as at present, only 

A.P.c. Is r'coCnied a s feeder service for the purposes of I.P.S. 
(A7pointrnent by prorotion). Heulatjon 1955,  //fter creation of the 

Ftste.of 4eehalayaCoverncicnt have created M.p.S, with effect from 

the Year 1976. The first batch of Officers recruited ui , der 
have already completed more than 0 years of service in the cadre. 
And hence, many of them •uay be eligible for Inclur.lon in the Select 
List for However, this shrill obviousJ.y require M.P.3. to be 
recogn!ed aj feeei ervicc at par with A.P.S. for the purposes 
of above mentioned Reulct1or. Here, it may be pointed out that as 

at present we do not have any .P.S. Officers from 	Chalnya on the 
Select List. The vacancy caused due to retirement of Shrj. J.C. 
Mawrch, is a1so likely to he utilized by isam king of the joint 
cadre for f 	 up the quota of 5.P.. Officers, unless steps are 
irnoediately takan to 	t M.P.S. reconlsed for the above purpose. 

In the circistances it 13 requested that Iediate 
steps may be ta1en to move Cove;'nmnt of India for getting M.P.S. 
recon.1.sed as feeder serv1ct. 

it 

our, fait Uull, 

As51ctnt .Tnjector Cenera.1 of Police (Adrnn), 
halaya, Shillong. 

C'. £ 
(Go py to file N. 	VXiY-5/0r 76 - M.P.. firles fr record.), 

H 

- .-. 
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• 1. 	 H s 	OFFiCE OFT1iE DIJTOR G1NRiL OF pOL10E:?EOHALAIA$ 
SHILLONG 

NO. /AiVI-9/77/8, 	Duted Shillong, the Ve,i9B6i 
Frorn- 

• 	Shrj H.8 .Cbittaranjan,IPS, •. 
Inspector General of Police,(Adrin.) 
egnalara,bhi1iongw 

TO:- 
• 	The Secretary, 

Home (Po1ice) Depaitment, 
Govt. of Pleghalayaohillong. 1 

Subject:- 	i 1rEDLR SERVIE lOFt jJ.S s.  

Reference:- This office letter No.FM/JO(VI-9/65 
dated 6th February,1986, 

Sir, 
I am directed o invite your kind 

attention to the above cited reference and to 
request that immediate steps maybe taken to 
ux)ve Government of India for gettinfli.P.S, 
recognised as Feeder Service to the 't.PS. It 
may be mentionedthat as inanyas5(five) M.PS, 
Officers have completed 8(eight) years of service 
and it is tint that some of them atleast get into 

• the Selection List for the I .P.S. 

Early action may kindly be taken 
up in tbe matter. 
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11O.1iFL.'6/77/141 1 	Dated Shillor.g, the 27th 	u3t, 	1267.
S  

, 	 -. 	 • 

From .Shri B.11onD. -nrh,.  
Depi.ty Secretary to the Cxvt.of ftghn1cra. 	

S 

To- 	- 	 •:-,Phe Diredtor Ccner3. &, 	spoctor Gerir.a]. of Folice, 
• 	

0  
floghalaya, Shillonrj. 

• 	 Subject Recognition of l'eghaleya Folice Service as a feeder 
service for promotion to the 	I. 	- 	

-. 	 •• 

• 	- 	

Sir, - 	 -• 	 - 	 - 	 UH S  

• - 	i am directed to send herewith a.Notoon-Recognition 

of MPS &iJ3 - feoder service for proroticin to the IP 	and to requoot thet 

your views on portion nr1'ed 	'X' tI*eroof riy p1ese tv fulnaclied to 

Govt 	urent1y.  • 

•- - 	-. 	 S. 	- 	 ;;.• 	
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- 	 . 	. 	- 	 - 	
• 	 • 	- 	- 	- • 	

S  Dety Secretary to the Govt.of Vaghaloya, 
S 

- 	 Ibme - (Ftlice) Doprtment' 	- 
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1: 	 Recori.tion of 	i,aolico_Sorvico as a fodor 

..T 	service for promotion to the IFS.  

Ji- the oint flS c.dre 1  of Assrn_ghaJya thero 	re
I. 

27 prnotion posts cginst which Stato b1ieService, Officers are pranoted 

	

• 	under the ISAppointront by Fromoti(n) Re laons,1955..According to the 

• /adr0 atrength'but f thos 27 osti21 tpbsts. are, me ntfor-àss wing a 
( 6 po3ts for b ghaly& wing. 	 27, posts are jilod: 

up by pombtiorf of/s'ajii 	ice 	0fficèrn.1b aLso•;appers that all 

• those promotion posts are filled up at proseiil4i.e.ut:ilised by,the 1 Govt. 

• 	of Asoinond bnly .ofe•rnoted6ffiLor from'/ss 	Police arvice viz.; Shri 

	

• 	B.A.Khongmn, IFS-SFSis serving u.ndor the Ibgalaya wing The above poltia 

	

'A. i JP4,.'4 j4 t3 	j 	Ijf' 	 . 

is th..eto non-rocognitionof the *. 1bg1ialo,yaPoiici. Service as a feedor serVieO 

for piornotion to ho ITS 	 4J 

	

Sinc'e the 	 Police Service in 1976 
1•) ''.r 

this St 3te Govt havétakenuptho estionofI'econition ofthe lbglialaya 
- 	

4 

Eblice Service' with'tbe Joint CroAuthoritYfro&tiJflOt9 time, IXit; the question 

could hot be sottlod uptil now. Tho..Joint Ccre,juthoriby,in its meeting held 

I 	on 113.5.5 observed that sinco tho recognition. of the HCS is 'at the ginal 

	

J c': 	s' - -.y' .s''4• 	A L'. 

	

• 	I 	st 	await3)1fapprova1'of the Coit.of ]hdia,' it is felt that there would not 
) 	 I 	

J 	 .4 	 I 	•_I 

	

\./ 	I 	be cny .1ifficulty torocognioe ,t)io thorsorvicelike'H.F.S. or M.P.S. as 1 

	

I . 	( 	

"" 	.6. 	LJi 	..L4 	Lb•.'' 	 ,, 

( 	
I 	feeder service to thoresrectivo.PJ.l,,..ifldia Service. The Covt.of l'bghalaya, 

• I 	
* 	 ssi 	'' • 	* 	 * 

I 	however; will preparoaworking paper fo both.tbservices fprdis zssionf. 

I 	 S 

	

• 	 The Govt'.of .l3gi 	,a'rocruited itsx first.atch 6f officers iz 

• 	• the M.P.S. in 1975 and aasuch by 	those officers are eligible for considera- 

tion for promotion to the I.P.S. Hever, the F1.P.S ha s not 	been recoied 

as feeder service for promotion to the irs, it is not possible to take up hir 

	

*
• 	 F 

	

: caSOC for promotion to the 'fl 	dr'oongtho •Assani 'Fblico ;  rvice officers 

	

• 	are enjo.-ing the share of prCOtion'VaCaflCiOS weant for1ieghalayaWing also. 

	

ti r 	 1JomDt(1 ov 	FsU 
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2'- 	• 
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Since all the prcnot i an Vac8flCiSS meant for A33in wing and ighalaya 

ng are filled up it is also not possible for Asan Govt.1to trmsfer the 

shar.e of promoticri vacancies to l43ghlaya wing at a:tirne even if the }ghalaya 

Polie Service is recognised ns feeder service to.the IFS immediately. In view 

of the position explatflcr'above and to faci1ite the rcogni,tion oj' the -bg1alaya 
• 	 . 	 - /)/IO /.-.. .cid 	fC'/rJ-1.h/  

Police Service as a feeder service fox' prcioti 	£'o the ifoint IFS O.5 (five) 	8" 
• 	promotiom vacancieS now utiisod by the Covt.of Msim, it is proposed ' as beli 

• 	for con s ide rat ion of the Gt.of Assan. i.: 	 ' 	 ..... 	 . 

The pr omotion quota of the Joint uS c,dre' ma be :apporioned 

• 	 between Assam and lghalaya in proportiori to the senior duty posts in thó ree_ 

ctiqe wings (i e senior posts ndo  3tte Gt and Central Detation 

os0) from tine totine. 	. 	 . 	 •• 	
.5. 	

.5, 

Futuro vacancies in'.tho promotion. quotain•ech;o2th0 twowinge 

may be l illed up by promoticn from amcigtho respective State Polic3Ser'1iCe 

officers.  

	

3, Fiv (5)' omation.vaconcie&dU 8  to 	ghlaya' wing and' currently,. 

• . 	 utilised by the Govt. of As3am may boreloased by the Govt.oc$ScPl 	rate 
• 	 . 	 . 	

- 	 / c 	c-'' 	t 	O' 	'\ 	 ' ' 	 ' 	
J j ., 	 I  

/) of one vacOfley per year/tiJi such tine that the five vacanCieS rare fUlly.rec1p0 d 

\ / 	
by 1bghaloya wing, from the year ofrcognition of the MPS 'and subject to the 

coniition that the vacancy caused unier A.snam wing 'aCain3ethe rOrIyti quota 

should 	more than one i.e. if only one vacancy is caused . 	 à-particulnr year 

the Msam C.rrt need not transfer 'the only vacancy to g1ialaya in that parti. 

cular year 	 , 

Tc "  

S 	 ... 
1~ . if any promoted officer; as mutual]yareedtO.'et 140en the bw Garts. 

is to he transferred from Assam to 1ghalaya efore the compltiofl of' transfer 

of five promotion vacancies envisaged aovc, such officer will be adjusted 

jeinst the five promotion. vacancies to be released in favour of 1bghalaya by- 
• 	 'S 	 S 	 S 	 • 	 • 

• 	 5. If any officer prcotod to the IFS either from kFS or from MFS is 

transforvred from Assam to lghalaya or from 1ëghalaya to Asamn, ten the State 

from where the officer is transferredwil take in exc snge another pronoted 

• 	 • 
officer from the other State or as mutau]_y agroedto. 	 •• 

	

S 	 • 	 .. 	 S 	 .• 	
.5 	 .• 

• 	 S 	 • 	 • 	 S 	
S 	 •S 	 •• 	

•' 	 :, 	 • 	

.5 	 . 	 • 

• 	 '.5 	 . 	 . 	 . 	 . 	 • 
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").FlIUCE OF IHE DIRECTOR GLNLRAL & IIJSPECTORGINiRAL OF POLICE: 

	

S 	

.. MEGIIAIAYA;SHILIQNG. 

• I.te r No, F/mI-3/7 9/Vo,I11/8 1  Da te d Shiln g, the/éèpt.' 87. 
From 	: 	Shri W.R. liarbaniang, IPS, 

• 	 . 	Asstt, Inspector General of Police(Admn), 
Mcgh8laya,Shj1long. 	 .. 	 . 

To 

	

• . 	T1ie Dcputy Sec&retary 
t'j the Governmbnt of M1ialaya, 	.• 
Home (Police) 	partment;Shi11ong. 

	

• 	,' 
.Subect.. :— .R - cognitjon of Meialaypólice Service as.a 

fee de r service . for promotion . to the IPS.. 	. 

Reference x.- Govt. :etter No, HPL. 76/77/141 9  dt. 278,87, 
/I 	II Sir, 

With reference to above, I am directed to inforn . 
you that the -Director General of Police agrees with all the points 
in the portion marked I X1  except a little change at point No. 3 

	

.;hich should be incorporated as follows 	. 

3. 5 (five) promotion vacancies due to MeghaIaya Wing 	:- 
and currently utilised by the Govt, of Assam may be 
released by the..Govt, of Assam at the rate of one : 

Vacancy per year or more than one as may be agreed 
to by the Joint Cadre Authority till., such time that. 
the five-vacancies are fully recouped by.MeghaIra 

Wing from the year of recognition of the lIPS and 
subject to the condition that the vacancy caused under 

• 	Assam Wing against the promotion quota should be more 

than one, i,e if only one vacancy is caused in a-
partjcular year the Assam Govt. need not transfer the 
only vacancy to Meghalaya in that particular year. 

Yours faithfully, 

- 	 I 

Asstt, Inspector Genera1(o Police(Adnin), 
4ehalaya1'Shi1iong. 

,.•,(/... o..o...á,.s  
/ 	-------- 

	

-oOo- 	i 	( 

	

.5 	
1. 
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Zr 1{jLcr OF MBiJTE X THE MF&1'J2'LG (F THE JO]N2 CiDR'AJTJidflitynzth. a., • 	• 
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	 , 	. 	
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. 	•••S 	 , 	S • S• 	• 	•S , 	, 

( 	I 	 , 

' 	 I 

: r 	( 	 I 

' C 

I 
, 

1. 	Shri AP.Soxziu, 	thief Secretary, Aaan 	- 

2 	Shri V. Ramakri1man, LA.S., thief 	ecret&ry, 	h1aya., 

I 	
I 

12. 	Recoznitim ofM3 a  Feeder 3ervie to 1P3. 	
I 

Joint Cire Aithority approved the propoa1 of jreco, gn itici . 

of Malaya Police Serviee as Feeder Service fôrpoithuentto.the IPS 
S 

sd/ 	A.?. W1&1, 	 3d/_ V. R1tRIS1INN, 
Chief Secretary, Aaaam. 	

. 	
Chief Scretery 	Meghelaya.Y 	S. 

. 	 I 	 I 

I 	 I 
• 	

I  VIM 
4 

I 	I 	 V 	 I 

- I- 

I - 

55,. 	 . 	 'S.- 	 .- 	SSS. 	SSS, 	'•'. 	,'II,''.' 	S . 	'5• 	 •SI 
S 	 --'-',-: 	-•' 	

S 	
•,S 	 •,•,, 	I 

I I 

0555 	 S 	.:-..'.. 	 •. 	•-.' 	
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t 	••' 	
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:. 	 . • 1 .  

t 	 $ 	: 	 Y I.DIATL 

GCEN.ENT 	 Y A' ' . 	,;2t,; 	• 	. , .- : 	H 

' 	 iiQM 	 . 	R Ni E U ik 	I 
 

No,jfpj.16O/E9/6 	
( 	Dated 	1e2 :c i5t})tt1y119e9 	_- 

From 	 Lhri H.P.Ofl.yn,  

	

. ... 	Under Cccrotriry o-thc GCVt. 	ei 1ya.) ( 	r 

- 	
c 	 ),./ 	 !. 

To 	 \.,-4e DIr€ctor Ocncral & rlrflçtor'g)1or1 of r,lice, 

SubJect: 	Selection Corrtrrit'ee eetin 'or e1ection of 	 ; 
:t,:i Le  ro?.Ice Sej'jce Of1ct? fcFprotiotien to 

. 	. 	. 	 . 	 f'L.t 	,. •.. 	. 	.. 	, 	. - 	-. '. 

; 	Q 
I am directed to forwDrd herewIth a copy of D.O.letter 	• 

. No.F.4/3/89-AIS dated 12.5.1989 3longwIth itr. eric].oureF frcvi the 

. - 	Secrft.ry,CnIon Pablic servIce Corruiilrrion and to request you to 
 

	

urnIrh the infcn Llr,n In rrjL o th1..•Urr:I 'iCr of 11 	. 

batch as per guidelInes laid downbytheUnion Public servIce 	. ;: 	• 

A. CoiIIon to this epaimenL Imrne13th1) . 

- 

. 	 The Joint C. - :3:e AuirIty has approved theM:P.S 

asa feeder servlceforprcynotiontothe IPSAs cucFweay 

• funih the particulars of the above mentioned 	Officers to 

the Union b1ic Service Ciion pending approv1 of the 
- 

Government of IndIan 	 : 

! Ile,,  40 •;;; 	: 	\ 

YouL 	fiIthfu]1.., 

jQT 	 5 

• 	 Under ecretry Lo the Govt.of egha aya, 

	

4 	 k'r" Home Deporthient 

RK 

Qr 

	

7 	 • 

\J 	 1,• 

Tr 
) 	 ' 

' 	 c 

£ 	 'c 

- 	

S 	 I 
I I 	1 . 
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I' 	 ic 	(Fcz) DAPACKMC  

* 	 I 

Dated SZLMcmC ,t 	%h Ab, 190g . . '  

rQ:t 	 23i lI 	G PaTj&t o I2 , 

.j( 	 cti to  theOnv= aat o 
. 

I 

I 

Tho Jo1rz 	t7(11fo) 1  
, 

GVA') 	or 	d.i)tiniry or Ina Affafr,  J De3.bJ. I I 0301 
F  - 

0 	 •• 
• 	 • 	 . 	 - 	 . 	. 	 . S 	 • 	 • 	

I 	 •. . 	, 	 #. 

V 

I  

•• 	
I • • . 	 • : • 	 • 	-, 

1 

thj RIWputim of 	h180'a Po1ic 	6rvosan'oedz a 	viee Lb çx)1rtzLr to th 	poljoe 6er7i0 	 -Pro0 iml L 
; 	 i• 

', 

' 

' 	1 to 	1bj4 	D(PS1 	)QV 	(El 4iod o 
v thc 	gtf%ev the ino2vuon or the Ztte of Yt&h&IV% in ,  p72, t10 	tttp i 

1M arns to 	uite i 	o 	atFolice .sDry PZ '  iu 
th 	tb 	Dto bia bOaa i4e1 	the 	rviooe o.f U4 AW#Ai 11olt4xi8rvioo 

thQ iroe o. 	 ot1 	4 ox 	*x th 	ttt 	Th 
toUo 	Sv&ce lyon'i 	 F110 	ohio' v& 	ut 	n te 

1cxtc p 	oi 17?3 	ic 	th 	ffrtx. bitci o oour 	io 	rocxti.tl 	to thin 
he ftot 0 TiAblja $rviq 0jtsjoji, Iritt to 	ixiuc*i I 

of th 	ir 	rnJj 	 fraj tlth3 
Lo 	 I 

Th 	3t 	(b ennt in  thz lzt' pt of 1901 	1±iLted the 
rxcoi thrcug 	bo Joint Ca4re AithD?.ty Ibr the roxsjiitin o f the lotjalra 
Fo ]io Sar7jW 	 ronvjoa i) 	çp 1nt 	prczat icx tu tho 	iii 

1fl hxrlrg  bo= &l,y peni 011 a1.crr  proper 
najj 	 of the Joint Cro A 

VhLlh mel, on Q 4.1989 	'rt. of A== b*v c1 	arcod to tho ø.ai.4 
Xfrc7oa1 0  I  

Acccxdjn 	the 	xija 	Pa tos sorrjc~d(Fjxztt ion or Cóiro ótrnth) I 
ThixL hxr4nrn 	r11t1oxt 1  15?, the xøt 	to be fflJed u 	by prti In 
tct of tho 3oixb LFS O jt-e of Jghà -  to the 	cci p' Soh4J1G 

Ibuticn. I 

Tho un 	itrj 	 ro1atnj to th ' caoa L hr rbo-)Cp#im.  
of tJo 39±gh - ra r'olicr 	Sexvica Q4 Fa 	Sorvicc ibr 	 to t'a Ir1Lm 
.Ui1CO 	rvioo by ptl&,otion as 	rtrdod ux.or the LP 	(qrn In  bft. rt tr 

unrl LP.(1 	itat) 11o7954 	rr.xiroc aro 
t'c1od 	th 

.. 

j1  Uxutm of tba Joint Cr 	?xthrity, 

2€ Cition.o cex to by toth th 	Gvrnrt of (oi 
the 	Qvrft.'t. of 	oi 	 '(,/1c,... 

3,, 	i 	
, 17. 

I 

Ooc 	
. 
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S 	, 	 • : 
	 . 	° 	 ' 	 . 	 ... 	 ! 	 ••• 	 ••'• 	 • 	 . . 	

: 	

i.•: 	
'••,•• 	

: 

-..-. 	,__•__- 	
I 	 Tt 	ii. 	i 

	

1 	
I 

I 	
t 
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4 

: • 	
: • 	• 	iad in t he 	 reqw,gt the thitx7•id.rLy. 	to  

	

t)1riJ 	ppo1 i t 	 t, reWgIJ43.0  jIg 	 c orvico 	 I  

	

c c Fetxiar Sctrvio for px ootiax to ti-io  7hdian riicz Gorylog  1(itb flooy. 	. . 1. 
orci3r 	•i, c 	 . 	 .. 	 '. ., 	• . 	. 	

: 	.• 	• 	 . 	.. 	,-' 	: 	 . 	 • 	. 	. 

	

: . •. 	: 	 . 	. 	:'ur 	£ai_tb_ft31Ly•, '' 	.• :.,I::••:.: 

,, 

I 
. 	 . 	:- 	 '. 	 .. 	 . 	S •-:.. :' 	. 	. 	•.. 	 i'V 	 I 	•'•. 	 • 	

• 	 . 	 1 

Do cr -try to tiCvcrrriert c 	 I 	
, 

	

(Y—HDrPI3 	
¶  

Dat 	

I 	 if 

1L%/77/23 	I 	 iUonth 9th ki;t,19e: 	 1 

$(Aç•iz'4;d to 	
M 	

! 	 •' 	 •. 	 , 	
I 	

I 	 • 

	

or diitLi1try o1 Poroonnqib1.io icoa 	 , 

	

koracm -(L 	 p ai23i1g), m Dhi-iXXj,  

	

...., 	' S 	•• 	 •: 	• 	. 	.. 	. 	 . 	.•H•• • 	. 	•. 	il. 	•- 

	

2 }i 	 rJomt dr htIi, n1 	 itti1,ner and 	, 
)cta7 t the v3?4 o f 	 of JbrD(rt3r3- &_A), 

	

t1ç3 	 cita7 totb, Qrriurr oC 	 (A) Dapn,Diir 	I' 
I 	 1 

4,  tbBD:1 A4a(A) DeXtZZ-Lt Lor, iotn.  
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1JoJiFL.60/89/16, 	D.tod ShiLopg the6thSeptber, 1989. 

S± 
U]er SecroLry to the GovL.of1ogIiaLya. 

To 	 nerL 	lispector 01aneral of Police,, 
lbghalaya, Shiflong. 

ibject 	 Selection Omnüttce tting for selection of $ttho 
Police Service QCficers for proMotIon to the M. 

ilofororce - 	Lotter}bo.}ITL.160/69/6 d.itod 15.7eC9. 

Sir,  
in inviting a reference to the letter cited above, 

I am dllrectod to requoft that the information called fbr in it may 

please be furniEiied to this Depaxtment fr..mediatoly as-thoGo'v±.of dia 

has fixed a time-cheduie that the information in this.regard zhould. 

reach the UPSC latest by September, 1989. The Govt. of Assam have already 

sent their propoeal concerning the A.F.S. Officern to the 	 ,, 



0 	 ,•• 	

c/il 
/ 	 c2ilUdenti&. 

OFFICE O THx3 DI1ECTQ GNML & N3PEC11GNML OV POUCBi 
-. 	 . 	)411GJV\J&Y.S}UJJJ.)NG. 	 4, 

Letter No.FM/XXVX-9/l24,., Dated ,,Shil1on, the eZ 3.ptlmber ,189 . 

From 	1— 	ShriPr8m Singh,) IPS 	. 
Astt. inspector Gens, ra IF oflice (A), 

ghalaya,.Shi1long.. 
i 

	

.4 	LL  

Shri H. P. Oflyn, 	: 
LhderSocretary.to'the Govt.of. Meghalaya, 

	

• 	 Home. (Police) Department, Shillong. 

-, 
5ubj€ct 	 Seiection Committee Meeting for selection 

.ofStatePolice Service Officers for pmo-
tion to the Indian Police Service. 

• 	Refcrence. 	: 	Govt..1etterNO.HPL.l6Oi89/6, dt.:15.7.89. j 
• SrH  

• 

With reference to t h e above letter, I am 

directed to state that only 2 (two)' directly recruited Meghalaya 

Police Service Officers of the 1975 batch are eligible for inclu-

ion in the Select List for promotion to the Indian Police Service, 

namely (I) Shri M.S. Syier HPS;and.(2)SiiriS.C. Mornln,MPS. 

• 	 The required information/documents as per 

Annexure 'A' are furnished as:follows :- H 

(a) 1 Shri M.S. Syiern, MPS. 

(b) Shri S.C. Momin, MPS. 

	

• 	 (2) 	A.C.R's of the above named officers available 

lnthisoffe are enclosed herwith. A.C.R' for the following 

period3 in respect of Shri Sylem could not be fuished s the 

same are yet to be initiated. The Reporting Officers havebeen 

requested to initiate and suth3it the sarneearl.y. SarQe ,. 11 '  be 

suxnitted to Govt. as soon as they are received. 

jio d 

1) Shri M.S.Syiem, MPS. - (1) 3.1.87 - 23.7.87," 

(2) 23.7.87 - 1.11.87. 

	

(3) 	The number of Senior Duty Posts borne on the 

• 

	

	ffmndian Police Service Cadre (Meghiaya 1lng) of the Joint Cadre 

of Assam and Mgha1aya is 17. 



	
- 	 . 	 - 

tR 
0• 	

(4) 	The nurbr of .  exitingvcuic1es In the pron,."4L -IQ

tion quote of the Indjn Po1ic3rvice (M4gh1ay* Wing) of the 
Joint Cadre of Assam & Maghalaya upto 30th November, 1990 is 8 
which istho total numberof posts't be filled by promotion and 

lch are now b&i -uti1idbytho,Aam wing of the Cadre due 

to non-recognitlon of the Meghalay Police -Service as a feeder 

service. Apart from those S poats,there are rib otheiiiitiipated 
vacancies for the period in qu6stOn. A separate note on this is 
enclosed herewith at Appendix 'A'O :  

• (5)....(a) Shri M.S. Siom, MPS. Both belong to the 
(b), Shri,S.G. imin, MPG. Scheduled Trib&. 

1 Certified'that their integrity has nbeen 
questioned. 	

•0 

Thbe fuishedby ?Gov t. 

Nil. 

• 	 . . (9) 	Not applicable. 

	

(10) 	This concerns Home (police) Departmert. 
AJ 	 c.... 

j- 

	

Bnc.lo 	As above , 	' 

r 	1 

	

a 	f 

Ii 	l. 	a 	I 	1J 	 I 

Yours faithfully,  
1 	

i 

j 

Astt.Inspector .Generalof PolIce(A), 
Me gba la Ya Shillong. 

	

J 	
1-//' 

$ 	

41 	• 	
••• 	
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( APPENDIX ._'A' 

I. 

Subject' 	:— 	Ttransfer of promotion quota from Msa. 
to Me gha Ia ya 

In reply to Govt. letter flo.HPL.76/77/.141, 

datod 27.8.87, it hes suggo3tcd to Govt. videthis offIce letter. 

. Fh%/XYVl-3/79/vol.1II/84thted 18.9.87 (copy' enclosed for ,  

ready refe±ence) as follow.i-.  
c 

5 prornotlonvacancis('now'8 ) due to the 

Meghalaya wing and currently being utilisad by.Assam Government 

may be released by the Government of Assaxn at the rate of L 

vacancy per year or moxe than I vacancy as riy be agreed to by 

Joint Cadre Authority till such time as all vccanclos are recouped 

by M3ghalaya Yfing. 

• 	 In view of this, it Is suggested,tnat the 

Government of Assam be moved for releasing 2 promotion vacancies 
--' 

i.e. one for the year 1988 - 89 and one for 1989 — 90. 

S 	 •, 	
'• 	 'C  

	

• 	 -•••-- 

'4 

I 
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H 
NNx— M Lx" 

GONMNT OF MGIALATA 	 H 
HUq.(POLICZ) DPIrrMENr 

0L76/77/3 1  Dated Sog, the 	31 at Oct 	er 	1989. 

tjrxler Secretary t0 the Govt 0of 14g1icya. 

To 	:- The Joint Secretary(Police), 	S  
vrnnent of .dia, 

Hiiiutry of Hcne Affairl3, 	 .-..- 
Iw Delhi — 110001. 	 •:. 	. :,: 

abec-t 	:- Recognition of the Yogi lal o7e, Yblice Sorvice as a Feeder 
Sar'rice for appointmoat to the 11>3 br prc1KitiOTh- 

propooal for. 	 S 	 .• 

Reference Miniatrye W.TJi3seagc No.1_i 1013/10/C9-'lFS.X dated 	5.1009. 

Sir, -• 
Ir inviting a rfo'rence to thl3 }tiriicty'n W.T,)iaage 

cited. above, I am directed to f\.xrnieh herewith a copy of lth6 propoaJ., nont 

unclor letter No0H}L076/77/236 dated 9,8.9 elongwith ito onc.1ouren for 

favour of obt aining/Rindtry a arovel on the proponcl'. 	 S  

T 

loura faith.ftillr, 

'fl LL 
Uxer SecTetary to the Govt.of }ghLIloya, 

( 'ikZO (PolIce) Department 

01 

• 	 :; 	 .. 

( I 

/ 

I 

-' 	• 	 • . 	 :-- 

sJ 	L. 



I 	j AN 1 ',i XURk N 
--• 	 'L 

( 	

(1/ 

No. I - l.L013/1O/59-IPS_l 
Cove 	L of md ia/iird t Srkr 	l 

Minis try of I lone Af fa i rs/Grih Mantra Ia ya 

Delhi-I U J 	tl 	23rd Feb., 90 

To

'  

Gl1ef Secretdry, 
Govern me nt of Meghalaya, 
Home (Police) '>partment, 	 \\ ,' Shillonq 

SubjOct 	hcognitxon 	of 	the 	I.1,P,S 	as 	a 	Feeder Service 	for 	apl;oiutjneñt 	toIPS 	by 
promotion 	Proposal for.. 

Sij' 	, 	 '_ 	L 

I amrected 	to refer to yout letter No.lPL7677/243 dated 	31st Ocobui; 
	

198 	op th subject 	rnent.t.ned 	above 	and 	to 	say 	thj L 	the 	feedf?r ( service 	for 	Indian'oIice 	Service 	defUed 	in the sub-rule 	2(j) (ii) 	of 	.1, P.s. ('\ppointrijm 	by Promotion) 	flequlat ions 	195 	the 	principa1 1 CC so iv 	of 	the 	cj  tl to. 	In 	case 	M. P. S 	f1f us these conditions 	it autornticaIly become 	the / feeder 
X  sexvjce. 	However 	it 	is 	not 	clear udr L what 	rule 	such a 	 i on recogni 	h,3s 	boun 	sought 	f' r. 

V0.ii5 	faiti)fulj, 

I 
--: ( 

SE' 	Tiy 	ru tYL GUVf. 	UF 	ltll)D 



JF 
IJ lFICLjW LE 	ItPL 76/?7/243  DAT  5TH AlTJ1990 

01 

•.: 	

: 	

: 	 •-- 	 I 	 •• 	 .: 	• 	 ' 	 . 

GOVjJt'iE1/i' •JF iLEGHALALA • 	 ' 2- 
'-, 	

d' 	• 	 . 	

IILX 	ro 7cr) 1)j,Ti\H I UJ?I 	
. 

h- 

NO - 1 ! FL , 76/77/ 2/~8 	1 1 exorcise of t}ie powers 	 (li)of 
clase () of Rule 2 of the I.P.S(llecruitier1t).fljes15 iad with sul 	i.io (ii) 
of cl aut co (j) of sub-reulLjon (i) of Regulatjdi 2 of tIé L1.S(1q)fojrd,ierrt th; 
1onitio:i) Re 	abions,i5, tii0 Governor of 	 in pleased .to.recojo 1ie 

Ecga 1)lice ServiceD IS a 'Sbube ro1icersericellf or  thepupose of ecret ut 
to the 	Police Servjce with tne loilowDIg -termo and conditions: - . 

tu  .: 	

.' 	 • 	 € 

1 Lii L the pioirot LOfl quota of the Joint I WS Cadre s11 be apport..ioned 	n betwec  

	

V.. 	 . 	 . 

and. NCL'lIil ra in proporL ion to the Senior ,  duty post. s in the respect i o Wuig i 

	

(i o Sciior posts under the SL ibo 1(overrneirt and 	rrtra1 GDvernsnont .-juLatioi. 
Reserve) from t iin :'.. o. 

H. 
J' 	WtJ 	 . 

2 F'uLuro vacancies in the promotion quota in eachlof iJ1IOtWO Wings 1 shall. be tiLled \ I 	 .o)  upyyprointion from wTrng the respoLJvo(SLto 1 Fo1 cre Servco Oh cr 

3 7(vn) I)IO11)oofl acanc1cs due Lo Irhi 	rWig and 	rrent.ly ut izod 1 y 
Cow rniint of kccm 511311 be xc.] cased by the Governmcnt of A.Z3aJU 1 Ut the rko 
of 0110 Vacancy per year beginning fioi 199,till such time th the sevo.1  
vacancies are fully recouped by Nog1ialiya Vi ing, with ijiinediato effoc shjc; 
bo the coridib ion that the vacancy cEisedlu1dor ssain' Wing against pror.rYlion

tll  quota should be more than one. 	
. . . 	

. 

AA
;.. 	 ,... 	 . 	

" 	 .. 	 ,.. 

	

an roltod officer, as rutuafly aead to between the two 	vur•iS J. 
to 1)0 transferred from 	to 	ghaLy before th eoncion o f 7(sov) 
proict ion vacancios envisaged above, such officer will be adjusted agm ka3t ,  thie 
7(sevn) promotion vncanio to hcruLoased in favour of Iegholaya by 

5. if officer pro;iot ud to t;:u I.P .3 either. froi A. P.S dr N. 1 1 .3 is transferred 

from lssajn to Hcgholaya or from f3giloya 1 to Asseri, then the Sato 1ron w1iro 
the officer is transferred ul]1 take in exchange anotlidr promotod officer fror 
the other StaLe or as irutually agreed to.. . 

A. 1. .f.:Lcerj n.nc1y (i) 	hui. ..h. un:.ri1:a 	1 (2) 	iL P.J.. 	 d0. 
a.hsord. 3)1 theh.P 	wjh;}i oI,1ojb rom (.. 

- 	 - 

J I F}IIIU 

Spocial SocrcL.zry to tho covt.of 1•Iaya: 
}ioTe .,(Fblico). L r)EtrtiiloIlt 	. 	 .. 

It 
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tr'] 	76/77/2/ 
i1 	1formatio 

Dad 	
.; 	

;. . 

icL01 
Tm La 	- 	 1 	 3)) 

j)  rnm 	. . . 	 . 	 . 	 . 	 . 

	

" LOfl 	 & &Jcrty 
to th0 	

rinit 
° Sfl 11 c 	

() 

"Lh referc00 to ltLer. 
1O rjjj 

51/r/2Q uatocj / 3. G9 
b0cluarit

UI0 CO1I ol ta ClJ0r 
11fC1] 	

I((I 	
1 1  

of G 	Lr0 	vj 	ot 1 	
llo52/7/r).l.s( 

dL0 19, 2. 19 	
ciod 	

• th Jot Cro 
 wid 

Ut 	

o 20 4 89 1he 	vt o 	
Iio,Ji 

dated 	
my 	

$ease e re erred to. . 	 Ucr.L ay J0iJTL nrii 	I; 	
JLuJ.J1j 	

reir relic0 y

it 
La tii 	

1)J'ou1 a!' LJ 	Jo- 	Ctr0 JUI'.flO1'±L' 	

fl. P .  
as •

133. 

):1.:Lcc 
Servic0/iood 	Scr1;!cJ on 

20./89 as :r0jIired.i 
2O) () of LP.S( 	 b 

. TJi0 
U:idr Socrrt 	to th0 	varflp).L of,  it  J-Lii t 1 i0 	1 	haa a ifc cn 	to hi1 I o 1 ur  140 	

10 131 10/89 I 1 

90. 	•. 	•. 	• 	 -. 	

'. 
1. 	

• 	 VH' 	• 	 - 

i0 5 c oL
ic o 	0 	

c JIOlJo, 	ijJ1 	floaci, 
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Llio 	c OLorf01 	
1) d Ib1ic SL1 \'i( 	)iflpac ion, 	
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-RPM 

Hi 
UNi I 1 COM 

I 

UNION I'UBLIC SiRViCE COMM1SS1o14 	p (SANG 11 LO SEVA YOG) 
DIIQIPIJR HOUSE, SHAD HAN 1 AD 	. 	 ( H 4 

1: 	 •0S 	

1_1, 

Th 	ozar'( 	
o ~ -  

A 	tr 	
S 	

•j(C/'-:•• . 

T4k4ty Qf •oc 	 , tv 

(tntio 	
JaiA f  Undez' 8oretay) 	

: 

	

i Seleoton Cojt 	et1n for 
o1eotjo o 3tate lioe ivj 	

O 	 iJy ror 	OJflQtQA to PS 	- 
Cdr curj 	1990-91., 	 S 	

/.• 

	

- 	...-- 
- 	 I 

Iair ec ted to r,fer to Qovj of }1ehaJ.ayMoti tio tj 5th AprI1 1990 (copy endorsec to you) igdj 	z aogrjj 	Qf Po l icle •ri" Zor  

	

P -u P0 tjf1  b 	 to the XncLjjrn pjj0 	eryj 	uic1 to enquir e  als to 'whether Cudr Assa 	Jgy 
ha.ben bifurcated arid a1io a 	 CQttq 	

z  LZ a1y 	 :-. 	

-. 	•- 
-: 	 - 

Yozra £tXuJ1y, 

H ' 	 S  

Under Soreta2'y 
Pubijo Serv4ce co 

	

i81C1G, 	
" 	I Nw )e1t, th u4l99Q I 

Copy forwarded toChi 
$erety to ovrent of Sh1j.j0 	
te foX ul fñ for 

 00r1t4tut1on 
or 	 Wing of the Joint tncLtu1 Pp11 -&qrvjcv Cadre ozapi 	a lfoonta1ned p ropos al . for odnvning a meeting

/  

	

of the S aleotion Comjtte 	
re1j doc eAt3 	d - 

d-t 	my be 	de to tk CQmJISE1Qn. 	 - 

• 	 : 	 • 	

-. 	 iT 
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2 •  

G0VLitfl1hN2 	(..L 	ASSAIl 
}I0'U(A) 	DIPAI 1 ,ERC 

1O,IlliA.51/38/30 	 Dated Diur, tbe 24th Octohor, 1990 

• 	]'roaU Shri G,C,Qitia, 
Undor Sacrotury to the Govt.of L9eam. 

To The Sooraay to thg Govt.bf Hegh, 
Iomo(Ekiice) Departmont,Shu1l0flg. 

Subs SGlootion 	oniiiibtet3 moot ing for se1ecbioi.of SPS off icor3 

for proition to IPS. 

- RIO f 1. Your lotter N0.I0, 160/89/56 dt.23.8.90 

Sir 

I  w diroced bo refor to yourlotter quoted above, ttud to 

y thL tho 	of 	i 	Kar, 	s(SPs) ratd, w1ich =1 CBd with 

effocb from 1,4.90 may be utt'Liod by ftg111ya Wing. 

your 13 faithfWJ.y, 

S)/-  0.C.C1iuti. 
• 	 • 	 : Uor ScretXy to the (k,vt.of Assn, 

Ibmo 	(A) Lpatinon 

U1 1  

• 	 S  • 

• i 	. 	 . 	

1.c.:.r>:' 	 ••.• 	

• 	

•• 

• 	 • 

5.. 	

•.•• 
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I, 
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. 	 . 	
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P.TICULS OF STATE ?OLE ZRVICE OFFICERS E.,LiBLE FOR 
	USICI IN TE SELECT LIST 	 . 5. 

F3I PROMOTION TO DDIAN POLICE SERVICE FCR 19____  

	

- -----------.-.-: 
	 - - 

S1No. 	Na 	of the Officers i 	 Da 	of biI Thether held ubstan- Date of 	X Date o 	:..X. 

x 	
I 	 X t_v appoirteit in 	coitr'uoUS cont1ntOU5 X 

y 	 - 	.- 	-..- 	-.-• - 	1 State 	 Seice 

	

Poli 	 :.ot.f1cti0TL orficiatOnX 

as on 1 4 9 	 asDS?'or it in IP 	X 

xx equ_
11 

D 	

valent X Cadre postl 

OS 	
I 

 

- 
 

------------- 

 

 

- 

ix 

	

6 	------------: 

Shri MS.5y m (5TH) 	 1.5.1947 	
D S Senior Sc1e 	 3 1 76 	 Nil 

Srj 	C 	ro (5TH) 	 1 3 i945 	 o- 	 22 12.75 	 Nil - 	- 

- 

Sh 	T.L 	r 	(STr) 	 1 7 1954 	- 	 -do- 	 £7 2 78 	- N1 - - 

- 4. 	Snri L B Saqa (STy) 	 22 2 1954 	 -do- 	 12 78 	 NIl 

L. 

- L 



( 
BJA S1.UH 

OFFICER 
(pOLIC.t) 
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No1 I_l4Ol3/l2/91P5 	I 	' 
 

	

Government ofIndia/.Btt 	1rt 

MinistrY of 

New 
• 	•' 	r,i 

	

j_Q_L_L_-J- 	1! 	
U1,nLicoA 

In exercise, of the powet 	
b'sbru1e(l) 

of rule 9 of the Indian police,5ece (R
e cruitment) 	 * 

Rules, j954, read with sub_reguldtbofl (1) of'lreQuldtbOfl 

9 of the Indian police Service 	
ppointment by 

)1955,the president is pleased 
promotion) Regulations 
to appoint the 	

member,S of .  Meghalaya Po1ce f o llowing 
Service to the Indian police Service on probotifl'd 
to allocate them to the joint cdtè 
under sub_rUle (1) of rule 5 of theIfldi 
	olic! SeiCe 

(Cadre)HUleSP 1954. The appointments will take effect 
from the date of issue of this NotjfiCdtlQ 

SI. No. 	
Name of the 0fficer 	

U;te of birth I 

	

Shri M.S.Syiem ' 	
.1.5,1947 

3.1945  

2. ' 	' 	
'Shri S.G. Momfl 	

1.  

• :" 



1' 

S 	
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No. 114013/12/911Ps1 
	

Date1: 	 ( 

A copy each is forwarded to :- 

L. 	The Chief 	secretc3ryt 	vt 	Of 1  othe,o. 5 	Meghdl3ya,  
Shiliong w, r. t.heir 
and f 	' 	9l 	(with; t4vo 137 	dated 	26.8.91 	d' 	10. 

to the officer 
cocerned.) 	 .:'•1 

S 

2 	The Mccountdnt (ener31, J,Iqghalaya,Sh1l1ong 

3. 	The Se 	étdry.,UPSC, 	New.Ue1hi . 
S  

4 	The ,G 	iGP.negha1aya, 	i£1OnLtc 

(ri : 
BUA 	uR t ) 

OFFiCEA ON SPLOIL DufY (POL1b ) 
1'5 f 	r 	 ct ion 	

......... : 	 ,.. .• 

- . 	 - 

fl4A 	3 	, * S 

S S  

) I 	
iox 	c, 

S 	 S 
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r .  

N3 ji 	
16, 17/92-ip 
Ifl1a/3hart 3ar'r lllfllstry of
Lfrs/criji 'iantx 

A 	. 	• 	k. 
To 

71 

The Chief Seer.r.. 
tD tho 	

. 

	

f 	
'Vrnjien t of: 	!fl, 

ULpt 

 
iJ 1spur,(u,h t1C  

Sub 	
's(ic 	

s ni 	
L, u trin 1 - 	 I) t 

	

C) L rnr -1813  - 	

U 
* 

I am 	ict,•. 	
:-.t 	C)vrr)mnts 

	

lOtter 
	

3rJ 	,-.' 	
n th 	. 

Subje 	
above a.:; t; ..y 	h- t th.: 	

S/sh 0  ' 
• N.c. Panging •n -3 SCVP ):h..rs, 	s ::.r 	

of 	• 	• 
Seniori.r)Rj 	

193g 	fl the 	
•: 	

furnished 

by thc 	
Covernrt 	

.! 1 b 	.c 	
in .hGradtjo . 

list of IPS Officersf 	•m1;-•;,1 	
C:j- 	

• 	H S. 	me of th 	
1' 	

1 	
year,  

No OtfCOL (in 	
I 	

iS 	J1_ 	Of 

U)C order of 	
: 	-:r-- 	

1ot 	l 
thej Place- 	it 
	vio 	:rms 	lnent. •., 

menu in Ui. 

	ru1e- 	
- 

5JCL 	
L ' 	

r 	ç 
Ui rri 	f t h e -.:; 	•s e 

	

. 	 JO c: 	1tj ons 

• 	 () 

. 	 . 	. 

	

2 	
3 

 
S/Shrj  

N.e. Pengii)J 	
( ! 	22 	:. - .c 7 ycars 	1903 	 2 . 

P. Door! 	15 	
Ci:, 	

16 	5 yu-r 	1985 I 	
5 YOars 	1985 1.. - 

1 .K. Natli 	l-2'74 	
-- 2-: 	14 Yrs • ye 	1986 

	

Dutt 	l-27. 	
15

yorS 1986 

?.D. 	oswj 	
1-27 	

•1-3_ 	
15 .:-i- 5 CrS 1906 

3.-i. Rshmin 	21_ 	
27 	

- 1936 - 	25 •- .rs 	':-rs 1986) 

/ 
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2. 	The 	ycnr 	of 	oll;jt:ncnt of 8/3hri 8 	Rhmn 	.H.L.. Db 

protnotcc 	I1S 	3fficcrs 	ivo h...n r 	t r i c t.1tol36 	in 	tcrms 

of proviso 	to rule 3(3)(c) i is 	( 	.ilnLiun 	of 	s'niority) 

Rules, 	1988 	as 	Shri 	P.D. 	Co;V;rui I:s(s?S:86)4/ho was 	SenirO 

to 	Uicso of [ic 	cs 	in 	thl :t. 	 ;s 	also 	appointed 

to 	iv 	ii1i'ri 	uicc 	:rv ri.r 	Le t.1lOsc officwrs haS been 

ass?gnd 1986 as the yc.r .f 	nllotrnvnt 	in 	L V Incii .afl.OliC( 

Ser\lco 

3 	The 	above (jht oflfi.ccr -o!n.d to IPSbypromOtiOflWill 
be placed b1 .; the DiucL 'iuiLs of tht year o 	allotment 

in tcrms of Rule 4 of the IS 	(Re9ulaLiDn of seniority)RU1(S, 

1983. 	Inter-sc-seniority 	onong thCm u 11. be in order to which thoir 

n;nCs 	arrorujod 	i n 	pracJ r:h are I ahav'. 	The name of Shri N.0 • 

Per grLnu 	shal i: Iio'evcr, 	e: r 	b.1 c,.. 	tho 	neiic 	Shii 	.C. 	Yeiii 

IP(sPs:83) 	. 	 V  j'. j i) 	iil 
(jtt 

4  

C 1/ 	2 	J'l1J - 
1. 	1 

L) 	srcR:  IIrI 	ç  

S... 	
1.• 	r1. 	:4,: 	

:.: . 

eo 	_1501 5/17/ )2_Tp_r  V 

copy fure 	h ] 

Inc 	Ch 	of 	Sbcr , .-.t . ry 	to t 	f 	= 	rn, 	ii$n 	(:olicc) 

DeoartmcnL, r 	ipur(with 1 	snr..ciCs)'.Th P 

of firers may plcasc W Wqf0d ,  40C r1i 
'' • 	 .,, 	 . 	:. 

2 	The Acco un ton t.q - 	r - 1 / — 	- 	/ 	r  

3 	The Chif Scrotr 	t 5 	 : 	- 1 	ii, 	shil1ng. 

4 	The AccountantGn:rl ' il 	,, 	ill 

c 	i 

: I 
: 

i 	-E 
- 

( 	- 

et•_ • .V_ J 

I 

• 	-: 	
tç.Th  

( 
4 

4 4 
• 	••• 5. 	

V 
V.: 	.5.4 V  V 

- 
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No I 15O16,1 37/92-I1S. I- 

Gove :L-nInCftL of 1n i./iTh€irat arkr 
Ministry f - 1orne Affairs/(r-ih Mntrlya 

New Delhi, the  
To  

\.. 1. 	he Under Secy. to the 
<I 	Gov:imment :f Megh1ay- 	 L 	'- 

• om (Po1ico)Deptt , 	 S 

	

hi.11ong0 	0 vk. 

	

• IPS(Pe- 	tion O 	ority) Rl 
ton of 	 '- 

• 	: 

	

C'.O 	() 	 • 	 .' 
• 	 . 	 5.- 	

5. 	

0S 

• 	 '• 	 •1' 	•• 	
*. 

017, 1c'td to refer  

	

d.ed 2d J.ine, 	3cla th 	•>ct 	 •' 	 3 

:ce 	 b 	 1st f 
. 	 .-.•' 	 . 	1- 	. 	 '. • 

•: 	 i:..' 	•;. 	 S  

•., 	

•, 	 ., 

2 	,. dt 0 	of srvi 	n  aq  

3 ';sd to i;he Indi 5n PoU.,o 	r'ii.c.' hf ronQt:o' - re. 	11o'i 	i 
-. - 	--S  • 	- 

	

•. Nm' of the 	'e frc: 	te.,of 	 • TotJ. 	- 

which hol- 	pgoint- y.ars 4 0 i\igh. 	c'S 

	

orcar 	ding ran!: 	nt to 	evjc 	in 	 alo- 
of their 	not belo" 	IPSo 	r2ndrc1 
.:emevL 	that of 	 .L th 	of ru 

	

• 	in the So l 	Dy.S.P or 	 rank not  

	

cot List) . 	equivalent 	 below that 	of  

	

• 	 . 	 . 	- 	of Py S XIPS.- 	--• 
itor-3 	- 

ent, . 	of sen.o-' 

ell 

	

In 

- 	 . 	. 

	

3 	I_•• 	
(f1r 	' 	

— '-S 

- - 	 i).tIf(J 
- . 	 Zf%( 	01 	

• 

1, 1AS 	yen 	 2.U292 	lyz. 	 :87 

2 	S( Mcn:n 	22c12.7 	2b292  

	

. 	 -. 
•005 	 - 	-S  
3. 	Thc above mont ;1ed IPS Officers ppointed to IPS by promotion 
are ilaCcd below the junior-mo5L Direct fecruit 

0of  1967 year of all-ry 

	

/ 	 in terms of Rule 4 of. the IPS(Rejulatiofl of enirity) ftulei.? 

0 

 ii. 	ser..ority acng them will b in order in which 'LiiX name 
are errani in paragraph 2 above 
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Th < oicarned 0ffr rnykd1y bqe 	ifllc 

'or3 fu11y 

r 	

: 

c ZAI ) 
OD.ER. 	TO THR GQVT OF INDIA 

NJ5Oi/37/924 	
doted 4  \ 	B 93 

Copy o 

The ChiQf Secreta t0 th Goiof Meha1eYa, 

Shillong ( with 2 9r 

The AccoUfltflt G QrieWl i F A3dfl 	 Shillony; 

The Cie 	 0fZsfli, 	s ur 

..( pPiLAI )° 
U.DR scY!.TO 	 INDIA 

I. 	 • 

1T Itfi'fl•T 	d 	t,r but 	. 

Copy each to 3O,(IPS 
 

Dea1in H cjp protaotioll  

• . 	10 SpEC cop1e.. 
I 	 c 

r 	 •• 	. 

- 

.. 

i 	•1 	 IJ 	' 	I 
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Author/sed Cadre Strength of the Indian Police Service (As 	1-1-1995) on 

No. of officers in position es on 
ac 

Undir 	Undr 	Total Dcpu. L cave toerve, Direct 	Promo. Toel 
Snr.r 	Ccnu-! 

ttiOn Junior flrerye, ec(u((. 	lion eutho- 
Direct 	Promtees 	Total 

Govt. 	Cc-it. 
R.srv Trolnirr9 Ros0rv0 merit 	quote rised 	' 

Recruits 

quota strength 	No. In No. in 
Junior Senior 
Scale Scale & 

ebov, 

74 	30 	104 18 22 110 	34 .-. -..-. .. 
.----..--. 	....--.... 

144 	 8 82 	33 	• 	 123 
L. 	Nmc of 	h 

tb. 	OifiC/oJfC 	01 
Yocr 0te of 	Die 

.

of 	Preni post 

-.. 	.. 

- 	Date of 

..--...- 	...-.-.- 

rduc. 
of 

IIof- 
birth 	Ppoint- 	hold 

mont  appoint. 
Pey/ 	Police 	Remera 
Specisi 	Medals, li 	n cl qucIitic ;tio mont to tPS 

. 	mont 10 pey 	If any P--- 	t- m 	n 	 t the pro- 

sent post 

fli  
(4) 

16) (7) 
----- 	

:- 	---, 

(8) 	(9) 	(10) 

IP.Rt MA, 
1957 20-I 2.34 	4'2.58 OGP Punjab 

Re. 

Chondigemh -. . PM 	Ondep. to 
PPM 	Govt. of 

tExtension 
2. 	H.S.Cftri;an 

1961 In Servicep 
(b1; MA. 6-1.37 	13.11.61 DGP, Asse . 

1-4.94 . 	 PM-. 
3, 

1954 28-8-39 
. PPM 

(4; 3.A, ELM . 30-7-84 'DC & IC of Pofi0 1.9.93 Utcr Pnunj, Mogholays 7700/. 	1PM 
PPM. 

•, 	 ',D,, 

(l:1i MA, 
'1934 1-1-41 	8-7.64 'DOCG &'CDHG, 

. Assam 
. 	1.4.94 

PM 	•- 	 - 

, 	M.,s,, 

fl 4-10.40 1lI M.A.MA 
1984 

19-7-64 Addi. DG (V&AC) 
Assem 

26.9'94 	- PM  
l.I.ortj'.ir 
Ilibil 	0.A 

1964 '6.5.41 	18-7.54 'Dir. Cjvj Defenc. 
Nit.- n 

. 	
. 

9.7:93 
MtghII,Y* 	

- 7400/. & CGG, 	 . -PM 	. 	the 
Shliiong . •'' of 

'X Hrichi0 
ADGP. 

(EC/ssC) M,Sc, 
1964 18- l.i 	3-7-88 Dit, (S&VI ONOC 

- Nezira 
11.9.91 -. 	

. 	'On deØ, to 

)2-41 001 
11i 	M.A '5-7-05 . . 	 . 

. 	 0nludy 

leave w.ej. 
• . 	 -20-8.79& 

applied for 

9. 	Efi.cmmc 
VOIUflturty 
retIrOment 

bFlfl 20-i 1-no 	26-7.65 	. . . 

PM 	On dep. to 
PPM 	001 

19 

. 	T 3, 
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ASSAM &:MEGHALAYA 

(2) 	 (3) 	(4) 	(6) 	 (6) 	 (7) 	.... (8) 	(9) 	(10) 

SiShr( 	
Re 

10 P K Mise 	 1965 	27 8 41 	14 7 55 	
PM 	Ondep to 

GO) w el 
(PR) B Sc)H) B E  79 
Dip in Dev. Admn 

14 11  

)ilirmingham)  

11 PC Sherma 	 1966 	28642 	10866 	
Ondep to 

• 	(FIR) MA. 
	GO 

• 	 12. P.V.Sumant 	 1907 	2612-45 16.7-87 IGP (Boder), 	 5.12-94 	 rM 

(Pill 6.Com . 	
. 	Assam 	. 	 • 	PPM 

13. L.Osvid 	 1967 	19-3-44 	20-7-67 lOP (Operation), 	:- 5.12-94 	 PM 

• 	 - 	 (FIR) M.A. 	 . 	 • 	 . 	• 	
Assem - 	•. 	 - 

14 0 N Des 	 1961 	18 4 38 	16 7 67 (OP (OSO) 	 1 792 

(PR) MA. 	
Assam. 	 . 

K Leichunga 	 1968 	1-1-41 	3-7-68 	AdvIsor )S&V) 	 • 1-7-92 	 PMO 

(Pil) B.Sc.(Hon.) 	
- 	ASEB Aesem. 	 .

PM 
H.K.Dska 	 1968 	8-1-45 	4-7-69 	(OP )SB) Asasm. 	1)1290 	- 	 - 

PPM 
(RR(MA  

S.R.Mahre 	 1970 	4-3-46 	5.7-70 	lOP, B((EO), 	 •7•9 	. 

(PR) M.A. 	
••.• 	Assam  

16,0 N Dutt 	 1911 	2 (246 	107 71 (OP (TAP) 	 5 12 94 	 1 PM 

(PR) M.A. 	
Assam 	 - 	 - 

19.G M SIIVaSISVa 	 1972 	15 7 49 	16 7 72 Drr. IS&V( 	 1 2 93 	 PM 	On dep to 

(nil) M.A. . 	 - 	
- 	Oil India Ltd.. 	

. 	 PMG 	GO) 

- 	
- 	

Derdun. •,,.- 

20. L.Ssilo 	- 	 1972 	1.3-47 	,- 17.7-72 lOP HORs (CID). 	. 	5-11-93 	- 63001- 	1PM 

(Rn) MA.
MeghIaye, 

-. 	 Mizoram 
	ShUlong  

• 	 21. RN.Mlhut 	 1973 	30-4-48 	 IGP Idol, 	 . tl-3-94 	 PM 

(PR) B.Sc. 	
. 	 Asasm 	 . 	

. 

• 	 . 

 On dep. to 
22. Sherada Presad 	 1973 	12-9-60 	15-9-73 	'•. . 	 . 	- 	. 

  

GO) 
(PR) M.Sc. 

 
4 

.. .. 	- 

• 	1 	 23. 6.K.Dey 	 1973 	17-3-51 	12-7'73 IGP (OSD), 	- 	- 5-1193 	63001-  

• - 	 (AR) 6A.)H) 
 

Meghelaye 	 . 	
. 	 ShU(ong  

24. S K.Deb 	 1973 	1.5-39 	7.11-78 (OP (Admn), 	- 	4.9.93 	- 	 PM  

• 	 (SPS) B.A.(Hofls.) 	 . . 	 . 	- 	
Assam 	- 

- 	25. Rerijit Biewes 	 1973 	21-1 1-37 	7-1 1-78 	Dir. Fire Service, 	23-1-91 

• 	 )SPS) S.A. 	
. Assem 4 	 - 

8.C.Kli(e 	• 	 1973 	6-6-40 	7-) 1-78 	DIG (SB), •. 	• 	11.12-90 	- 	 PM 

	

- 
• 	 (SPS( M.A. 

	

Assem 	. 	• • 	
. 	 PPM 

M.Thenl 	 1973 	1-3-38 •. 17-11-79 DIG (V&EO), 	 - 12-9-94 	. 	 PM 
ga  

(SF'S) B.Sc. 	 . 	. 	Assem 

26. Sankar Barue 	 1974 	• 3-12-51 	20.7-74 	DIG (Admn.1, 	• 	12-9-94 	 •.' 

	

• 	. 	 (AR) B.A. 	
Assam  

Ondep. to 
29. S I'.flnm 	 1974 	15-3-49 	10-11-74 - 	- 	- • 	. . 	 •  GO) 

(Rn) M.Sc. 	
.  

1 20  

777-77177 
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1 	 s 	161 	 (9) 	(10) 

	

F 30. K.C.flcddy 	 1974 	6-1 t-48 	21-7-74 	- 	 . . 	 (PM 	Ondop. to 

	

(Rn) M.Sc. 	 . 	 * 	 GO) 

B.P.iMo 	 1974 	10-6.49 	14-7-74 	- 	 . 	.. 	- 	 • 	Ondep. to 

	

(BR) M.Sc. 	 . 	. 	. 	 GO) 

R.rI.SIk( 	 1974 	1.4.38 	3-4-80 	DIG 9), Assm 	 2-3-91  
(SI'S) MA.  

M.Mohan fin) 	 1975 	179.48 	21.7.75 - 	 . 	 . 	 On dep, to 

	

((iflI 13.5c, 	 . 	 . 	 . 	 GO) 

W.R.Mrbnninng 	 1975 	29-8-51 	307-75 DIG ITr9,/API, 	 1.6-94 	5700/. 	PMO 	Ex-codre 

	

(Pill S.A. 	 Meghalnyn, ShIllong 	 (PM  

	

MnhIaya 	 . 

J.R.Sn(l8rarn 	 1975 	6-10-50 	10- 11.75 - 	 - 	- PMG . 	On dep. to 

	

(BR) M,Sc. 	
- 	

GO) 

	

38. A.Y..5*hu 	 1975 	23-4-53 	16-775 	DIG (TAP/EB), 	 19-7-94 	.' 	 . 

	

(fiR) M.A. 	 Assm  

t 	37, K.Krxhan 	 1978 	19-1-55 	14.1 1-76 - 	 . . 	. 	. 	. . 	Ondop.to 
RIB) !3,Sr.(Honn( 	 - 	 . 	 - 	GO) 

• 	. 	- 	_ft_'__ -.---- 38. SIhnI)ra(n Knkno( 	 1976 	1-2-55 	14-1 1-75 	 Ondep. to 

	

()1R( M.Sc. 
	GO) . 	*-- 

39, Suhaah Goswor( 	 1977 	5-12-54 	11-11.77 DIG lAP), 	 12-7-94 	• 	• 	. 

	

((111) M,Sc, 	 Asam 

AnIl 1',ndhn 	 1877 	3-7-5 I 	12-7-77 	D(GP (SB). 	 15-6-92 	54001- 	. 	Ex-Cedre 

	

(AR) M.Sc. 	 Mholeyo 	- 

	

MnphoIyn 	 Shrllong 
 

Piem Singh 	 1077 	1-4-55 	2-12-78 	DIGP (CID) 	 17-8-92 	52501. 	- 	Ex-Cedre 

	

(RB) B.A. 	 Megholayn, 	- 	. 	
- - H(rnacho( Prndash 	 SI4llorrg 	- 	"' 	1 

J.Clioudhury 	 1978 	5-6-55 	18-11-78 - 	 . 	 - 	 •. , 	. 	- 	Ondeo. to t. 

	

(((RI M. A. 
	 GO) 

N.flnrnnchanrn 	 1978 	4-10-52 	18-11-78 - 	
. 	 PMO 	Ondop.  to- 

	

RB) 6,Sc. 	
- 	 GO) 

O.Kzo 	 1978 	20-9-54 	14-1 1-78 D(GP (WRI, 	 2-6-94 	5250/- 	. 	- Ex-Cedre 4 	(11)11 MA, 	 Moghelays, 

Shillong 	 - 

A.X,M(Iick 	 1979 	11-9-57 	13-11-79 - 	 - 	 On dep. to 

	

(BR) M.Sc, 	
, 	 GO) 

1: 	45, 0.,I'nhjr 	 1979 	1-3-56 	13-11-79 DIG (Eft), 	 29-4-93  

	

(BR) MA, 	 Assam 

r.J.P.(I 	 19i3 	8-1 2.54 	13-7.79 	DIGP (SRI, 	 3-4-93 	5250/- 	- 

	

(BR) 13.Sc. 	 MeghIy, - 	- 	 - 

	

tA3(Iy 	 Shillong, 

	

A...MIl1ur 	 1980 	29-4-54 	15-9-80 	- 	 .. 	•" 	 On dp.to  

	

(RB) 8.5c. 	
-. 	 GO) 

lMijndrn Kumnr 	 1980 	3-12-55 	15-9-80 DIG ISIn, 	- 	14-593  
(BR) (IA, LL.B. 	 As,cnm 

- 	 21 
 

PS 



• 	-:, 	:--- 	 1 
ASSAM& MEGHALAYAA 

I 
'(7) 	(8) 	. 	(9) 	 (10) 

....................... 
50 R.C.Tyl 	- 	 1980 	3)255 	15.980' - 	

Ondop.tO 

(119 

	

	

GO) 
M.Sc. 

  

Kelvn 9oshmkJkhY 	1950 	1-3-39 	5.1083 DIG IdOl, 	. 	. 	21.4-93 	 - 	PM 	 . 	& 

(SPS) 6.Sc. 	
Asseni 	 ..• 	 . 

Tse Pada 	 1980 	28-9-39 	21-9-83. DIG (R) Assm 	 214-93 --• . 	PM 
PPM 

CIrva(IV 
 

(SPS) M.A. 	
- 	 - 	

•'''' 	. 	. 	 . 

Ashlm Kumer Roy 	1980 	1.1.46 	25-9-84 O(GP )CWR( 	 . 3593 	 . 

(SPS) O.A.(Hons) 	 . 	. - 	
... 	Assm  

8 A.Khongmsn 	 1980 	1.7-37 	24-8-84 DIGP IR&WI 	,,, 16-93 . 	5200/- 

(SPS) B.A. 	
Mogh., Shiflong. 

Megha)af1 

S P ar 	 1980 	1 1 46 	25 9 54 DIG (dID) 	 22 6 94 

	

(SI'S) (3 A 	
Ass5m 

Ra;iv Mohla 	 1981 	25.3-56 	11.1.02 SP East Khos) 	 - 31.5-94 	42001- 

(89) MA. 	 - 	
Hills, ShiUong 	.- 	 : ,; 

	 4001-  

New Delhi  

Giriotarn ChUY811 	 1981 	1-1-53 	. 11-1.82 	0)8 (Souri1y). 	. , 	. 22-6-94 	• ' 	.- 	. 

(119) M.SC. 	 . 	- 	 . 	
- 	Assam 	-- 	- 	. 	 - 	- 

Rev) Solaki 	. 	1981 	29-7-56 	2.12-8 I 	- 	
., ': :. 	- 	-. 	 Ondep.t0 

811) M.A. 	 . 	 . 	. 	- 	- 	. - 	,. . 	. 	- ., 	,., 	-- - 
	GO) 

51 bather Quits 	 1981 	1.1-39 	7-10-05 	DIG (WR), 	- 	- 	6-7-94 	 I 	-. 

(SI'S) B.A. 	 - - 	 - 	- 	Assam  

S.M.A.B Khandokar 	1981 	(-(-44 	1-I 1-8b 	DIG (NHI. 	- ' .' - 	2U-6-4 	. 	PM 	 f 
Assaur  

51. Xlaqt'n Sarnieh 	 1932 	1-12-55 	3-1-33 	princiaI APTC  

(119) M A. . 	 . . 	Dergoon. Assem  

Dilip Kr.Oore 	 1982 	1-9-55 	3-1-83 	- 	.. -. 	.. 	. . 	- .. - - -':. 	. 	- 	- 	00 deP. to- 

(9) MA. 	 - 	- 	. ,. . 	- 	. 	
. 	 GO) 

9  

Wetisoirgba Ao 	- 	1982 	I9650 	3-1-83 	AIG )Trg,I 	. 	,,, 30.694 	 . 

(119) M.Sc, 	
Assam  

M,N XakIi 	 - 	1982 	- 1-3-45 	23-7-86 A(GP (Admn.) 	- 	,26-7.91 	 - PM. 	' 

(SI'S) O.A. 	 . 	 - 	 Assem  

B Misra 	 1983 	10-3-55 	29-5-83 . - 	. ...- 	. 	 -. 	
' 	Ondep. to 

(FIR) MA. 	 . 	, 	 ., - 	. 	 * 	
GO) 

66 	flsjculia Kr,Tharrna 	1983 	25-8-55 	29-8-83 	SI', West Garo 	-. - , 	9-4-93 	30251- 

(119) M.Sc. 	 Hills, 1ur 	 . - - 	 • 	4001 

New Delhi 	 . 	. 	. • 	• 	, . 

67. Jam Mpun 	 1983 	1-8-52 	15.12-83 SRP Pandu, - 	' • 5-9-93  

(9111 	 Assam  

611 K N.Saima Osruch 	1983 	1-3-36 	29-12-88 SI' cumFSA, 	
l 	

1.9-94 	. 	 PM 	- 

ISPSI M.Corn. 	 Assanu- 	 . 

119 5 N Mazridor 	 1983 	1-3-37 	7-8-89 	Corndl.3rd APTF On,, 	17-9.92 	 PM 

. 

	

Cleat' 	 - 	Assom  

	

ISI'SI M.A. 	 - 

22 

___ 



fl,  
ASSAM & MEGHALAYA- 

	

(23 	 (3) 	(1) 	 (5) 	 111) 	 (7) j(8) 	(9) 	 (tO) 

S/Sirri 	
-: 	

R. 	. 	 . 	. 

A K.Djs 	 1983 	13-44 	6-1289 Comdl. PlC Dergon.,. 	-7.9I 	. 	. 

	

(SI'S) B.A. 	 Assin 

K.K.,th 	 1983 	LI 1-43 	6-12-89 	SI' U3ordor), 	 . 	2I.7.94/,. 
SI'S) B.A.(Hons.) 	 Asarn 	

. 
13.<.(3orpjnr4 	 19113 	1-3 '14 	61289 	Condt, 11 AP On. 	6.11.91 

	

(SI'S) B.A. 	 Assrn 	 . 	•. 

	

13.' P.C.Yeii 	 1983 	1.3.31 	7.12.89 	Comdt. 2nd APTO On. 	21.1.93 	. 	. 
(SI'S) (3Com. 	 . 	 Asm 	 . 

	

74. N.C.Ponr,inq 	 1983 	14-39 	3-1 1-90 	Conidi. 4th AP On, 	.5.fl3  

	

(SI'S) B.A. 	 Assin- 	- '. 	 . 

• 	 7h. S.J)ii 	 1984 	5.10.50 	19.12.8.1 -. 	 On dep. Ic' 
• (FIR) M.Sc, Mph)). 	 . 	 . 	. 	

" 	 GO) 

Mush Sahiy 	 1984 	15-58 	17.1 2-8') S P CD), DIh( 	 19.794 	.. 	 - 	On dep. to 

	

lfl)M.5c. 	 . 	 . 	
GO)  

Ar And Krrnrr 	 1984 	309-59 	4.1.85 	- 	 . . 	 On dep. to 

	

(RB) M.Sc. 	 . 	
GO) 

Uoresh Kumar 	 1984 	4.12-56 	4.1-85 	SF (SO) Aam 	 6-7-94  

	

(RB) USc. 	
. 

	

iF). P:adip Ki,rrrar 	 1 984 	126-57 	4-1-85 	SI' Ngeon. 	 - 16-2-94 	 - 

	

(FIll) M.Sc. 	 Assani 

	

80. Pr') Pa) Sirgh 	 198.1 	298-55 	4-1-85 	. 	 - 	. 	
On dep.to 

	

)F1fl) MOc. 	 . . 	
. 	GO) 

	

(H, Y.C.Mod( 	 1981 	6-11 61 - 	12-7.85 	. 	 . 	 . 	 . 	' 	- 	On dnp.%o - • 	 (RB) 0.Corn., LLO, 	 . 	
'• F 	 GOt 

	

22. Fl.M.S)nçjh 	 1984 	10-6-59 	10-1.115 	SI' Sonitpur 	 29-6-94 	. 	. 	. 
(ILl) L1.S. 

 

	

83. P.G.F'uroh) 	 1985 	28-7-58 	6- (-86 	SF Jtinl)a Hills 	 4-10-93 	37001. 	. 	. 
• 	 (FIll) M.Thc)i, 	 Jowe(, Mogha)aya 	 4001. 	 - 

• 	 84 .ii.Awasll,r 	 985 	0-9-58 	23.12-85 SI' Gn)agha 	 24-6-94  

	

(RB) MA. 	 . 	 -- 

	

A) I'd. (Lu:) 	 1985 	10.10-58 	6-1-86 	Corrich. 12111 Al' On. 	1.7.94  
III)) M. Sc. 

316. Ki,Idhç Sakia 	 1985 	1-9-59 	8-1-86 - SF ACO. ASsam 1  

	

(88) MA. 	 . 

87. Pu 	thor Deuri 	 1985 	1-4-42. , 13-11-90 A)G (A) Assam', 
 (SI'S) (iA )Ho,rs.( 

 

	

80. B.N.C,ohai,, 	 1985 	1-2-37 	13.11.90 Conindi. 1t 	 17-7.91 	. 	. 
(SF'S) (A. 	 . 	 ASIIF On.  

310. PUi,v HI 	I, c)uir)eei 	1988 	17-1.59 - Fl-S-no 	S P Krirngiij 	 17.1 1-92  • 	 IIU(( l).Sr.. 	 . 	 , 	 - 

90. 5.l).S,gh 	 19811 	24-4-58 	25-8-86 	
- 	 On depto 

	

(((Ii M ILO.S 	 - - 	 , 	
- 	GOt 

23 	 - 	
- 
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ASSAM & MEGHALAy 

in 	 (2) 	 (3) 	(4) 	(5) 	 (61 	 7) 	(8) 	(9) 	 (10) 

R. 

73. A.(Ths 	 (983 	1-3-44 	6-2-89 Cornd\. PTC Derqaon, . 	79I 
(Si'S1 2.A. 	 A55n11\ 	 . 

7;. 	 1983 	lI 1-43 	6-12-89 	SP 1Bnrcr(. 	-- 	 217.94 ' 
(Si'Sl BA.); Iuis.) 	 Assani \ 

))..6CriiI(5rI 	 1983 	1-344 	612-89 	Corndt. Ist AP On. 	•, 	 6.11.91 	. 	- ISPSI 'J.A. 	
Assarn 

P.C.Ynir, 	 1983 	1-3-41 	7-12-89 Comdi, 2rd APTB On, 	21.1.93  (S'S) B.Com . 	
Asanni 

 N.C.Panqiriçj 	 1983 	1-4-39 	3-I 1-90 	Comdi. 411 AP On. 	5.9.93 	
. (SPS) S A. 	

. 	Assrn  

S.Y.Jaii 	 1984 	5-10-56 	19- (2.6.)  
(r 	

-- 
	. i)) M.Sc, MPh)). 	 - 	

. 	
(/ 	

on dep. to 

GOl 
M:ikcsli Sa)my 	 1984 	1.5-58 	17- (2-84 S P CBI, Dclii 	 19. -94 	.. 	 On dop, to 

GOl 
7/. Atvin) Kt,niin 	 1904 	30959 	4-185  

1 
	

On dep.to )13) ;,;.Sc.;.:.sc. 	- 	. 	. 	- 	
GO) 

J). UncshKoniu 	 1984 	4-2-56 	4-I-85 	Sr (SO) Assa i 6-7-94 - 	. 	•• . (36) B.Sc. 	 . 	 . 	 . 

10. F'rt.d)3 Kimsr 	 9114 	12-6-57 	4-1-55 	Sr 	 -  
Assar/ 	

16-2.94 	. 	 . 
. 

Pn( P1 Snh 	 198-I 	29.8.55 	4-1-85  1 	 . 	 On dp.to  • 	 )111) M.Sc. 	

/ 	 . 	. 	 . GOt 
Y.C.f.loc)i 	 1981 	0-8 61 	12-78V. 

	 ii 	pt 

	

136) O.Corn., LLI3, 	 . 	 . . 	

GOt 
fl.Siç-,,- 	 1984 	10-6-59 	1/ ' .85 	SI' Sonttnur 	 29-6-94 

 

1)3. P. S.P oh i I 	

/98510-9- 

	6-1-86 	SI' Janila HiUs 	 4.10-93 	3700/. 113 ) 1 .4. -  ccii. 	
Jowai, Me0halay8 	 400/. 

	

 23-12-05 SI' Gnlagh( 	24-6.94A. 
	

.85. A)) I'd. fliiii 	 1 8 	6-1-86 	Coin)i. 12th AP flu. 	1.7-94 ) M. Sc.

5(3, K;ilnrH,n, SaA)a 	 1 	8-1-86 - SP ACO, Assam  (116) MA. 	 . 	. 

• 	 87. Pu)nbot De,,cp 	 i985 	1-4-42 	13-11.90 AIG (9) Assam ...............' . 	-. (SI'S) (3.A (Hois.) 	 - 

80. 	 1985 	1-2-37 	13-11-90 Conindi. 1s 	• 	17.7.91 	. 	-. IS(S) A. 	
ASRF On. 	- 

	

¶958 	17.1.5)3 	 S P Katiingsug 	 17-11-92 	.. • 	 (fir;) 

DO. S.lI.S,h 	 1986 	24-4-58 	25-8-83 
(I 	

- 	 - 	. 	. 	. 	
• 	On depi - ll; M.3.E3.S 	 . 	 n

- 	 GOt 

.... i 	• i 
23 	 . - 	- 	. 	• 	

- 

-. 	 -.-- 	 - 



ASSAM & MEGHALAYA 

(5) 	 (6) (7) (8) 	19 hoi 
(1) 	 (2) (3) 1( 

s. 

S/Slit) 

1986 1.5.60 25886 	Comdl. 1 liii AP On. 27-4-9 4  

An)) Kr.Jha; 

. 

(99) M.Sc.' 

1986 1-3-62 15-12-86 Comdt. Ist APIF On. 18.12-

.

93 
Jyolirrnoy 

-. : Chskrnvarlv 

mm 

Rim Preksh AgarwSl 1986 154.60 25-8-86 	. 

' (1(11) 	BE.)MeCh). 
On dep. to  

11 Ch?.ndta Nathan 1906 13-12-6I 15.1286 	- 

26-7-9 1  ' • 	 • 

GOt  

((III) 	B.A. -• . 

1986 1.645 13-12-90 S P SO Assam 
AK.i41(h 

11390 	Dy. DirccFO'. 	. 

(SI'S) D.A, LL.B. 

1986 5.1.49 
1-7-94, 

' 

(4 MOulta Fire Services, 	. 
)SPS) M.Sc. Assam . -.---.-.-- 

1986 1.9.51 1 1.3.91 	S.P BIIEOI, 15.3.91  

97 	P. D. Goswa m 1  Assam  
(SI'S) S.A. 

1986 13-1-42 16.3.92 	5PV & ACO. . 
PM  

98 	Dr. I) LOch Assam 
(SI'S) 	

. 

1987 8163 15-12-87 	S.P Tinsuia 	. 3.12-93  

(kay) KanI Si mmqh Assarn . 
(lfl( 	M.Sc. 

1987 16.1.62 1-7-87 	SI' MonigaOfl 11-12-93  

A 	K.Simr(ia 

:sshyan 

(1111) M.A 
7-6-93 3000!- Ex-Cedie 

9.Lvngdoh Duam  
1987 5-11-59 24.8-87 	S.P Infiltration 

. .4ØQI 
Moghalsya. 	 . 

11191 MA, MPh)). ShrIlonig 
Mc(malaYa 

1987 .5.47 21-2-92 	AsCII. IGPIA) 

MghaIaYa 
 

17-7-92 4000!- 	- 

4001- M S.Sviom Ma9h515V5. 
(SI'S) IA Sc. Shillong 

1987 1.345 21292 	Cornnidt, 2nd MLP 30-10-91 4000! 

S.G.Morn) 	 . 

- 

On., Georagno. 
. 400!- 

(SI'S) B.A. West Garo kills . 
Meyna(ara 

1988 24.1.63 2612.88 	SI', NC HiIl 30-4-94 

(01. 	Ohaskar Jyoti 

(1111) MA.  

1988 26-2-63 26-12-88 	Comdt. 2nd AP Ott.. 14-9-94 
105. Onoy kumam M)shra 

(11(1) 	A.A. 

1988 32-9-56 25.8.88 	SI'. West ((has) 1-1(1k. 6.4-93 32001- 	- 

00. 	M 11.V))av Kumr Nongstomn 	MghaISVa 4001- 

(911) M.A. 
Andhra Pradosh - 

1988 1.7.54 11.3.93 	$SPISBF Meghalava. .193 - 37501 . 	- 

400/- T.Dkhsr 

. 

Slimllong 
(SI'S) 13A 
Mo 7lilyA • . 

(.1m;kih Agrawal - 1989 6-2-63 21.8.89 	SI', Kokrajha( 	- 	-, 23-6-94 

-.5.- 	 .--- 

- 

- 	 - .. 

24 . 
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mi 

a' 

f/ 

I 
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ASSAM & MEGHALAYA  

(1) 	 (2) 	 (3) 	(4) 	(6) 	,- 	(5) 	_ 	 (8) 	(9) 	 (10) 

S/Shrl 	 V 	V 	 •, 	

-- 	 -. 	 . 

109. Krrrnsr Vinoy 	 1989 	5-8-63 	26-12-89 SP, 8ongigaon 	 28-6-94 	
• 

£rrqh Oco 
 

111111 	
V V 	

V 	
V V 	 . 	 V  

110 Y. K. Gutrn 	 1990 	30961 	27 1290 	 — 	 Ondop to 
11, 111 MBOS. 	 VV 	 V 	

V 	 ' V VV 	
GO) 

111. Lunçrinding 	
V 	

1990 	. 811 50 	27-12.90 Add). SP. (HO), • ;VVV 	 V 

)fli) B,A.)Hons). 	 V 	 V 	Ohy. Ciy  
LLI3 	 . 	 - 

1)2. GVPVSIn9h 	 1991 	8-1 1-67 	6-1-92 	SDPO Rengia 	, 	0-11-93  
I1IR)M.Sc.  

113 L Fl Bishno, 	 1991 	6 3 63 	6 I 92 	SOPO lidalguri 	 1 12 93 I 
(RI)) MVV.SC.  

K.PVChrinqkakall 	 . 	1.2-43 	23-3-93 	Comdl, APTC, 	', 109.93 	
V 

(SI'S) MA. 	
V 	

Assam 	 V 	
- 

Hrmco1 Singh 	
V 
 1992 	30-12.58 	((-1-93 SDPO. Bokakhat V 	 V 	

V 

IRRI MA.  

5rnV)dashis)1a 	 1992 	3O 10-65 	1-6-93 	Assil. Co. 2nd MLP, 	V  5-12-94 
V 	

22751- 	
•V 	 V 	 - 

Norrgranq 	 V 	
V 	 V  Georehe, SDPO 	

V 	

V V V V 

(RR)B A (Hons ) 	 Dadengiri 
Mc9h5(aya 

V_V 	
V 	

V: 	 -V 	
V 	 •,,. 	

VV 	
V 

117, Prrrkah Xr. Lohie 	 1992 	3-5-63 	- 20-12-93  
(HIl) M Ti'ch 	

I 

118 Hiri Prrsd (laju 	 1993 	1 1 63 	20 1293 
rn) M Sc (Toch ) 

119, Mrs. Moilni 	 1993 	12-7-65 
V 
 20-12-9  

Krshn5r—urlhy 

(HP) M. A.  

10 Or. Ii rn Prnad Mona 	1993 	 20 (2 93 
(R 14) M. L,rJS 

121. U.C.Das 	 V 	1-4-41 	25-1-94 	SP SVC. Assani 	5-4-91 V V 	 • 	

V 	 V 

(SI'S) M.A. 	 V 	

V 	

V 	 VVVVV 	 V 	
V 	

VVVVr 	 ,,. VV 	 V 

172. L.8Sang.na 	 - - 	22-2-52 	9-3-94 	SI', ESSI Garo Hills. 	5-3-92 	3875/- 	 - 
(SI'S) B.A. 	 - 	Wi(Irmnagat 	 V - 	- 	4001. 
Meqiralsys 	 ' 	

VVV 	
V 	 VlV : V 	 - 

123, B.R.11ana 	 - 	13-2-59 	30-12-94 AIG (FS/TraIlic), - 	V 	21-6-93 	3480!. V 

(SI'S) B.A. 	V 	

- 	 V 	 Meghalaya, V V 
	 ' 	 4001; 

 

MeghaI'rya 	 Shrllorrg 	 I 

r 

Ii 

 

V 	
' ... .. ..- 

 

 



b 	
• HOME (i\) )EPI\RTMENT 

ORDERS 13 	G0VER 1'T0  

NoTIF:r.c1oN 

DatCd Dispur,the 29th May, 1996. 

NO. HN 	250/ 	 The folidwing N,ti'ficatiO No, 1-14013/3
4/ 

93-IPS: dated 9,S.96 issued by the Under SecretarY 

to Lh' Government of India, Ministry of Home j.ffairS, 
Nw i'.l.hi is repu1is1C.

— qc, 

"Consequent to inblUSfl of his name in 
the Select, LiSt of 1983 by tie(reviw Selection 
Ccn:flitee which met o 15.12.95 in pursuance of 
Judgement dated 21.9.95 in OA No. 83/94 of Ceritral 
AJj1J-fliSttati7e Tribunal, Guwahati Bench and in 
exercise of the powers conferred by sub-rule (1) 

of rule 9 of the 
Indian police Service(Recruitment) 

Rules ;  1954, read with. sub_regulation (1)f 
egu-

latOfl 9 of the Indian police Service (Appointment 
by promodon) RegulationS, 1955, the president is 
pleased to antedate the appintfl1Cflt of Shr). H.L. 

Deb to the Indian police Service from 16.3. 	to 

11.118 and to allocate him to the cadre of AsSam 

Meghalaya urer subrule (1) of 
rule 5 uf the Indian 

Police Service (cadre) Rules, 1954. 
This supersedes 

this MjnistryS Notification No. 114013/22/91-IPS•I 

dated 16.3.92." 
• Sd/- M.L. Miglani 

Under Secy. to the . G'ovt.Of India. 

f3• 
1)eputy Secretary to the GoVt.pf AsSaXfli 

Nemo.NO.l*hl 250/94/129, 	
Dated DiSpUr,29thM11991 

1b 	copy  to :- 
. The ACCOUflant Ge1 ral, Assam etc.,,Sh1110/ ah ati. 

The Di:eCtQr General of Police, 
ssam, Ulubari,h7 

The Under Sccy.tO the GOVt,Of India, 
Ministry of Home 

rffair3, New Delhi- 110 001. 
The Registrar, Central AdminiSative TrthUflal, iwahati 

ijench, GuwahatiS 
, 

The Under Secretary, Union,PUblic Service ommiSSi9flr 
Shabjallan Road, DholPUE HouSe, New Delhi- 110 011. 

The Secy. to the GovtOf 	
, eghalaYa, Home (police) Deptt. 

shiliong. 	. 

7, The Sc1 ri.nefldent, Ass am Govt. press, 

Cuhati 21 Jror publiCatiofl. 
O Shri H.L. Deb, 195, superintendent of police, Vigilance & 

nti_Cor.rt1Ptb0l, 	
arghUlii GuW ab ati-4. 

9. perSol)ol. file of Shri •.** 	........•e• ... 

y order etc., 

(I '  

Deputy 
 

2~9to   the .Eof ;ssa' 

Home •(A) Department. 
.• 



J, VWV 

OFFICE C* T)C COf1I'lANDANT 
•fJ P)1Glf/LRYI POLILL €3ATTP1 ION 	:CDEF(f.:' UST CMIO HILLS 

Lci I Lc r H, 2 f3N/f/C O/94/3c'o 	Dated oragr9;* the 29th March,1994, 

1 1 From 	 Shri S.C. P1oii,IF5 
Commandant, 	 . 
2nd !ILP t3attij,, 

Tq 
Q1. 

The Chjf 5 crtary, 
Govt. of Mgh8lay8, 

J I  

	

L t 	• 	 • 

	

Thr,ugh thri Pro pr Chann1 	' 

I OEFESEN1A1I0N Fc 	REVIEW 4  OF ALLQTmCNT YEf1II 

	

I' 	

-, 	 • 	I 

	

• 	 • 	 i. 	 t 

I have the honour to repru8ent.hvreufth 4  far 
fovour of' your kind pru81 ndto tako up ths.  mntterPjjth thei  Hmo 
Htfll8tiy & 	Lonr1 Opertmrnt, Covt, 

0 r
lndI 	far, rev1w ,  of xy 

ttmnt yJa1 from 1907 to 1985. 

That Sir, I 	 nd In 	:1ISVI• Ofl  

	

.* 	•1 	 j 22,17.1975 uo th first betch of 	 on the baI 	of' emrgoncy rcruitmunt for Plghaiaya 
T'olIce -3 ervice mAdo through th flaghalayg 	b1icervjcCcmmjs8jo 
o pir 1-: 1  dvf!-i I' t i5ament .No , flC/10/2/73.74 dated 273.194, The exni1ne 

- tIri 	cnductQd for th M helay8 CivIl S arjMeghalaya 	 1 1  
rvIcc u o tho samie. nut u* hila the 	ghe1a 	Cjvfl ervic. waa 

1uiy rQCogrilded aa Fdr 	rvIc to the Jndien. Adrnjnf3ttjV1 :s@rvic. 
In thG year 1985, the rcognI€jon 

OF Magh1aya Police ervIc, as F-i 	SoVj 	o ths Indian P0ic 	rvfceeiir2QgflI.dfllyOfl 
5bh AprIi,1990. A 	ru1t of the d1y in rcQgrjtjofl of the - 
TQhCi1y 	Po1jce Srvjc uhn 1 	nomjhatd tOthw1ndipoljc, 

rvI 	
I got tha n1intinont year of 1907 vnJy, Ihrae eccording to 

(iv 1. lnc3j ' Lv)t 

' t

r4r 
 N. 1-1501 6/1 7/92/1 dtd 15.1 0.92 0  the 

(cilouing 0f'fIcr - 5rvrI A.K. Nth, N.m 0tP.baGmI 

uj Joined in 1975 bch o f the Poijc SrvIc, wormnomjnet,d I 	ti 	inUinn Fb i icc Srv Ice in the ye r 1990 & 1991 	Al1 three cf 

	

- 	• hvo bn gIven t hq v llotrnt ye r. far 1986iare, I b.Thg ih 	
frn 	batc 1  vf 	gh  1 ;' Yn Police. 5 rv1c 	Officri 	orn1 975 sdi' 

- : 

-' 	I 	
•, 	

if jj • 	 • 	- 

	

• 	- 	- 	• 



-: 	2 	:- 

. 	11c'Lrnr.nt >'.ur of 1905 inctad of 1987. Becoube Of 

' 	iy iThr rcognit.Jon to the Fode.r SRrvic, I,h8ve bcem. 

.i't 	fl 

 

victim and 0150 bcamø Juniorto my friends in eaam. 

cir' - h lv 1-3--1945 and ao 8uch, retiring in the year 

Cvry Officar is working  hard with dudication axpsctin 

LLrJC1V.. 	r1cDfltjVut cr promo tiune, whore& ins pite of such 

r- .  I .IIi bL rzitlring aij Sonior Superintendent of Pulico only 

u 	th. allotrnont yoar. 

1ht;for.', Sir, I rtique8t you to kindly p.rue the 

kind tnk nuc5sarj 2ction to revicu the allotment 

- t ritond 2 bov. 

Youra faithfullyp  

IN 
.'o 	dn' -d a 

2nd f1egh3ly 	Pd ice Battalion, 
Coaragx)Jt Care Hilly. 

—00 OOoo- 

I 	:' 

,FR,R 

1Jrl: 	 I 

-- 	- 



_9 
• 	 ../: 

7/. 	OFFICE OF T1W DIRECTOR GENERAL OF POLICE:MECHALAYA:SHILC. 
.4 	

I 

	

I am fowerding herewith the representatjone of SarvaShree 	. U.S.Syiem,Ip s Aasjstant Inspector General of Police AM and S.G.Honin,Ip,Commafldaflt2nd 	tIL? ' 	Battalion. 	The 

	

rcprertatjon,I think,contajn factg and need to be..00ked into 	: seriousl.y and with priority. From the records al/allable*undue 
delay appearud to have been causedto place thesetwo officers. 
in the setuct list.'Thjs office had taken' up wih the 
Govenment.of1eghaiaya since 1986 for'the . recogrlitionof the M.P.S.as a feeder service to• the. I.PS. and 

'JhlsD toplace the above officers in the select list 
vide letters No.FH,XxvI-9/65 

	

dated 6/2/86 and FM/XXVI.9/77/68. dated 4.4.86. 	 • . 
4  I. 	''.I' 	.''•:•' 	 ,• 	 . . 

2 	Government . ide tetter .... No.HPL76/77/141 .. dited 27.8.87 
conveyed the observatj'onof the'Jojnt Cadre Authority of.the 
Assam Meghal4ya Joint Cadre.injts meeting held on.18/5/85 that 
since the recognition of the. M.C.S.iB at the final stage 
awaiting the approval of the Government 'of'India it •i felt that there 18 no difficulty. to .recognisenhe00 services 
Like the M.F.S. feeder aervicegto 'the . respective A.I.S. The Oovernment of Meghalaya ttwjlLtherefore prepare a, working paper for both the services for Even 
though the esa of the M.C.S.wascLeared and 

notified .on 23rd . 	. •. July 1985 tie case of the; M.P.S..iwas1lflotrpuraued 	It'. 	............ perhaps unfortunate that the matter was pursued 
only,.aftet the . issue was taised in the "fLoor of the ;Assembly by., Shri fl.D.R.Lyngdo 	

,during the Autumn:Session of. the iMeghalaya . '. . 

	

Legislative ABseabty,1985 conveyed vide CGovernent • ).eter 	. 

	

No.HPL.264/8/3 dated 11,8,88. In reply to 1the Assembly 	' Question,thiq Office informed the:Covernment'tiat since all the materials rQlatjng to the question 
are 'alreädy. with the . 	•, Covernment,Covernment may,therefore appropriately reply t the question. 	

..* 	, 	. 	 .., 

	

I' )t •jJJ .Y,.'uJO' 	i1: 
The Joint Cadre 

e to the 	 20th A
Authority.fjflallyri.approvedf 	

d 

	

th 	H.P.S,aa 
8 	

. 	• :' ' J feeder servic 	

he 	
p11989, Further t9' 	.... to the aL ready delayed .process.. and Co 1the . heartburn 'and 	.• 

frustratjo qf t 	officers,the notification of the recognition e  was publishd a year later,vide Government t9tifiCàtjo 
	. 	. No.HPL.76/77/248 dated .5.4.90, ThsiIfee1js.'a 

great inJUstice 	• done to the Qfficers with no fault of theirs.  
3. 	As 	

.  	•  	.' i   .,e'  	.  	j3z,'ZiX3  	•  	, .   .,'   ,,  	•  	•  	
" I 

	

  a   result'   of   the..   said   eecretariai   
d1ai   :,the•'.  	•; recognition   f   the  ft.P.S.aB a feeder 1service 'to the I.P.S. the 	• ', Government of Assam had utiljsed 7 (seven) promotion vacancies • •. of leghalaya' as of the'year 1990. In pursuance to Government 

notification No.HPL.76/77/248 dated' 5.4.1990 1the 
first'vacanoy. 	' was released by the Government ofAasa5 in1tha 
ear,19O.vjde .,... • 	• their Letter No HMA Cl/88/30 dated 24 10 1990 

' 	
II, 

	

•, ii;i. 	.• 	 , . . 	. 	. 	' 	. • • • 	4. 	
In puraLjano to Covernent letter No.HPL.10/89/6 dated 15.7,89 

a propogaj for the inclusion in the select lt,of 	•, . 	'.. 
two 	officers 	was 	sent 	by. this . 	

i 	t;he' 

	

office 	vide 	lette' . 	:. . dated 27.9.89. But •though the reconItjonof the 	
a feeder service was publisEed'in ApriL 1990 and 	.' . the first vQcancy released by Government 'of' Assamin 

199Q yet', ':• •". the Selectjo 	of the, two officers was;de1ayed till 124h 	'.. flarch,1991 	
, 	o 	i' p 

	

.j&L Ui ONJ11 	jctt,:I 	1c): 
u/2 	 , 	 • 	. 

: 
I 

	

• 	 . 	.. 	 . 	1I. 	. 

• 	.4 	 , 	 . .. 	. 	. 	',, •.' ..,• 

	

• 	. 	. 	•'"'• '• 	I 	1" 
• 	• 	, 	, 	,' 	• 	•, 	 ', 	"••,'• 	I 	•,•.',.,,tl I 	

. 	''' 'I.,, 	' 	'I. 	• 	
I 	'S, , ,  

	

• .. . 	 . 	 • 	., 
• 	 ,' 	

•. 	 '' 	 • 	
': 

• 	 .' : 	 ': 	

" 
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5. 	Further,on 	the 	matter of 	assigning'theYear of 	allotment 
in the .I.P.S.in respect of the two officers,it was represented 

to.FM/XXVI9/16O, 
. 

to 	the 	Governrent 	vide 	this 	office'l.etter 
dated 	31.12.92 	where 	referencawaa 	also 	made 	as 	regards 	the  
'Assam 	PoLice 	Officers 	of 	1976 	batch 	of. the 	A.P.S. 	WhiLel.One./, 
Assam 	Police Officer 	of 	the1976 	batch was 	duly 	ap'pointe 	to . 
the I,P.S.in 1990 and two in'1991,our twoofficers of the 1975.. 
batch of M.P.S 1 .were appointed to the I..P.S.th March 1992, 	As 	a . 	." 
result,the Assam Officeral were 	assigned 	the year 	1985 	in 	the 
case 	of 	one 	Oeficer,Shri 	A.K.Nath,while 	the 	other 	,two,Shri' 	. . 	. 

P.D..Goswami 	and 	N.1.Dutta,were','a8stgfled 	the 	year 	1986 	as 	the 	. . . . 

year of 	allotment in the I.P.S. Therefore it is 	surprising and 
unfortunate 	fQr 	the 	two 	Meghalaya 	Officers 	that 	the 	Home . 	

. 

(Police) 	Department Meghalayadid not 	recommend their case 	as 
The suggested 	by 	this 	Office 	vide 	Letter: 	stated 	above. .• 

Government 	of 	India 	had,therefore,accepted 	proposal 	of 	the'. 
Government of .MeghaLaya and assigned the year 1987 as the year 
of allotment tqthe two MeghalayaOfficera,aa per the new rules . 
of 	1988. 	ALL 	this 	happened'bccause 	of 'the 	undue 	delay 	in 
placing the two.representationiats in the '8electJist.  -. 

Even the Police Officers'ofSikkim & Nagaland were in much ". 
better 	position.. They •were.straightaway "assigned 	the year 	of 

	

Police 	in aLlotment. 5 	yars, from 	the 	date' 	of''joining 	of 
Sikkim 	the 1agaland and 2 years from the ,dateof 	joining in 	at 

time. 	of'' initial 	,constitution..of 	'.the 	I.P.S.Cadre 	in . their. ' 
respective States 

. ' .' 	 . . .. .. .... 	 . 
In 	this, connection 	anc.extract'from : the 	judgement 	of • 

Supreme Court deLivered on' 11/12/86 in the case of R.S.Das and 
othe'svrs.Union of. Indiais given, below for perusal.. ' 	' .... . 	, 	. '•" 

As the SeLect List is to be prepared each. yeár,the State ." 
Government 	shouLd 	take 'action 	well' in 	advance 	to 	avoid'an 	, 
delay. 	If 	undue 	deLay 	is 	caused 	in 	preparation 	of 	Select ' 
List,it provide occasion for suspicion against 	the authorLties '•" 

burnin 
':. 

and 	it 	is 	likely 	to 	generate 	frustration 	and 	heart 
' among 	the 	members 	of 	the 'State 	Civil, Service,which 	wout 

obviously be dctrimentaUto'pubLic'administration".  

The above extract speaksfor itself andcai.la for a review 
of 	the 	asaignment'..iof t'.. year' 	",of.' 	allotment 	to 	the 	, 
representationtats:bythe governmeflt." 	 . 	, 

" 	As the officers of'7Assam' Police' Service of 1976 batch have 
been 	assigned 	1985 	&. 1986 :'' year 	of 	their 	allotment 	in 
I.P.S.it 	wiLl 	be 	in'.' the 	:fitn'ess 	of 	things 	if . 	the \ 
'representationista - who:  belong' to' the 	1975 	batch 	of 	M,.P.S,are 	' 
given 1984 as their yea'r of allotment, in the. I.P.S.  

• 	, 	. 	, 	,:,.r...Ii....- 

10 	The. representationist&'joind'M.P.Sin'.
,
the 'year 	1975 	and 

'have'been assigned 1987'as' the year"of allotment to I.P.S.,that 
• 	 is,12 years 	after 	that.'recruitment,tn H.P.S. 	The A.P.S.Oftoers 

of ' 	1976,appointed 	' 	one 	' 	year 	Later 	than 	the . 
repreaentationtste,have been 	assigned 	1985 & 	1986 	ad 	the 	year 
of 	their 	allotment 	in. I.P.S. 	I 	am 	sure 	that 	if 	they 	go 	to ' 
tribunaL/court,Government 	may 	not 	be 	in 	sound 	footing . to' 
counter their arguments for justice.  

P/3 	
1 	

L 
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- 
1. .. 	 .. 

ii. 	The 	reprsentatjonjsts 	are 	first 	rate 	officers 	who 	are 	. working with 	mmense dedication 	and 	devotion 	in dicharge 	of .\ their duty and have proved their worth as excellent officers of 
the 	Department. 	I 	will 	be 	grateful. 	if 	Government 	considers their . 

	

representations right earnestly with sympathyat an. early... 	: date. .. 	 . 	 . 	 .... 	 . 	 . 

..:• 

( 

• 	 . 	 ... 	
. (D.N.S.SHRIVASTAVA) 	. 	• 1.1  .• 

• 	
. 	 Director General.. • •. 

and 	 • 
.;., • 	

Inspector General of PoliceMeghalaya,. 
. 

SUIL1NG 	•. 	 ..... . 	 . 

Shri K.K.Sinha lAS Chief Secretary 1eghalayashjflong 	.. 	
.. 

U/0N0FM/XXVI-9/195 	Dt 1954 

• •.. 	
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-. 	-:'- -•1c.uFL,, /9W/ 3 ,• . 	Dtttedahifl..ong,tb. '-•• ,. 	 . : .' •) - 	 \ I 
Fran 	 iri I. L.yn.gdoh, 	 I 	 f 	

I 

m,er 	try  to the (byte, o 	46041' 	I 

T 	 . 	 I  

TheUn.r Socrat&37tothe (btt.o 	ia' 
Ministry of Ie Affairs, 
New 	t01,..,, 	•.. 	 ;, 	 I:1 

	

/ 	 'lIII 	 I 

bjeoti 	I?3 B.0i1ation of 3uiorit) Thiea, 1988 

	

of 8ofliorityofprit.. 31 14 QUi9mis" 	 : T.  

• oferonooi 	)init.iy's letter Iso, L15016/37/9 P'I'4stécJ 

	

' 	 I 	 I 

I1 . 

1 inTiting a rstersnos t the Miniairrts litter oited1 ..bom, 
I 	d.trte4 to £rarii herewith the repr..tttcta 	ited, 4  
H.S. 	3 (,VS-M -end 8.G, )1 	(sPs-7) 	to ita4oa5 Lo1Ia.:1.: 

	

I. 	 l,i 	jI 
1. The Joint Cadre Aztherit of Aa .Xsgà14rya 12&ø1O çprOY.d' 

the prO)C4 of reoogition or the )shelPQUo& Sarvico (18fl,  £oex 

ftrprtiitotha IJ.S, htitsneting 4onZt.89, " I 

	

• 	 • I i 
2, Ait reoeiving the eppro'ral of the .oint 0ire AxU:orLty, ' 

the 8tte (bTorzent zx*iglt for the .ro'raL of the )inistry wx1r tftt 

bvrnment'o lgtt.r o, pi. %/77/2$ d*t  

31 1s )thiiat.ry  in thoir lSttMr No,-11013/1(V89..8.I 
clatod 26,2.90 have civcrod their )not4on on the *t 	I 	1 

4' The State (b'5xt oci14 deol 	th X.P.3 a 	feeder 

eorvioo cay On 541990 that is &Mar the 8101on 0ittOo14tingf 
ratin pf the Select List 1990 vu he.ld 	 '.. 

5. The State (bysx2nt in their lstter o.Hlt.164/e9/2' ' 
dcod 19,7,) hive rteted the U.P,3.O to o'ai 	a 	%)itU. .SleCti.àn ..: 
Conznittoe Y.ieting Am )bgha].ra Wing and the UM in their letter 11o..7/2(2)/.. 
89-j]B (N) 44ed 6,8,90 hwre r i.st.d the Stato .Go 	erxt•tB1tjt 
Lor conveuiug a aooting of the 8e1.ctiou O"41t.e and aerd4nI,r the Dt&ts 
Wveruncnt hava eb.itt.d the proposal to the (bisicn Vidb le4ei' No.1 mv 

16cV89/55 dtod 23,8.90. 	 the Selection Oittee )tlng' occ4i 
held during 1990 vnd the Sole ct List 1990 Dow  )l* Wing Qild not bo 	I. 

1rped. 	
I 	 I 

Uzr tho oi 	gtoeg indicated hb,yi, I an, thereftr., 

to reqeøte be Mln.iatxy to kind].y favt*iraly con&4or the rçreo4zt ate iaia 

ittod by the offie.rs cad o=wsy n.oeesaz7 or1rs at a n sai'1 date. 
I 

It 	 . 	 .. 	•1II 	I 	 ..Sy.iqt 
Irs  

} / 	
I 	

uxr 8evtsry to the QyWrot Me 47,A 

	

io (Pcü..ios) Deçt,cQ., . 	F 

	

I 	 I 	II 
I 	I 	I 	4 
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Z4ii str o 
' 	om€ 

w Z3e1hi, the 18.7,96. 7 
Th 	(.LyngO)h, 
Ua 	Scroty 	4 

vt, •oflegh 	1 	•.. . 	 . 	 , 	 •'..• 	 ' 	

. 
orn ~ (P1jc) 

 h i10 
I'- g 	. 

.7 	 -. 	. 	
7 	 5 	 , 'ft. ,, 	 - 	44• 
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ibject : 
	ZPa. .. 

XW,5 (EP$s87) 

I 	tn ctt 

 

rectee. ,  to rerex t 	x 	t ate Qvt'8 lett.t 

-t.4. 	.f. 	. . 

to. 	16,'9o,'p5 	data l5.794 o 	the above floted 
c t an ct 	th at the '02 rep  revsi teU 

77 	
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the 	et d ,' 
•1., 	

I 	. 

beenc1jy 	aiathed  
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-. ro cnot b 	grcedj,4 I 	. 	 '' k 
'lthemn c mj 

CCOtiz'Q1y. 
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LUder 	 to the Govt. o 	Indj1, 	•I 

2 	o.3o1152, 	I 	j 
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o. TtL.i(/9O/Pt/54. Xt, 6hii1)fl, 4the 9th AUt, 1996. 	"Jr 

1rom i -• ?rri C. Ly -  gd.h, . 
Wdr $ecretary t the Govt. o Ueg)&y. 

w rectn Gonermi & Thspecor.Gener of Police, 
&hl1oig. 

sbjcct 4 Rc,-,.>rescntp_tion of 	 GYiem# X.PS (6PSs87) 
and SCrn, iP(sPs:S  

urp 
I m irectd 	 copy oi letter.", 
I45016/37/ 2IP-4'L (tsd 16.7,96 ftv m the Under 

Zctary to the 	Xnia.,initry of Borne Mfatrs, 
ti iJehi rr Cvor o irmatio. 

Yours faithfullY o  

Uner.ZccxryT to 'tfre Govt. of Mea1ya. 
Uome (Police) Dvartmente 

1O, HPL3 /90/Pt 5L.' tI:  i1lotig, the 29th August, 

Co2yx 
thtt . 

	

	yifttt, IPS, Xnpecthr General of Police () • 
&hiilorge  

(2mif, 1S.. Sperintetdnt o Police, 

4ct Gu,,  Hi11, 

'ous f aithAiy. 
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GOVERNMENT OF MEGFALAYA 

• 	 HOME (POLICE)DEPARTMNT 

1C.HPL. 16/90/Pt/42 	Dated Shiilonq,the 1IM3y, 1995. 

From 	:- 	Shri Y. Lyngdoh, 
Under Secretary to the Govt. of Megha1aya. 

To 

The Under Secretary to the Govt.cif India, 
Ministry of -bme Affa irs, 
New Delhi -iicooi. 	- 

) 

Subject : 	IPS (REGULATION OF SENIORrTY) RULES,1988— ETERMI?4T1ON 
OF SENIORITY CF PROMJTEE IPS OFFICERS. 

Reference:— 	St3te Government's letters No.fL.l6/9O/Pt/35 
dated 15.7.94 nd NOHPL.16/90/Pt/37 dbted 18,7.94. 

Sir, 

in inviting a reference to the State 	 letters 

cited above, I am directed to request that Ministry may kindly 

convey necessary orders early. 

. , 1 

. 4 

Yours faithfully, 

Under Secretary to the Govt. of Megha1ay, 
}-kme (PolIce) Department, 

I. 

Memo N3,JPL,16/9o/pt/42....A 	Dated Shillng,the . 	May,1995. 

Copy to Ass istnt Inspector General of POlice(A) with reference to letter f.FX9/9._d.9.5.95. 

By order etc., 

Under Secretary c the Goyt.of Meghalaya, 
j-*me (Police) Deprtrnent. 

•.... 
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A1DtCE 

No,'I-100IZ/4/94..1ps, I 
Govci-rLment of Indi3/Bharat Sarkar 

Ministry of Home Affair/Grih Mantralaya 
•.. 

New Delhi, the 57 9 57 

NOTIFICA-TION 

In exercise of the powers conferred by Rule 3-A 
of the Indian Police Service (Probation) Rules, 1954, the 
President 51 eased to confiim, in the Indian Police 
Seivice, the following mernbers of. the Indian Police Service., 
allocated to the cadre of Meghalaya with effect from the 
date indica -ted against their nnes as •ndert- 

S. No, 	Ne of the Officer 	 Date in Confirmation 
/Shri 	 in the IPS 

M.S. syiem 	 22.2.93 

S.G. Mornin 	 22.2.93 

UNDER SEC!. 1D 11-E ODVI. OF INDIA 

'Pht. No, 3011527 

No. I 18012/4/94_IPS. I, New Delhi, the 	- 7 

A copy each is forwarded to 

16 	 The Chief Secretary to the Goverrnent of Meahalaya 
Home (Police) Deparent with two spare copies for 
the Officer concerned, w,r,t., their letter No, }-4t--64/ 
93-6 dated 3,9,93, 

2. 	The Accountant General, Meghalaya, Shillong, 

. 	The Secretary, Upsc, (Atth. : Shri R Nnasivay -n, 
Under Secretary) Dholpur House, Shahjahan Road, 	$ 
New Delhi, 

/4 
Is 

•(4/ _-- 

M,L, MIGLANI ) 
UNDER SECY. TO THE. CDVI. OF IL4. 

10pre_cops_f.9.r_the Section' s use 

is 
A 

$. 	. 	 ' 5 	
.. 	 S - 	 •• 

/ / 

- 
' I 

i 
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G(ERNtENT OF tEGHNAYA 
IY(pOJIcE) 1iP/\RTENT 

CflEER BY THE ('T:U4R 
NOTIFICATI 

Dated Shil.long, the 27th J'j)v, 1'95. 

?O.flPJ .64/93/42 	- The fo) ) oinq 1•Jotjfjcatjv-,n fruec1 by the 
Government of Indlia in the Iinir 7 of Home Aff1r., 	Delhi 

repubirhed for genera] inforniation. 

No. L..l3O2/4/94_Ip'I. dt.5.7.95 

In e<prcire of the powerr conferred by que 3-A cf 
the Indian Police Servl.ce(Probation) Ru)er, 1954 the Preetdent i 

pieaf'ec3 to confirm, in the .Inr1lan P0] ice SE'rvice, the fl-wini 

menberr of the Inr1in Po).J.re rervjce, a) ocateci to the cadre ('f 

legha)aya with efJect frorr, the date indicated aaint the aE' 

aunc)er-. . 

Si .Ho. 	Ilarr of the ofricer 	 Date in cnfirrrtin 

	

 
in f- hp IrE 	 - 

N. 'y.lem 	 22..Z.93 
A .bmin 	 2.Z.93 

M. L . 1igiani .  
'Under secretary to the Govt of India 

Y . LyriGci). 

Under ecretary to the Got.ofégha) aya, 
Home (Poljce) Deoartrrent. 

lemo NqIIP) .6/93/42-A 	Dt.Sht]onci, the-7th Ju2y,190.. Cops; t 	_ 
The d irector Genera & Inectr Gener 	of P]the,ih'rv, 

'hi) long. 
The Accountant Genera1,qha]ya,rhj)1on0. 
The ecretary,Joint C lre.Auth,rltv,nrram_gh1a.a & 
Cornmjc - ionfr r  and Secretary to the, GVt.r,f Arar',Department of 
PerFonne] (Perronnel -i-\), 
The Under Secreta, t the Govt.of 	3ia,Un - tr' f ilore l½fFair, 

The Under Secretary t the Gvt.of Asam 1 Home (A) Denartrrrit, 
Dj nu r, Guwh at t-7G1o6. 

.JrThe ofFiceT- r concerned aiongwtth a cov of the kttftcati'n 
received froni the Covt.of India 	inirrv of Hc'e Afri--. 

1. The Direct.-.r, PrintIng : r tatirnery, t le9halaya 	itJ 1 

favour of puhi i.cattn in the Gi-iette. 
3 	 filer/Guard fi)e. 

. 	 . 

i.S. ' Under ecret 	tht.of tahaya, 
. 	 Horn 	(P.-d ice) [enartnent. 

( 	
• ., 	 • 	rc 	 . 
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IN ThE CTEJ AD4INI STRATIVE TI BAL, GUNAHATI BUCM - 

ouwjHATI. 

O.A. No. 	of 1996. 

P_ticLars of the  pzplicanta 

Shri Skyl ce G. Momin • I. P. 5.. 

Sterint€rideit of Police. 

West Garo Hi1ls, 1\ar4. 

Lt2&E 
 of the  

1. Union of India, 

thxoui the Secret ely to the 

Gvt. of India, Home DqarthEflt, 

New Delhi. 

2, Utaion Public Service 	iSiOfl,e'4-A 	-U, 

iólpur House. 

New Delhi. 

Join t Cadre Autl rity, 

Ass 	egha). ir.a Joint Cadre, 

represited by the Commissioner & 

Secretary to the (bvt. of Assirn, 

(Personnel (1) Deptt.). 

Dispur. 

4, State of Assøn*  

thugh the ChieS Secretry to the 
Govt. 

 of AE$gfl. Dispur. 

5......... 
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 Stte of Neghalaya, 

thugh the Chief Secretazy to the 

cbvt. of Megha3.aya, Shillong. 

 Shri 	.K.Nath. I.?. S., 

Kahi1ipari 	Cuwahati - 19. 

 Shri N.M, Ditt, I. P. S,p 

Goninandit, 8th ApPBettalion @  

Barh€tnpur. AsSfl. 

80 Shri P.D.Qswani, I.P.S., 

• S.P.., A.C.B., Assan, 

• Cuwahati. 

 Shri Pitnbar Deixi, I.P.s., 

AI.G.  

Office or the Directr Geieral of Police. 

Assøn, Gzwahati. 

 shd Pa11v.Bhattacharjee. IPS., 

S.P., Dhuhri 

• ttstrict 	thuri 	Assn. 

 Shri 5, B. Singh 	I. P. a., 

jsstt. Directhr1  Bureau of Police Research, 

& De7elopmen t, P. G. 0. Onnplex, 

L a6i lb ad. N ew Delhi. 

 Shzi iinil Kr. Jha, I.P.S., 

SP.Kariinganj. 

P.O. & DiStr - Karngj. 

 thri Jyotirmoy thakravarty, IPS., 

•Connri dant, 	2nd Ae P. en., 

Dergaon. 

14.... 



14. Ram Pralcash Agarwal, 

S. P. C. B 2:., Nagpur,, 

15 •  Sri R.Chadra Nath, 

C/O. Ministry of Hate Aairs, 

New Delhi. 

16. .K.Sinhaçashy,  I.P.s,, 

C/O. Secretary  to  the GbVt. of Assgn, 

(Home 

EtEpur. 

3.7. E6Lyngdoh Bun IPs., 

SP., 1ibli district, 

Nongpoh. 

Neghalay2. 

3* Detjil g of rli cat. 

particulars of the order against which the 

application is made. 

(i) Letr No. L.15016/37/92IP$..i, dated 10.8.93 

issd by the Uider Secretary to the Ckvt. of 

India, IVIHA, New Delhi, fid.ng the applict' s 

year of a11otmt in the ye ar 1987. 

(ii) 



(ii) Non disposal of the represitation filed 

by the app1icit on 29.3.94 fbrwarded to 

the Ovt. of India on 19.5.94 id various 

reinders of the (bvt. of Neghalaya for 

consideration of the appiict' $ case, 

the last of whid was issued on 18.5.95. 

4. 	Ju4iction of the Tribun a]. $ 

The ap mli cetdecJ.ares that the subject matter of 

the order impued in this case is within the 

j un sdi C tion o f the Txi bun al. 

5 * 	L imitio 

n application for andnation of delay is being 

filed along with this 0. A. as an abundt caution 

though there is no delay in filing the case. 

6, 	f thj 

6.1. 

 

That the applicant is a citin of India and 

a tribal of the State of Neia1aya. has beo,me a  victim 

of ntinued State inaction d apathy d the persistet 

injustice, inecjuhty  and unfairness in action writs so large 

in the instit case that the applict is left with no 

other renedy but to approach this Hon' ble TrL bun al demi ding 

j usti Ce. Us That to ful fil the long stari ding aspi ration 

of the tribals of Meghalaya for self-a&inistration to renove 

the.... 0 

/ 



- 

the feeling of deprivation amongst the tribals because of 

the century old and inherent ills of our class-based society, 

the State of Meghela was created in the year 1972 with 

the promise of equal opportunitY and equal treathet. 

But the irony of fate of the applicant' $ case is that, 

even after the lapse of 24 years of its 	attkK inception, 

he is not treated at par with the people similarly situated 

with the other parts of the auntzy and despite having power 

vested in then by law, the 0vt. is not exercising that 

power to give proper relief to the applicant. 

6 • 2. 	'lb at o,n sequent ; upon rozmation of the new 

State of Neghalays in 1972 carving out from Assal *  

the existing departmEnts of the (bvt. of Assn were 

bifurcated and separate departmEnts were created for 

Nea1aya and ibr the purpose of recruitment of its own 

officers in the State Civil Service and other allied 

service, Meçjhalaya Public service Ormission (NPS in 

short) was oznstithted in 1972 itself under the provisions 

of Chapter II of Part XEV of the Constitution of India vide 

Qvt. of Meghalaya notification No. PT. 136/72/56 dated 

14.9.92. 

6. 2(t). 	That the N. P.S. C. after about two years i. e •  on 

27.304 made an advertisenent nor combined recruitmet 

of Extra Assistant Coninissioner and Depyty SuperintEndent 

of Police (Dy. &P. In short) for the State of Meghalays. 

6 • 3. .•• .. 

\5 
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3. 	That puriiit to the said advertisanent dated 

27.3.74, M. P.S. C. conducted an interview when the 

applicant had appeared and was selected 3r appointht as 

a 1)7. 5. P. and ultimately he was appoiii ted Jzzx v#VxJ= in 

the 8e post and posted under the Supezintend€nt of 

Police, Khasi Hills#  Shillong, vide Gvt, notification 

No. HPL,153/73/Pt.1/14 dated 16.12.75. The applicant was 

subseqaently set Lr training in the AsEn Police Training 

College, ergaon, and on successfi1 completion of his 

training and the probationary period the (bvt. posted him 

as Assistant Cornandit, 1st Me1ja Police Battalion, 

shillbng, where he joie d on 14. 3.77. 	 - 

A copy of the order dated 16.12.75 is annexed as 

I4nnexure - 'A to this pE application. 

6.4. 	That r the purpose of regulating the appointmt 

and condition of service of the person appointed to the 

N. P.5. • the Qverno r of Meghal aya, in exerd. se  of hi 

• 	 power conferred under Article 309 of the Constitution 

of India, made a nile nnely the Meghalaya Police Service 

1iles, 1976, which cane into effect from 14.12.1976, 

05. 	That the applicant states that after having 

• 	 served in the various capacities :br about 9 (nine) years 

in the....... 

I-.-. 
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in the jiior scale of M.P.S.* the applicant was pmoted 

into the sEnior scale of. N. P. s. 	on 	, -a.. &; 	vide Govt. 

No U fi cation No • V4 P L . t 	s/s.; 	dated a 3. -. a 

andon pmoUon as such he was transferred asMM.5.P,s 

t4s 

 

	

wls wbee he joined on '• 	and ultimately 

on 8.3.96 he tok chaxhe as Superintidet of Ik>lice, 

West Garo Hills, Ltzra. The applicant is substantive in 

the state Police Sewice and 11bflowing are the details of 

the postings held by him cbr±ng the last 20. years of service. 

!m. 	' TO 

Asstt, Cominandant,Ist.MCP.B, 	14.3.77. 3 9 2.78 

Dt. 	P(DsS) Tura, 6. 2.78 25. 2.78. 

3 0  $D, Bagwre. 	 - 21.8.80 10.80810 

4o  Asstto  corndt. 2&iid MCP.I.-. 1.6.82 26.9.83. 

5 0  a. D.P.0.,lrnpati. 16.2.83. 25.7.85. 

Mdl. s.P.shillong. 26.7.85. 1.9.86, 

Mdl. S.P.,Infiltration. 1.9.86. 10.5.88. 

S. P. ,Jainb.a Hills. - 	 29.9.86. 2.1.89. 

90 S.P.Infiltrat3.on and 
s.P., Jaintia Hills. - 	 11.5.88. 6.11.89. 

1O.Comndt. 	d MCPBn, 16.1.89 1.11.89. 

11.S.P.,West Gazo Hills. - 	 1.7.87 10010091. 

12.S.P.,East Gaze Hills, 20.2.90 19.3.90. 

13.ODmxnndt. 	aid 	P. Bn, 31910.91. 20.2.92. 

OOM dt. 2IIdMC,P.i. - 	 21.2.92 14.3.95 (as IPS. 
. c-._ 

s,P.,We-et Go F1414s. 
21o3.95 
sadkAA 1.3.96. 

5. P. ,West Gano Hills. - 	 8.3.96 till date. 

A py...... 
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Acopyof thenotification dated 2-3.f.g is 

n exed as nn eure - B to this application. 

6.6. 	That the app1icit states that he has an unbinish 

service reord and achieved various distinctions. He is  

second aiongst the MPS, officers and fiom the Biioxrnous 

appresiations received by him from his superior officers, 

he has a reasonable belief that, he has an zk outstanding 

record in his ACRs. althxoughout. He also received 

President' s iolice Medal r meritorious service. 

Opies of some of the appreciation letters received - 

by him are annexed hreth s Anneire - 'C' .-seri es to 

this ppliatioi'i. 
- 	 -. 

• 	 6.7. That the applica&t s'tates th"at' for the purpose 

of 	iiièit inth the I, P.s. from' 	ngst the' State 

P1ice ervice Officers and thzoughothá metlxds under 

the Incian pbiice Service (Recruitniét)' Rules, 1954, 

fbl,irg creation o the State of Meghalaiya *  the cadre 

streigh of Assan under the Indian Police Service (Cadre) 

Rules, 1954 (in sIrt Fadre  Rules) bbad to be refixed and the 

share Of strength between the constituent states in the 

Joint Cadre of Assan.. Meghala has been fixed as bllows, 

which took into effect from 1989. 

- 	 Assfl 	• - 	564  

• 	- 	Megha18Ja - 17.0 

6.8..... . 
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6.8. That the 73 posts stated ave, 34 posts were 

fixed to be filled up by prcmotion from the State Police 

Service officers and according to the I. P.S. (Fixation 

o Cadre strgth) Tenth AMEndment Regulation, 1989, the 

ratio o f p nmotion p0 st s for Ass in and Meghalaya are 

26g8. 

• 6.9. 	That the applicant states that the Govt. of 

India thzx,ugh their letter No. 14015/45/79...AI$(I) dated 	* 

23.7.85 onved their arova1 for recognition of 

Meghaiaya Civil Service (MC&) as state Civil Service for 

the purpose of recruitmt to the lAS by promotion under 

subcljise (ii) of Clause ( of .ile 2 of the lAs 

(Recruithant) Rules 1954 read 4th ib-c3.aue (2) of 

Clause (j) of sub-regulation 2 of lAS (oinbuant by 

pronvtion) Regulation 1955, although the aforesaid rules 

des not in any way contemplate that the approval of the 

Govt. o India is requizee..% The Govt. of India therefore 

did not apply its mind and approved the same ,  although 

when approval for recognition of 14. P. S. as feeder service 

was sought by the Govt. of Neghalaya, it clarified the 

legal position and by giving correct interpretation of 

rule 2(j) (ii) of the I.P.S. (ointment by prorwtion) Regu-. 

lation, 1955, stated that such recognition of the Govt. 

of India is not necessary vide their letter dated 23.2.90 

(nnexure - 'N' to the zpp1ication. 

A opY...... 
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A copy, of the letber dated 23.7.85 is annemsed 

hereto as tnnere 'D' to this ipplication. 

6.10. 	That the iibxes$d letter dated 23.7.85 

reaiing N. C.S. as State Civil Service thereibre led 

the (Vt. of Megha1aya or br that matter the Joint 

Cadre juthority ( as would  appear from Imexure - 'F' 

letter dated 27.8.87) to believe that similar reco -iition 

in respe of N.P.S. vu).d also be required go r the 

purpose of promotion to the 1.1'. 5. The Qvt. of Neghaiaya, 

therebre continued to mate a sexies of correspondeices 

with the Gvt of India for necessary approval in this 

regard and it is only their letter dated 23. 2.90 by which 

they clarified the position, The applicant therebre could 

not approach the n' ble Tribunal eatlier for proper relief. 

6.11. 	That the applicant states that although many 

of the N.P.S. officers including the appiicjt were eligible 

for promotion to the I. P. S. again st the va can cie 

earmark ed for Meghal ay a Wing o f the Joint Caere of Ass fl. 

Neghalaya, yet the cbvt. of Neghaii'a took no steps to 

forward their nanes before the Selection Committee on the 

	

'34 
	 mistakei belief that the State Police Service is reqiired 

to be recoised as a feeder service by the Cbvt, of India 

	

- 	 as in the case of NCS as stated akove, 

6.1 2....... 
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6.12. 	That br the aforesaid inactjoh on the part of 

the the Govt. of Neca1aya, the vaccies met to be filled 

up by promotion from the N. P. S. officers fixed under the 

Cadre Rule, were utilis€d by the Govt. of A550 d the 

applicant continued to be deprived of his due promotion 

to the IPS. from 1983 when he was eligible for consideration 

lb r promotion. The Govt. of In di a, with th e con a.,. rre ce 

of theJoint Cadre Authority, therefore appointed the 

JPS* officers although they had no jurisdiction to ma)ce 

such appointment. 

	

6.13. 	That the applicant states that Regulation 5 of 

the In di an Police Servi Ce (zppoin tmen t by Promotion) 

Regulation, 1955 provides as follows i- 

	

5. 	Preparation of a list of suitable officers 

	

1. 	Each Gomittee shall orinaxi1y meet at 

intervals not exceeding one year and prepare a list 

of VLICIi members of the State Police Service (enphasis 

sip1i ed) as are he). d by then to be suitab). e for 

promotion to the service. The number of members of 

the State Police Service included in the list shall not 

be more than twice the number of substantive vacancies 

anticipated in the course of the period of twelve 

months.. 

0 



mon 	o,minendng from the date of prearation of 

the 1i•t, in the post available. r them under rile 9 

of the Recruitmt Rules, or 50 per ct of, the 

senLor posts s1i against ites 1 and 2 of the 

Cadre Schedule of each State or group of States, 

whichever is greater. 

(Z 	The Committee shall aDilsider frr inclusion 

in the said list, the cases of members of the State 

Police Service in the order of seiority in that 

service of a' number which is eqial to three times 

the number referred to in sub-regulation (1). 

Provided that such restriction shall not apply 

in respect of'a State where the 1ta1 number of 

eligible officers is less thi three times the 

mazimum permisible size of the select list and in 

su$h a case the Committee shall omsider all the 

eligible officers * 

Provided further that in mputing the number 

Ibr inclusion in the field onsideration, the number 

of officers referred to in sub-regulation (3) shall 

be exclude 

.3 
	

Provided also that the Committee shall not 

ozsider the case of a member of the State Police 

Service. ...... 



- 12 

exvice unless, on the first &y of Juary of 

the year in which it meets he is substantive in the 

State Police Service and has completed not less than 

eight years of (DfltiflUOUS service (whether officia-

ting or substantive' in the post of Deputy 

SuperintQ)daIt of Police or in any  other post or 

posts declared eqiivalent thereto by the State Gvt. 

	

____ 	 The powers of the State (bvt o  

under the third proviso to this sub-regulation 

shall be exercised in relation to the members of the 

State Civil Sezvice of a constituent State, by the 

G.vt, of that State. 

6.14. 	That the applicant states that 'RarkAM State Police 

Service' under Clause (ii) of. sub-regulation (J) of 

RegulatiOn 2 of the IPS. (tptt. by Pron,tiofl) Regulation 

1955 states as follows :- 

	

(J) 	'State Police service means - 

(i) Mr the purpose of filling vacancies in 

the indian Police Service Cadre br the 

U'ion Territories under rule 9 of the 

Recruithet Rules, any of the folioing 

s exvi Ce, n i ely - 

( 	the Delhi and Aadaman and NiaDbar 

I sian cia police Service ; 

(b) 
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Goa, Damap and fltu Police Services 

Pondicherry Police Service ; 

(cl the Ni2orn Police Service ; 

(e) the Arwiachal .Pradesh Police Service 

in all other cases, the Principal Police 

Service of a State *  a member of which 

• 	normally holds charge of a sub-division of a 

• 	district br purpose of police a.tinistration 

nd includes any other duly oDnstituted 

police service imctioning in a State which 

is declared by the State Govt. to be 

• eqiivalent thereto. 

.6.15. 	That the applicant states that 'State 

(bvernmalt' under Regulation 2(K) of the IPS. (ipptt* 

by pxony)tion) Regulation, 1955 defines as b1lows 

(K) State Govt. means 

in rel ation to a State in respect of 

which a separate Cadre of the service 

e,cjsts, the Govt, of such State; and 

in relation to a group of State in 

respect of which a Joint Cadre of the 

Service i s 0m sti tute d, the Join t 

2adre Autri : (enphasis supplied) : 

(iii) 



.14 	so 

(iii) in relation to a group of Union 

Territories in respect of which a 

Joint Cadre of the Service is 

constituted, the Central Gyt 1  

(L) All other words and eressjon used in 

these regulations but not defined shall 

have the meaning respectively assigned to 

V 	there in the Recrui then t itil es. 

6.16. 	That the applicant states that 11e 2 and 

4 of the AU IndLa Services (Joint Cadre) Eiles, 1972 

defines a Joint Cadre Authoxity" for the constitient 

States as follows :- 

2( 	"Joint Cadre Authority" means the Committee 

V 	 of Rresentatjves referred to in rule 4, 

(b) 	'Constjtue,t States' means the States in 

respect of which a Joint Cadre is fovei. 

4. 	Coimuittee of re?resatatjves s- 

There shall be a Committee 

consisting of a rresQitatjve 

o f each o f the Gove nma ts o f the On sti tuen t 

States to be called the Joint Cadre Authority, 

The rresenttjve of the vexnments 
V 	

of the constituit States may either be 

member8 of an AU India Service or 4ini sters 

in the. .. • . . 
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in the Council of Ministers of the Constituent 

States, as may be specified by the (bvethnents 

of the Constituent States. 

	

6.17. 	That the applict states that Rule 5 of the 

All India Services (Joint Cac1r) Rules,1972 reads as BDIlows z- 

5. Duties and faCtjoi1 of the Joint Cadre Authori 

The Joint Cadre Aut1rity shall determine 

the nnes of the members of the All India Services, 

who may  be required to serve from time to time 

in connection with the affairs of each of the 

Constituet States ind the period or periods for 

which theLr services shall be available to the 

0,vernmerit, 

theze there is a disagrment on aay 

matter among the members of the Joint Cadre 

Authority, the matr shall be referred to the 

Cetra1 Qvernment ir decision and the QDvernmets 

of the Constitueit States shall give effect to 

the decision of the Ceitral Gvernm€nt. 

	

6.18. 	That the applict states that from a conjoint 

reading of Regulation 5 and regulation 2(J) (ii) of the 

I. P. s. (Appintnet byR Promotion) Regul ation, 1955, and 

rule 2, 4 and 5 of the All India Service Joint Cadre 

Rules, 1972,t  it would appear that any mnber who is 

substtive. • • 
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-. 	substantive in the state Police Service and has completed 

8 years of ontinixus service as Deputy Superintendsit of 

Police would be etitled r consideration for pmmotion 

to the I. P. S. an d since the N. P.S. whid is created under 

the M.P.S, rules, .1976 has all the ingrediefls of,  a State 

Police Service being the Principal Police Service of the 

State, it requires no appxval either of the Qvt. of 

India or from the State Gvt. for declaration of the 

N. P. S. as State Police Service and it automatically 

becomes the feeder service for pronotion to the I. P. S. 

This legal position was clarified by the Ovt. of India 

in their letter lb. I-.UO13/lo/891 PS-i dated 23.2.90 

(n e.are • 1 Na) addressed to the Chi ef Secretary to the 

Gvt. of Meghalaya. Shiliong. 

The applicant further states that the dc1aratjon 

of the State (bvt. /Joint Cadre ithority is necedsry only 

in case of 'y other duly constituted Police Service' 

in the State which are nol.. the Principal Police Service 

of the State and the Gvt. of India's letter No. NRA, 28/ 

38/64-.AIS(iii) dated 5.1.65 provides that a State Gvt. 

(Joint Cadre authority) is compett to declare any duly 

constituted Police service in the State as equivalent to 

the Principal Police Service of the State for the purpose 

4 

	

	 of regulation 20) and 2(g) of the.I.P.s. (Rcruitnot) 

Rules, 1954. It wuld be pertinent to mention here that 

un der.. . . 

i 
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under Lile 5(2  of the All India Sejvice (Joiht Cadre) 

1iles, 1972 decision of the (bvt, of India is required to 

be s)ught ori1y in case of disagrensit on any matter among 

the members Of the Joint Cadre Authority. 

6.19. 	That the applicant states that the Qvt. of 

Meghalaya con tin ued to ignore his case from 1983 and 

did not forward the name of the applicant, to the 

Selection Ommittee for x)nsideation and was unnecessarily 

secing approval of the QVt. of India for recognition of 

NP. as Feeder Service for promotion to th e IPS. The 

det4ls of the letters/co rreEponde1ces made in this regard 

between 1986 and 1992 are given below in seriatim. 

6.20. 	That on 6.486 the Asstt. Inspector General 

of Police (Admn.) Meghalaya, Shillong vide his letter 

No.. WXXVL.9/65 dated 692.86, recpested the Cbvt. of 

Meghal'a to- tce up the matter with the (èvt, of India 

for recognition of NPS. as feeder service for promotion 

to the IPS. Similar letter was also written by the I. G. P. 

shri H, S. Chittaranj an on 4.6,86 vide his letter No. W/XxVI.. 

9/77/68 stating therein that as many as 5 (five) N,P.S. 

Office;s have alrea4y completed 8 years of service. 

o,pie s of the ie tters dated 6.2.86 and 4.6 • 86 are 

annexed hereto as Znnexure '!En and S$E(l)$I  to this 

apUcation. 

6 • 23..... •• 

\tS 
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6.21. 	That the Gv t. of Megia1aya vide its letter .  

No. HM, 76/77/141 dated 27.8.87 wid the views of the 

Director GBi era). of Police, Meghalaya, sbillong with 

regard ID the manner in whith the vacancies of Meghataya 

Wing of the Joint Cadre of Ass arn-Meghalaya of the IPS. 

so long utilised by the Assan Wing are to be transferred. 

The bvt*  pposed under sen al NO. 3 of that proposal that - 

3. 	5 (five) pmotion vacancies die to Meça1aya 

wing and currEntly utilised by the Cbvt. of Assam may 

be •re.eased by the Gvt. of Assam at the rate of one 

vacancy per year till each time that the five 

vacancies are fully 	 by Megha.U'a Wings  

from the year of recoition of the MPS, and subject 

to the cx)ndition that the vacancy c.ised under As5n 

Wing against the prmotion qta should be more than 

one i.e. if only one vacancy is caused in a particular 

year the Assam Govt. need not transfer the only vacancy 

to Meghalaya in that particular year. 

A apy of the letter dated 27.8.87 with the pxoposal 

annexed thereto are annexed as Anne=re - 'F' to this 

application. 

6. 22 	That the 1). C. P. Meghalaya agreed with the 

.i 	 pnposal made by the Qvt, as abresaid with the modification 

that instead of the pzDpOsal for release of one vacancy 

per year by Ass am it should 'one or more than one as may 

be,.... 
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br agreed to by the Joint Cadre AuthOl:ity' • This suggestion 

of the D. G6 P. Megha1'a  was cormnimnicated vide A.I. G. ( 

letter N 0, PN/X1I3/79/Vo1.III/84 dated 18,9,870 

A apy of the letter dated 18.9.87 is annexed 

as ?nnexure 'G' to this application. 

6.23. 	That the app1ict states that since there azose 

a feeling of derivation and discrimination irnong the 

minds of geera1 trLb&.s, the question was mooted in the 

- 	State ASs enblyS in the Autumn Session of the 1988 State 

AsS ErLbly, bt that did not attract att€n tion of either the 

Citra1 or the State (bvt. acid the matter renamed reso1ved. 

6.24, 	That the Joint Cadre Authorityk however held its 

meeting on 2D .4.89 id appioved the N.P.S. as Fe1er Service 

for appointment of the N. P. 5. officer tothe IP.S. by 

pmmtion, though such recognition was not necessary in 

respect of the N. P. S. officers since the service of applicant, 

in the N. P.5. has alrea&j been iuiorporated under Rule 3(b) 

of the Megbalaya Police Service Rule 1976 and in Principal 

Police Service of the State fulfilling the requirenent of 

Rule 2(J) (ii) of the Regulation making him eligible for 

appintheñt to the I. P.S. under Regulation 5 of the said 

Regulation. 

Copy of the extract of the minute of the meeting of 

the Joint Cadre uthority, held on 20.4.89 is annexed 

as Annexure - 	to this application. 

6a. 



T 
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60 25. 	That on 15.7.89 the (Zvt. of Meghalaya forwarded 

a letter dated 1 2.5.89 from the Secretary, U. P. S.C. and 

requested the I G. P. Meghalaya to furnish the information 

in respect of the 1975 batd of M.P,So officers for placing 

the same before the Selection Couuittee for promotion to the 

I. P.S. and further intimated that the Joint Cadre Authority 

has approved the N. P.S. as a feeder service for prontion 

to the i.r.s. 

A opy of the letter dated 15.7.89 is annexed as 

mexure 	1' to this application. 

	

6.26. 	That in the meantime the Gvt. of Meghlaya vide 

its letter No. 9.8.89 to the (bvt. of India forwarded 

minutes of the J. C. A. details of the agreneflt betweei Gvt, 

of Meghalaya and Ass.aii and.N. P. S. Rule, 1976 to the (bvt. 

of India and requested to approve the proposal to reognise 

the N. p*  s. as Peeder Service for pzontiofl to I. P. S. 

A opy of the letter dated 9.8.89 is annexed as 

inneaire - - .J to this application. 

	

6.27. 	That the (vt. of Meghalaya again on 6.9.89 

requested the t G. P. Meghaljya to furnish info zmation sought 

for for onward trananission to the UPSC. for promotion of 

M.P.S. officers to the I.P.S. 

A co py of the letter dated 6.9.89 is annexed as 

nnexure MKII to this application. 

6 28....... 

Y 
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6.28, 	That p ursu afl t to the ab res4 d 1 etters of the 

Govt. the DI G( z.)  Nei al ay a fo rwarded the n ne of the 

applicant along with the nane of the N. S. Syien with 

necessary particulars to the Govt. the letter further 

intimated that the number of vacancy in the promotion 

qtta of the II'S. ñ,r Meghalaya Wing of the Joint Cadre 

of Ass Nea1ayais 8. (eight). 

A opy of the letter dated 17.9.89. is annexed as 

Ann eezre 'L' to the application. 

	

6. 29. 	That the applicant states that the GDvt. of 

Megha1a'a *gain on 31.10.89 requested the Ot. of India 

to approve the M.P. S. as Feeder Service for appointmet to Jibm 

the I.P. S. This letter has again halted the process of 

his selection in 1989. 

A opy of the letter dated 31.5.89 is annexed as 

Anne,ure 'N' to this application. 

	

6.30. 	That on 23.2,90, the Gvt.of India in response 

to the letter dated 31.10.89 of the Qvt. of Mealaya, has 

intimated that if the N.P.S. fulfils the andition laid 

diwn in rule 2(3) (ii) of the I. P. S. (Aointhent by Promotion) 

Regulation, 1955, which defines feeder service as pz±ncipal 

service of the State, it would automatically kecx,me the 

feeder service and the recoition of the Cbvt. of Ind.ta 

2Lbne cey (enphe Si s supp lie c. 

A ap6. 

/ 
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A opy of the letter dated 23. 2.90 is annexed as 

nnxre 	' to this application. 

	

6.31. 	That the (v t o  of Meça1aya thereafter by an 

appart rnisintezpretatiofl of Govt. of India's letter 

dated 23.2.90, issued a notification declaring M.P.S. as 

State I1ice Service under Sub-clause (ii) of Clause (g) 

of 1ile 2 of I.P.S. (Recxuithient) aile 1954 read with 

sub-clause (ii) of Cause (j) of sãb.regulation (1) of 

Regulation 2 of I. P. S. (Appointhe1t byPznnotion) 

Regulation, 1955. The notification dated 5.4.90 further 

1idbWii texms aid coiidition ñr sharing of vacant posts r 

Me&.aya Wing betai AsSfl & 1Iealaya. 

A copy of the notification dated 5.4.90 is annexed 

hereto as ?nneire - 1 0' to this application. 

	

6.32. 	That the U.P.S.C. thereafter by its letter dated,. 

6.8.90 had requested the Govt. of India to intimate the 

as to whether the Cadre strgth betwee Assm-Megha1aya 

has been bif rcatedand also whether a Selection Committee 

meeting ou1d be 	nvedin respect of Mecjialaya Wing 

and by seding a Opy of the abresaid letter dated 6.8.90 

to the Govt. of Meghalaiya, ind füxther wanted a self-

o,ntained pxoposil for convsing a meeting of the Sejtectjon 

O,nimittee, along with recpisit bcumets and upto date CRs, 

to be set to the Coiiisiori. 

A 	py....... 
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A o)py of the letter dated 6.8.90 is annexed 

as nnexure - 'P' to this ipplicatioyl. 

6.33. 	That on 24.10.90 the 	vt, of A55 	vide letter 

No, HMA.51/88/3() had infoxmed the GDvt, of Mea1aya to 

utili se the vacanc'-  of Sri P.Kar, I. P.S. who retired 

with effect from 1.4.90. 

A cDpy of the letter dated 24.10.90 is  

Anneamte - 	1x the application, 

6.4. 	That the applicant states that there were 

altogether 7 (seren) Vacancies on and from 1985 against 

the Meghaiaya Wing of the IPS. Joint Cadre of Assn.. 

Neghalaya, but the (bvt. of Meghalaya took no steps to 

forward n ames o f the M. P. s, officers before the Selection 

Committee and Selection Omnittee which met ôiring 1989 

and in 1990 onsidered the cases of the following Assim 

Police Service (1Ps. in short) officers only who were all 

juniors to the epplicant in the rank of Dy. S. P. and the 

ap/licant was dqxived of his legitimate promotion to the 

i.p.. 	ie said otiicers were subseqietiy promoted to 

the I. P. S. on the date as shown below s 



-.24 	.. 	 I 

Nines 01 the b.P.S. 0fLtcers. 	Appointed 	Apptt. 
- 	- 	 to IPS. 

Shxi twK.Nath, Dy. SP.,Assan. 	1.2.76. 	6.2.90. 

shxi N.M. Dutta, Dy • SP.,Assn. 	1.. 2.76. 	U • 3,, 93. 

Shri P.D.Gswni, Dy. SP.,ASSam. 3.2.76. 	1.3.91. 

6.350 That ultimately the Selection Ommittee met on 

12.3.91 and ansidered the case of the applicant LDr 

promotion to the I.P. S. and the fr1iowi19 officers 

including the applicant were selected, though they were 

entitled r promotion much ,arlier — 

(1) Sri N. S. Syien. 

- 	 (2) Sri S.G.Mnin. 

• 	6.36. 	That in pursuance of the abresaid selection 

by the Sele ction 0Dnni ttee, the appli cant was p rmoted 

to the I. P. S. on 21. 2.92, though he was en titled to be 

pnDmoted during 1983 on oDmpletion of 8 (eight) years 

of svice as Dy. S. P. with Stat Cadre, 1 Ls-3. . g 
a 	- 	 (L' ( L 	j '5'o. 

¶the applicant craves lea-veof the Hon'ble Tribina1 

to pduce the jppointment Zetter dated 21. 2.92 at the 

time of heaxing. 

6.37. 	That the applicant states that the Govt. of 

India thereafter by its 1tter No, 1.-11010/17/92-IPSl 

dated 5.10.92 fixed the year of allotment 8 (eight) iPs. 

o 11 i cers which indlucles the n aes o I the lb wing ApS,, 

o 1 ficers who were all juniors to the applicant in the 

- 	State Police Seivice (sPs) Cadre : 
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Nne of APS.Officers. 

Sri. ?.K.Nath, 

Sri N.N.Dutta. 

P.D,Oswjy. 

Date of Date of Year of 
poiflthit appointha-it aflotineit, 

is Dy. Ot Pa.  12 I P1S  

1.2.76, 6.12.90 1986 0  

1.2.76, 1.3.91 1986. 

1.2.76. 1.3.91. 1986, 

A apy of the letter dated 15.10.94 is annexed as 

- 	nnexure Is to this application. 

6.38. 	That ipp1icit  states that since his delayed 
promotion into the I.P.s. was not attributable to him end it 

was only because of the laches on the part of the Cbvt. of 

Mealaya end the inaction of the (bvt. of India which 

the appointing authority, he was legitimatejj.y eecting 

that the" (bvt. would act fairly and would either issue 

necessary direction to anve a meeting ibr review bf the 

select lists prepared by it from 1983 to 1991 during which 

the app1icit was eligible for promotion to the IPS. under 
its power of review ' or at least fix his year of a.Uotrneit 

in a posit on earlier to Respondeit N o. 6 to 8 

who were promoted to the I. P. S. from the State Cadre of Assn 

id are juniors to him as Dy. S. P. • by giving appropriate 

weightage towards fixation of his year of aUotn1Et by 

re1acing Rule 9 of IPS. (?pintiu,t by Promotion) Regulation 

1955 or any other rulE/regulation deening him to be promoted 

in.. 00 
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prior to 1990 and fix his year of allotment and seniority 

in the appropriate place beibre his juniors in exercise 

of the power onferzed on the Central Q,vt. under Rule 3 

of the All India Servic (Condition of Service-Residuary 

matters) Rules 1980 since itJ= is a case of undue hardship 

to the applicant. But the (bvt. had treated his case very 

unfairly and unreg.n)1y and by its letter No. I..15036/37/ 

.92-.IP$-.I dated 10,8.93 fixed his year of allotment in the 

year 1987 tzider Rule 3(1) of the I. P.S. (Regulation of 

seniority) Rules, 1988 by calculating the weightage fum 

1992 in an unjust and unfair manner and onsec1uently he was 

made junior to the private respond€nts in the gradation list. 

A OopY of the letter dated 10.8.93 and a copy of the 

seniority list are annexed as Annexure • T' and T(l) to 

this application. 

the 
6.39. 	1t1at app1ict states that the selection 

Coninittee, which met on 1983 (21.12.83), 1984, 1985 

(30.12.85), 1986 (30.12.86), 1987 (17.12.87), 1988 

(29.12,88 and 30.12.88), 1989, 1990 and 1991 (22.3,91) 

did not consider the case o f the applicant even when he 

was entitled to be con si dered un der Regul ation 5 of the 

i. P.S. (poin tn ant by Promotion) Regul ation • 1955 an d as 

such the akove selection were dne impu)perly being thne 

9. 

\\ 

in violation.....,... 
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in violationof the abDve regulation. The applicant 

therefbre is etitled to be o)nsidered in those selection 

thzough a review and antedate his Sppointment in the year 

first he is lkund suitable from 1983 to 1991. The 

applicant deems it pper to mention here that in a case 

filed by shri H. L. De'z, I. P. S. 	C, B, Assan, in' 0. A. 

No. 83/9 4 belbre this Hon' Me 1ibuna1, the Ib&bje Court 

was pleased to hold that the applicant shxi t)ev should be 

deemed to have been included in the select list of 1983 

when his name was not included in that year because of 

some adverse reaazlcs in his A, C. Rs. which were 1ter on 

irnp'n9Qd. AS S. L. P. was however takEn b lb re the Non' ble 

Supreme Couet against this decision of the Hcn'bie 

Tribunal and the Hon'ble supreme Court, by modifying the 

order passed by the Hon'ble Trib.in al, directed the Gvt. 

to rean eider the case of the applicant shri Dev by 

onvening a review selection Coninittee meeting for the 

year 1983 and in omp1iance with the above direction the 

U. P. S. C. an dücted a review of the shove selection and 

the Convnittee having lbvned him suitable selected'him and 

ul timately (vt*  antedated his eppoin then t from 1992 to 

1984 in the Joint Cadre of Assana'Me'ialaya vide (èvt. 

of India' s Notification No. HMA. 250/94/129 dated 29.5.96. 

The applicant therere states that the (bvt. has power 

to review the selection made cbzing 1983 to 1991 and 

he is........ 

/ 

4 
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he is entitled br a similar direction from the Hon'ble 

Qurt. - 	 I  

The applicant further States that since the G,vt. of 

India's letter dated 23.7.85 (znnez1re 'D') reaising 

M. S.C. as State Civil Service o'.nfused everybo dy an d the 

(bvt. of Megh&.eya also gave out that such reoiition is 

necessary in case of M.P. S. which is in peri.imateria with 

the M.C.S. the applicant could not approach the bn'b1e 

Trthna1 earlier and had to wait for a specific order 

from the (bvt. of India. 

A copy of the order dated 29.5.96 is annexed heretx 

as Annecure T-2 to this application. 

6.40. That the applicant states that he has a right 

to be onsidered fnr prom3tion to I.?. S. in the 1983 to 	1991 

select list and beczse of the inaction on the part 

of the (bvt o  ftmom those respOndents were placed above the 

applicant in the seniority list resulting total misc8rrige 

0 f j usti Ce. His right to career a an enn t is therefore 

put in jparj since with 1967 as his year of aUothent, 

he can at best retire as Selection Grade I.P. s.. while the 

Respondent N 0. 6 to 18 would scare a march over him and 

rise upto. the rank of I. G. P. if not (3. i. in the 

AssanMegha1.aya Joint Cadre, 

6.41. 	That the applicant states that Rule 3 of the  

All India Services (Qndition of Service Resic1ary 

Msttere 	1es 1966 provides as follows : 

3....... 
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3. 	Power to relax rules and regulation in 

certain cases ;- where the Csitraj (bvt, is 

satisfied that th •e pperation of - 

(i)any rule made or deemed to h ave been made 

under the All India Service Act, 1951 

(61 of 1951), or 

(ii) 	any regulation made under gny such rule, 

regulatijg the ondition of service of 

persons appointed to arm All In di a Service 

ourses under hardship in any particular 

case, it may, by order, dispense with or relax 

the V 	 reirsemts of that rule or regulation, 

as the case may be, to such extent and subject 

to such exception end on di tion s as i t may 
V 

	

	
onsider necessary for dealing with the case 

in a just and eiitabie mariner. 

6.42. 	That when a cjiestion ase regarding the extent 

of the powwrs vested in the (bvt, under rule 3 of the AIS 

(Condition of Service - Residuary Matters) Rules, 1960, to 

deal with the cases involving relaxation of rules arid 

regulation, the G,vt. of India vide M.H. Ae letter No. 30/1/ 

63AIS (11) dated 1.1.66 have held that - 

(a) ui-idue....... 
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(a) undue hardship sigflifies unforeseai or 

wimerited hardship to an extent not contQlplated 

when the zule was frjned and cbes not cover 

ant. ordinary hardship or inconvenience which 

normally arises. 

the relaxation should enable the case to be 

dealt with in a just and equitable manner and 

not on grounds of compassion however justified; 

gid- 

the benefit to be conferred in re). axation of 

any rule or rules must be of a nature already 

provided for in the  rules; Govt,, are not 

empowered by this rule to confer benefits 

wbich are not contemplated in the rules. 

6.43. 	That the applicant states that the Govt. failed to 

consider his case for promotion even after the Govt. of 

India c:kuxkZ=xk:k= clarified that no approval for recognition 

of MPS, as feeder service to IPS, was required (vide their ltt, 

letter dated 3-10,-80 Mnexure 'N') #nd as a result of this 

inaction on the part of the Govt. of Meghalaya, the 

Respondent No. 6 to 8who are junior to the applicant g:t 

selected and by virtue of their earlier &1ection as such and 

consequent promotion pursuit to that,they gt 1986 as their 

2 ar Oi......... 

/ 
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year.Of allotment under rule 3(1) of the seiiority rules 

1988. Th.$applicipt would have got earlier than that had 

his case been on si dered in the time. Since his non 

selection br promotion to the I. P.S. as ab resai.d is 

directly attributable to the Gvt, and not the ipplicalt 

it iuld have been fair and just on the part ofthe Govt o  of  

India to act equitably and pasS necessary orders that the 

promotion order which he got during 1992 (Mnexure — B) 

should be deened to have  been made prior to 1989 to 

place his position atove Respondent N 0. 6 to 17 in the 

interse seniority position to meet the ends of justice. 

The Govt, therefbre in the alternative should convEne 

a Selection (ndmittee meeting of the reject list prared 

during 1983 to 1991 so as to place him abve the private 

respondents in the seniority position or give more 

weightage by relaxing the appropriate rule fDr fixation 

of his year of allotnint prior to those respondents. 

6.44. 	That since Rule 3(11) (c) of the I.P.s. 'Regulation 

of Seniority Riles. 1988 provides that the  weightage 

mentioned in sub-ctause (6) of the said rule shall be 

calculated with effect from the year in which in officer 

is appointed to the service and since under th Regulation 

9(1) of the I.?. S. (Appointment by Promotion) Regulation, 

1955, an officer cannot be sppoin ted to the servi ce unless 

his nane sppeared in the select list for the time being 



.133. 	- 	 - 

in 1rce, justice and equity demands that the requirement k 

to remain in the •1 select list lbr the time being in forces 

pering in the said rule br promotion to IPS*  should be 

dispeised with /or relaxed retrospectively so that the 

applicant may be deemed to be pronited prior to 1990 

select list for the ends of justice, equity d fair 	play 

to keq the nne of the applicant alxve the Respondet 

No. 6 to 17 who are all jwiiors to the applicant,, if a 

review of the earlier select list cannot be made. 

Relevant pvisiofl tmder 1tle 9 of the Indian Police 

- 

	

	service (Ippoi txnant by Pronotion) Regulation, 1955 is 

extracted below 

9. 	Ippoiflthents to the service from the select 

list. 

(1) Appointment of members of the State Police 

Service to the service shall be made by the 

Can tral (bvexnm nt on the recomnn datiori $ of 

the state vt o  in the order in which the 

n ants of members of the state Police service 

appear in the Select list i3o r 'the time being 

.in brce. 

6 • 45..... 

V 
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6.45. 	That the app1ict therefrre filed represaitation 

on 	29.3.94 13D the Gvt,, of Mea1!a through the rz.rector 

Geiera1 of Police, Meghalaya, to take up the matter with 

the Cbvt. of India to rec,iew the order of his year of 

allotment. The t ( P. Meghaleya, vide his letter dated 

19.5.94 by rwarding the said repres€ntation gave the 

details of the cirainstances under which, the app1ica'it' s 

selection r promotion in to the IPS, was on sidered .et*er 

than i.P. s. officers Shri A.K.Nath and others to justify 

the hazdship caused to M.P.S. officers as stated atove. 

Copies of the represaitation dated 29.3.94 along with 

the forwarding letter dated 19.5.94 are annexed as 

nnexures - 'U' and 'V' to this application. 

	

6 9 46. 	That the Gvt. of Meghilaya, thereafter, again 

reaiested the (bvt. of India vide letter dated 15.7.94 to 

consider the cases favourably - but the said reqiest was 

not onsicred till to-day. 

A Copy of the letter dated 15.7.94 is winexed as 

nneiuze - 	to this application. 

	

6.47. 	That the app1ict thereafter approached the 

Ovt. of Megha1ra a nuuber of times but the 0,vt. only 

gave out that his case has been taking up with the bvt. 

I. 

y 
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of India and in fact, the (bvt. of Neglialaya vicle its 

letter N. o. HPL.16/90/Pt/42 dated 18,5.95 reqyiested the 

Union Hane Ministzy to convey necessary orders to that 

effect. ¶Lhe applicant with the hope so given by the 

cbvt. of Meghalay.a did not approach the Hon' ble Tribunal 

so long. 

A copy of the letter dated 18,5.95 is anned 

as Annexure - .'X' to this application. 

6.48. 	That the applicant states that even after the 

lapse of an year the (bvt. of India did not pass any order 

with regard to his ye ar of allothent, bit in the meantime 

on 2. J-. q -  coifiruied the applicant to the Cadre of I. P.S. 

allocating to the Cadre of Megha1ja, 

A copy of/the ordp dated 	is ned as 

AnneaiXe - á' to tld application. 

2R0UN.& 

7,1. 	For that the Gvt, acted illegally in not 

frrwrdthg the nane of the applicant bebre the Selection 

Cbrnmittee of the Joint Cadre of Assan-Megha1ya during 

1983 to 1991 particularly daring 1989 when the Joiijt Cadre 

Authority itself approved M.P. S. as fder service for 

prontion to I.?. S. (znnexuze - H) and also during 1990 

when the...... 
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when the Govt. of India had also clarified that no 

recoiition by the Govt. of mdi a is necessary (jineuxe 

and as such promoting him in 1992 and onsequently fixthg 

his year of a11otmit in 1987 allowirigk his jwiior officers 

in State Police Service 1yo supersede and/or go ahead of 

him in inter-se saiiority position is a gross miscarriage 

of justice and as such the applicant is entitled legally 

to be promoted retrospectively to fix:his year of aliothent 

prior to Respondot No. 6 to 

	

7.2. 	For that the applicant beiig a victim of the 

aãninistrative lapses resulting fixation of his year of 

allotnt to IPS. later than his juniors and there being a 

power vested on the Govt. to releave.the applicant from 

the uncbe hardship caused to him because of the regour 

of a rule, by making approprie relaxation thereto, fixation 

of  A. his year of allotmeit in 1987 as against 1986 to his junior 

was unfair, unreaeonable, irrational and against  the principle 

of equity and justice and fair play in action. 

	

7.3. 	For that the right to equal opportunity in public 

employmait guaran teed wider Article 16 of the O:n sti tutjon 

of India also carries with it the right to one' s career 

adrancenent........ 
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advancenent, and as such fixation of the year of 

aUoth€nt 0 f the applicant later than his j uniors oor 

reasons directly attributable to them nounts to dxiving 

him of the right guaranteed under Article 14 and 16 

of the Oc>nstitution of India. 

	

7.4. 	For that the facts and circumstances of the 

app1icant s case being scparely overed by the povitons 

of Ii1e 3 of the AU India services (Cbnditions of Service 

Resicaxy matters) 1i1es 1960 and the decision of the Gvt. 

of India vide M.FI. A. letter No. 30/1/63-AIs(11) dated 

1.1.66 incorporated below that rule the Respondeit (bvt. 

• should have acd fairly and granted the reiief to the 

applicant to safeguard his chance of moving on the 

promotion a). 1 adder. 

	

7.6. 	Pr that, the settled principle being that no 

x,ile or order whi ctt is me an t to b€ne fit eitloyees should 

norm ally be con strued in.. such a mann er as to work hardship 

and j injustice specially when its operation is automatic 

and if any injustice arises owing to a cause attributable 

to the  (bvt, itself, then the primary ãity of the Qvt, 

or other it1xrity is to resolve it in such a manner 

that it may avoid any loss to one without giving un&e 

advantage.. •1••.* 

/ 
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a vantage to other *  But contrary to abve, the 0v t,, 

constructed the relwant rules and regulations in a manner 

prejudicial to the interest of the applicant and giving 

undue advaitage 	the members of the APS, who are all 

j uniors to him. The order dated 10.8.93 fixLng his 

sQ)iority is therere not tenable in law and is liable 

to be.reviewed to give proper beiefit to the applicant. 

7.7. 	For that eq$ty, justice and public interest 

denanded that the bvt. ought to have releaved the 

applicant from the frustration and disappointiient enaating 

from an uaLDreseen and unpredictable situation beyond 

his control by relaxing application of I.ile 9 retzospect 

ively an4/or y other rule whidi is causing undue hardship 

in his case since no rule can be  construed to be 

eh1sti've SO as to defeat the very object aimed at by 

the rule itself ngnely efficiency in public adinistration 

and to øisure that the rules br promotional channel has been 

provided, but the Qvt. without application of its mind went 

strict into the rule causing ineqiity, injustice,, dsappoin1nit,, 

frustration and heart-b.irn of the applicant. 

8. 

 

Retails 	dies e,th austed. 

The applicant declare& that there is no remedy in 

the service rule ai d the I-Io& bl e Tri.bun al is the 

only....... 

r 
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only renedy available to the applicanto however 

an application against the order dated 29.3.94 has 

been filed by the applicant, which has not bee 

respondended. The said rresentation was brwarded 

to the (vt, of India vide (vt. of Negha3.2ya' S 

letter dated 5.7.94 9  

jtter no tj,difl a with any other Qurt, 

The applicant declares that the instant matter 

is not been tzc en to any other court o f law. 

 

1. 	2b declare that the applicant is dened to be 

selected in the select list pr,ared by the 

• selection Qirrnittee prior to 1990 so as to 

get his apppziate year of allotmeit and 

seniority prior to Res,onnt No. 6 to 17. 

A direction to the Respondent No.1 to 5 

r review and consider the case of the 

applicant ñr inclusion of his naie in the 

Select lists prared from 1983 to 1991 and 

fix appropriate year of allotment and sEniority 

into the app&iceflts IPS Cadre. 

0 R... 

FIJ 
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OR 

to direct the Respon dei t No. 1 to 5 

to re1x or d.tspa'ise with the appxopriate 

ru1/recjuiation as may be recuired in 

exercise of the power anferxed on the 

Ceitral Gvt, under Itile 3 of the AU 

India Service (Condition of Service - 

Resithry Matter) lRules 1960 to fix the 

applicit' s appropriate year of allotment 

and seniority prior to 1986. 

Z 	pass any other order/orders as to the  

flon' ble Tribunal may dean fit tnd proper. 

11. Interim order if any Dryed: 

i) I f in the me an time the Respon den t No. 6 to 10 

are prorroted to a higher rank, the promotion 

hafl be subject to the result of the oziginl 

application filed by the applicant. 

Pendency of the application may not be a bar 3r 

the Resporidet No.1 to 5 to consider the pryers 

he made in his application. 

/ 

12....... 



- 39 - 

12* 	 of ost&. or 	in reect of 

the 1ica on feeL 

Postal Order No. 	 . 09- 3 CO 3 9 
Date 

Issued from 
Wc  

Payable at 	 - 	
p 

13o 	kist of 

aim&ts No. 	- to— 	shon in Index. 

Vi E R Ij I CTION. 

I I. Shri Skylince G. Nomin, I. P. S., Superintendeit of 

Police, West Garo HiUs, Tura, cb hereby ao1nn1y affinn 

and verify that the ontents of paragraphs -* 5, 	j 

 are txue to my knowledge 

and those made in paragraphs ( -' ) .H i, 	 •ç . 

are txu e to my in fozn ation derived from 

the reard and the rest are my humble su1inisi0 lEDre this 

Hon 'ble Tzibun al and I sign this Verifi cation on the 

day of 	 1996, atJwat.-r.. 
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OflDERS BY P115 C. JLI1:OR 

1.0TIIrIC1. I01J 

0 	
I\ L.c URi. 	(1 

\ 

Dated s1iil:Lo, the 16th Dcember, 1975. 

No .1-IPL-1 53/73/Pt. 1/14-- In pursuance of the recoiecndation of the Ieghaiaya Public 
Service. Commission, the following parsons are appointed tompororJ' as De'nty 
Superintendents of Police in the ccaio of pay of 1 .500-3L-'745.- 1-3'5- 1C25 -- E -40-
1225/- p.m. plus other allowances asacb.i.nisciLlo under the rules with effect 
fror±i the date of taking over charge .... ii until itirtlier orders and are posted to 
the Station noted against each:- 

iLce Oi. T-03tinq  

Shri E'rol Christophar Najaw, - Office oi the 5.1'., Garo 1iifl, Turc.. 
Shri 11aitty Sword S3riem, - 0fica of the S.P., JaJntia Bills, Jouei. 

3• 5j S1çlance G. 110mm, - Office of the S.P., YJiasi Hills, Shiflong. 

V. ILl JIfti'iiI 
Secretary to the Covernnant of Fieghslaya, 

Ilomo Dprtncnt. 

I1emo.Ho.FIPL-153/73/Pt.I/14_A, 	Dated Siliflorig, the 16 th December, 1975. 

Copy forwarded to 
The Superintenden- , Govt. Press, iieghalaya, Sliillong for publication in the 
lleghalaya Gazette. He is requested to supply i;ith. Dapl;t. with 10(ten) spare 
copies of the Notifica:bion. 
The Accountant General, 1ieghalaya, AdrJl .11.]. Ftiilding, 611illon9-793001. 
The Inspector General of Police, i "1alaya, SIlilionI for informa±ion and 
further necessary action. This has a reference t0 hie ii/o I'1o.i/XvIIr-8131, 
dated 5-9-75 and letter 0.11-41XV-137, dated 22-10-75. 
The Deputy CQmnhisioncr , Xhasi hills, Shi.11ong/Ja intia Bills, Jowni/Garo hills, Ture. 
The Superueneens of Police, Kb ci hiLL,iuLtoiiJT lPLla hhafls,Jo,ai/ 
Garo Hills, Tura. 
The Deputy Commissionr(Suppi3r), l]iesi hiills,S1iillon, for favour of release 
of Shri • Errol Christopher I4ajaw, Inspector of Supply. 
The Director of Agricuiture,1.1eghilaya,5hfljD for favour of reicase of 
Shri Maitty Sword 8yicm, Statistical Officer. 

) The Digtrict Fhmily Planning Bureau Officer,Garo flillc, Tm-a for favour of 
release of Shri S1rlance G.iiomin,District Fanily Plaiuiing Information Officer. \.. 
The Secretary to the Governor of !iehaleya, Shiillog. 
The Private Secretary to the Chief Minister, iiagh3lya,Shillong. 

ii) AU Private Secretaries/persona].. Asstts. to i'Tinistcrrj 	Ministers of State. 
The Privat Secrofar to the Chief Secretary to the Gort. of Meghalaya, 
The Secretary to the Goirb. of I4eghaleya, Supply Doplt/lericultur(,- Deptt. and 
Ilealth &F.P. Deptt. for information and n.cc soery action. 
Personal Files. 

_15) Shri Errol Christopher Majaw, Mission Coopouid, 	for inferrntion and 
Mawkhar, P.O.Shiflong-2, Khasi Hills Distric±. h 1ieacssery sction. They 
Shri Maitty Sword Syiem, 	 16 crc requested to report 
Ilawlthar, P.O.ShiUong-1, Ithasi Hills Ditii[ct. 	Vor ( miT ±n;edi0tcly to the 

17) Shri SJçrl:ace G.Namin, District F::uil Plesi:Ln1 0 SupdLs of Police Of the 
Bureau, F.O.Tura, Garo Bills District. 	 Jisiricts concerned. 

i: erdr etc., 

Acwi 1x1i75. 

•\r\ ( •  

Under Secre iar to tJ a Go rri rt....c j'1cghalaya, 
•Hcma (Pr1jc) DLlnirLmo -t. 

---x--- 

• 	çVL 
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•..:'•Copy -. 	. 	 I 
t 	. 	. 	. 	. 	GOV&RNNT OF MGHALAYA. 	 - 	- 

HOME ( POLICE ) DEFT T  

S. 	 DRSBY TI-16 GOVRJ 	 - - 
• 	

0 	 - 	 -• 	 NOTIFICATION. 	 - 

Dated Shi1iong,the 23rd July, 1985. 

No.HPL.417/75/85- Shri S.G. ivomin, NPS, Deputy Superintendent of - 
Police (DSB), Tura who was also allowed to fti.nction as Sub-DiViSJ.O 
flal Police-Officer )  Ampati is promoted to the Senior Scale of tltl  
MPS and on promoion - is transferred and posted as Additional SuperL. 

	

• 	tendentof Polic9, ast Ithsi Jj1is, Shillong against an existiig 

	

• 	Vacancy.- 

B.NO'IGKYNRIH, 
- 	 .:.UNDi?R 3CR2TAFLY TO THE GOVTb OF M GhAL - 

	

- 	 HOM (POLIC) DEP4RTMNT. 	-. 

1mo No.HPL.417/75/85-A, ' Dated Shillong, the' 23rd July,  1985. 

	

• 	Cppy forwarded to :— 	 - 	- 

.1. The Specal Secretary to th6 Governor of Meghlaya,Shi1oflg.. 
2. P.P.S. to Chief Minister,Meghalaya, Shillong. 
3..P.S. to - Minister,.Horr, 	etc,M.ghalaya, 'Shiilong. 

• 4. Thu Special Assistant to Chief s3cretary2Meghalaya, 3h111ong., 
Th 	 Ma e Inspector General of Police,ghalaya, Shillong. 	- 
Tho AccountantGeneral (Accounts/Audit),Mghal.ayaShillong. - 
The - Deputy. Commissibner, - iast Khasi Hills, Shillong. 

- 8. The Deputy Comissicne, West Garo Hills, Tura. - 
9. l Superintendent-s of Police. 	 0 

• 	. 10. The Diiector of Printing &Stationery,Shillong for publicatIon 
in the Gazette. 	. 	 - 	

0 	 • 	 - 

11. -  The Officer-  -coflcerned. 	H;------------• 	:• 

12. Personal file/Guard file. 	 0 	 - 

By order etc., - 	I 	Sd/- 
• Under Secretary, to the Govt • of Megh.&aya, 

- 	• - 	 - 	Home (Police) Department. 
- 	 .•.. 	I 

Mmo Nc.F14/)C(II-84/76/46-A Dated Shillong, the 	July,1985. 

As directed, cop-y forwarded for information & necessary acti-vi 
• 	• 	to thee-  

• 	 1.The Spi. Inspector General of Police, 1,'gha1aya',Shi11ong. - .- - 

	

• 	2.Tho Dy. Inspector General of ?o1ice,SB/CJD.,Meghalaya,Shii1ofl 

• 3. The Dy. Inspector General of .Po1ice(Re_orgn.),M.gha1aya,Shi1lcflg.. 

- 	4. The Dy. Inspector General of Police(Range/Trg),Meghalaya,Shi 11 ofl 

5. The Superintendents of ?o1ic,ast thasi Hills,Shillong/West Jia:t 
Hills Ncngstoin,Jaintia Hills, Jowai/East Garo Hil1s,Williamnagr,' 

- 	 iaro Hills, Tura. 	• 	

0 

• 6. The Commandants, 1st MLP Bn., Shillong/2nd MLP Bn.:, Tura. 

7 • The Principal, Pclico Training SchOol, Shil1cn. 
• I 	rinten-dent of Police.(C),Meghalaya, Shillong.. 	- 

SP90 Shri3.. MoLiin 1-4 - , Dy. Superintendent of o1ice, DSB, Tura. 
DY. 	

0 	 - 	 - 

Azstt 

VI:r, 
Fj 

Ca- 
lrispG 

• 	 - 

-. 	 - 	
• 	 -, 

I   
- 	

Q16 
3' 

R. 0 
___p,ip4UlSL 	 '- i-" • 	 - 
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1) 	: 	t/.i 	 3rd Feruary'95. 

My dear 

Please accept my hearty c.nratulati*fl5 for 
the award of Indian Police Medal for meritorious 

services on the occasion o f ae puib lic Day,1995. 

I hope & wish that you will earn more such 

laurels in future also. 

YeurpsinCerelYv 

'-4.. 
' 	Ij.L 

D.N.S.SHtIVASTAVA 

Shrj S.G.M.min,IPS, 
Commandant, 
2n4i MLP Battalion, 
Goeragre. 



-- 	 .- 	 - '-' 	 .'• -fl4 "311" 

	

/ 	SHRI M.I.S.IYER,IpS' 
f'7) 

DIRECTOR GENRAL 
AND 

INSPECTOR GENERAL OF POLICE 
)IllkL 	 MEGHALAVA, SHILLONG 

. 0. NO..L1.( ~(( i 
	

The.., 	 198 

My dear 

The visit of the Prime Minister on the 27th 
and 28th January'88,to Meghalaya on his 
electioneering tour and , stay at Tura went, off 
without any incident and the arrangements made for 
law and order and security were of vè3u11Igh order. 
At the end of the tour of Meghalaya,the Prime 
Minister had c'onveyed.his appreciation for the very 
good'. work done by all Officers and men connected 
with. law, and, order and security arrangements in 
Meghalaya to the Union Minister for Surface 
Transport. 'The Union Minister conveyed the 
appreciation of the Prime' Minister to the Chief 
Secretary and to me 'person,ally,and I am very happy 
to convey these . words of appreciation from - the 
Prime Minister for the very good work done by the 
• Officers and men. deployed on duties during these 
days. I would like to add my own thanks and 
appreciation for the excellent way in which you had 
supervised - arrangements' and managed the men and 
materials during this occasion. 

Please cnvey the appreciation of the Prime 
•Minister,the Union Minister and 'myself to all 
subordinate officers and men who work under your 
command. 

Dt. .. 
i•I 

'Acctt1  It 
A4 

V.Dp 
ldA.:H:_f &S.L 

	

(M.I.S.IYK) 
RjO. 	

I KTA 
Q.M, 

- 	 D.SBJ 

_16 

With very good wishes. 

Shri S.G.Morriin,MPS 
Superintendent, of Police, 
Jaintia Hills, 
Jowai. 
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D.O. No ....I.15.. 	The ..... 	9... 

My dear .  

I take this opportunity of placing on record 
my deep appreciation for excellent work done by 
you in connection with apprehension of wanted 
activists of an underground outfit of Garo Hills 
Districts. Due to pressure mount'ed by Police under 
your leadership the entire outfit had no 
alternative but to surrender to the Police to face 
trial.s before the Courts of Law. The commendabl.e 
commitment,devdtion & dedication shown by you in 
discharge of your duty have been appreciated by .  
the Government. 

I hope'you will. continu.e to work in the same 
spirit in future too. A copy of it is being placed 

• 	
. 	 in your ACR Folder. 

• 	 • 

 

urs 	ncerely, 

(D.N.S.SHRIVASTAVA) 

hrt S.G.Momi,IPS, 
Commandant, 
2nd MLP Battalion, 
GOERAGRE. 	 . 

• 	 . 

~A' 
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- 	ICC 
ANN.XURI 

No.'14015/45/791h1 (I)  
Govt.of Inc1ia,MJnistrY of Personnel. '& TraLning, 	\ 
Adrv.ReformS and Public Grievances and 'nsion' 
Deptt.of Perspnnel & Training). 	, 

New Delhl,the 23rd July, 19,85. 

'To 	The chiOf Socetary to the Govt.of Meghlaya, 
Shil long. 	. 	. 

Sub : Meghalaya Civil SrvieeApprOval as . Stato Civil Sezi,ice-
for p.irposes of Iz.S.Recruitment)RU1°,l9S'4 and I.A.S. 
Appointment by promotion) RegulationS,19559 S  

Sir, 	 . 	" 
I am directed to say that the proposal of the GoVt.'of 

Megha'laya for recognition of the ri.C.So as a State Civil Service, 
for the p1rposCS of recruimCnt to. the lAS in term of the provi-
sions of the IAS(Recruitrnont)RU1CS',195 4  and the. IAS(Appoifltlfl°flt by' 

p motjon)Regulation,1955 has been conSiderCd.The Joint Cadre 
Authority of the Assam nd..Meghalaya joint cadreof IAS'had recom 
mended approval of the M.C.S. as a State Civil Service.TheY, had 
also proposed that the GoverxentS of •Assaxn .  and Megha.aya may. 
jointly arrive at-a decision on mateZ'S connected with the cogfli-
tion of the M.C.S.The Govts of Assam and Neghalaya.haw,after cox-
sultations with'each other and with the Govt.Of India informed 
that the connected issues have been decided to be 'settled in the 
following mannC.' 	 .. 
1. All the A.C.S.officcrs serving in Meghalaya' shall be absor ' bed 

• in the Meghalaya Civil Service.  

The promotion quota of the joint cadre will be apportioned bet-
ween the two States in proportion to the senior duty posts in. 

- the respoctiVe Wings from time to time,'  

The future vacancies in promotionquota in each of the two 
wings will be filled by promotion from among, the resctiVe 
State Civil Service off icers 	' 	 '0 ' 	 , 

4'. The five promotion vaàancies due to the Meghalaya Wing,and 
currently utilised by the Govt,of Assam wil] be released by 
that Govt. at the iate of one per year,.. beginning from 1985. 

5 If any promoted Officer, as ttilly reed to beten the 
two GovernmentS,iS to be transfthrred from AsSali1 to Meghalaya, 
during 1985.4989', such officer will be adjusted against the . 
five promotion vacancies to be rlease 'in favour of Neghalaya. 

6, If any officer promoted 'to' the.,IS frour A.C.S.or from M.C.S.., 
is transferred from Moghalaya to' Assarn'.or from Assam to 
Mcghalaya,thon Mcghalaya or Asarn, will take in exchange another 
promoted officer from the other State or. as .n'n.tually agreed to'. 

7.' In course of next five years omnenCing from 1985 if any non ' 
State Civil Service officer of he Govt,of Meghalaya is appo 

	

/against inted to lAS in the Meghalaya Wng the saxne,would be adjusted/" 	
Si 

the five promotion post.s to be reldased in favour of Mcghalaya 
- Wing from 1985 onwards.'  

• 	 2.' ' 	In view of the above, I ajn dirCtOd to convey the approval 
	Al 

of the Govt.of India,undor sub-claUse (ii)of C].ause(g)of Rule 2 of 
the IASRecruitm3nt)RuleS,1954,read with sub..c1auSe(2)of. Clause j) 

S 	

' ' of subregulatiOn(1)Ot Regulation 2 of 	 Civil Service 
the IASCAppo'intment.bY 

Promotion)Regulatiofls',1955 to the Ncghalaya State   
as a "State Civil Service' 1  fo±' the p.lrposes of', recruitment to the 	-' 

Indian Administrative Service. 	•' , 	 . S 	 , , S  , 	 • 	 .. 	 k,-.j 	- 

' Y5urS faithfully, .,. . 

( BABU' 'JACOB) 	• -• ' 
Director. 

I ,  
4 

4 



AWNEXURE - 

•' O.FiCE OF THE IFCTQ1 GENERAL OF ?.OLiCEzMIGflALA: llZLLC!G. 

Lt t.e r No. FM/XXV 1.9/65 	Sh 11 long ,the ( ' 	February 1986 . 

Shri. S. Prasad, 1.P.. 
Assistant Inspector Genera. of 1'olice (Admn), 

'ghalaya, Shillaig.. 

The Fjecial secretary to the Goqt.of Jghalaya, 
home (Police) Departcnt,Shil1on. 

From 	- 

To 

Pubject:.. 	 j FEIDEF. EVIGE'FO 

sir, 
As directed, I ai to' state that as at present, only 

A.I.c. i r'cornised a s feeder service for the purposes of I.P.S. 

(A'pointrent by pro.act ion). Hegulatiori 1955, hfter creation of the 
Ptte.of 4ehalaya3kverncient have created M.P.S. with effect from 

the year 1976. The first batch of officers recruited under ?.F.C. 

have already completed more than 8 years of service in the cadree 

nd hence, many of them cnay be eligible for inclusion in the Select 

List for I.P.. }kwever, this shall ôbvosiy requim M.P.S. to be 

recogned a5 feeder  aervicc t par with j.P.S. for the purpoes 

of above mentioned Reguictior. Here, it may be ponteJ out that as 
at present we do not have anyS.P.S. Officers from 1ghalnya on the 

Select List. The vacancy caused due to retirement of Shri J.C. 

Ilawrch, is also likely t0 he utilised by Arsam Wi ng of the joint 
cadre for 	up the quota of 3.P.. Officers, unless steps are 

imrDediately taken to gt M.P.S. recotn13ed for theabove purpose. 

In the circx.stances, it is requested that imjedlate 
.teps may be taken to move Gov0j'r.TJPnt of India for fetting  
reconjd as feeder service. 	 , 

yours falt hfu fly, 

S 

A1tnt Th3lector cenera of Police (Admn), 
bghalaya, thiliong. 

- 	S • • • • 

( 	.py to file No. 	X.-5/0r 76 - M.P.S. flVles for record ). 

• 	 ' 	H 

Ii 



F 	 AN N E X UREr- 

OFFICE OF THE DThTOR GN}tAL OF POLlE:EEGHALAIL: 
SIiILLONG 

O. fl/XVI9/77/68, 
	

Dated Shjllong, the 	Julie,1986. 
I 

, 	
i 

From: -  
Shrj B.S,Cbittaranjan,IF, •. 

Inspector General of Police 9 (Adnn.4 
11e ghalaya ,5 bilion&, 

TO: - 
The secretary, 
home (Po1ice) Department, 
Govt. of 14eghalaya,shillong. 

Subject:- k.P •S.AG U~ZDLR SRViE iORJJ.S 

Reference:- This office letter No.FWVI-9/ 6 5 
thited 6th February,1986, 

S ir, 
I am directed to invite your kind 

attention to the above cited reference and to 
reqtst that immediate steps may be taken to 
nave Government of India for gettini1.PS. 
recognised as Feeder Service to the J.P.S. It 
may be mentioned that as many as5(five) 14.PS, 
Officers have completed 8(eight) years of service 
and it is time that some of them atleast get into 
the Selection List for the I .P.b. 

Early action may kindly be taken 
up in the matter. 

Yo urs faithfully, 

0--~jj (Ii .6 .0 
Inspector Gerj.ra1of Police,(Aarnn.), 

Ne ghalaya ,Shillong. 



-, 	
.- 	 4 . 	

.., 	 I 	 I '... 	 _/ 	.• 	 S 
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• . 	 . 	 •. 	 . 	 r nirE to 

GGR172 OF IIEGIIALAYA 
• 	. . 	 Hc(P(L1E) DEFARTM!Tr 

• 110JIFL.76/77/141, 	Dated Shillor.g, the 27th 	1957. 

From 	:- 	Shri D .NQnC-nrih, 
Dep,.ty Secretary to the Ckxvt.of 1bghnlca. 

1 

• 	To. . 	•:- L4he Dirodtor Cinerel. & inspector Cenorsl of Folico, 
• 	.. . 	 .. !gho1e.ya, Skillong. 

• 	Subject 	Recognition of 1gha1eya Police Service aa feeder 
service for çromoticn to the uS. 

• 	
Sr, 	 . 	. 	 .. 

I am directed to send.here.'ith a Noto on Recognition 

• . • • 	• 	of MIS a. 3 feeder service for promotion to the irs nrd to requot tht 

your views on portion marked 1 XI thereof tiny please e furniched to 

Govt. urcntiy. 	 ••. 

Your3 

• 	
Doity Secretazy to the Cov -t.of lbghaltzya, 

S 	 Ibme (Iblice) Dortwent 
• 	

•• 	 •11 	 • 	 • 	 • 	
• 

• 	 •.. 	 .• 	
.5 

- 

- i• : 

c 

S. 



• 	 S. 	
1 	i 

ç 	 flecopnition of _ILL1113.9,ya Police_Service as a fedor 
service for promotion to tholl'S. 

• 

 

In the oint IFS c.,,dre of A.gsa.Pn_Fb ghalRya, theroç are 

27 promotion posts against which State Police Service Officers are prciioted 

• under the ISAppointmont by Fromotion) Regulations 1955. According to the 

,t cadre strength out of these 27 posts, 21 posts are rneit for Assan wing and 

( 6 pots for thghalsya wing. llzover, uptil now all the 27 posts are filled 

up by p1ornbtion of Asam Police Service Officers. 	also appears that all 

• thoàe prom ton posts are filled up at present i.e. utilised by the Govt. 

of Msm and only one promoted offisor from tsm Police Service viz.; Shri  

B .A.Khongmn, 1F5-SFS is serving under the ?bghala.ya wing. The above positim 

is due to non-recognition of the ?bghalaya Police Service as a feeder 5orviee 

for promotion to the IFS. 

• 	. 	. 	Since the constitution of the ghalaya. Police Service in 1976 

• 	this St 8to Govt. have taken up the question of recognition of the !bglialaya 

Police Service with the Joint C1re Authority from time to time but the question 

could not be settled uptil flow. The Joint C1re Aithority in its meeting held 

on 18.5.35 observed that since the recognition of the MCS is 	7 at the final 

st,ge awaiting approval of the Govt.of Thdia, it is felt that there would not 

be any difficulty to recognise the other services like' I4.F.S. or M.P.S. as 

( 

	

	feeder service to the respective All Indi.a Service. The Govt.of ?bghalaya, 

however., will prepare a working paper for both the services for discussionf. 

The Govt.of .Vbghalaya recruited itsz first katch 6f officers in 

the 11.P.S. in 1975 and aa such by 1these officers are eligible for considera-

tion for promotion to the I.F.S. Ibiever, the M.P.S has not ye1 been recoised 

as feeder service for promotion to the IFS, It is not possihie to take up their 

: cases for promotion to the IFS arid so long the Aasam Police Service officers 

are enjoying the share of priotion vacancies meait for Meghalaya wing also. 

. . . . 2/.- 
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• 	- 	Since all the prcxnoticn vacancies meant for Assaut wing and ileghalaya 

• . wing are filled up it is also not possible f or Assam Govt. to transfer the 

share of proinotic.ti Vacancies to Hghslaya wing at a time Oven if the !bghalaya . 	* 
• 	i'olice Service is recognised as feeder service to. the 'IFS immediately. i view 

• of the position explaffI& 1above and. to faci1itae the rcognjtion of the 1'g1ialaya 

	

- 	 J- IC/1/e 

Police Service as a feeder service •foi"prcnotiàn to th6 Hoint IFS OF. (five) 	'3" 
• 	promotion vacancies now utilised by the Govt .of Asszm, it is proposed as below 

• 	'- 	for consideration of the Govt.of Aswn. 	 . 

1 • The promotion quota of the Joint uS c.. 1dre may be apportioned 

between Assam and Igha1aya in jxroportion to the senior duty posts in the roe.. 

pective wings (i.e.senior posts undar Stte Govt. and Central De1jitation 

ese) from timo to time. 

2. Future vacancies In the promotion quota in each of the two wings 

• 	may be lilled up by promotion from wnong the respective State Police Service 

• . 	officers. 	. 	. 	. 	 .. 

3. Five (5) promotion.vacancies -due to 1gbalaya wing and currently 

utilised by the Govt. of Assajn may to released by the Govt.oç 	t1 e ratö 
/ 	tI. ,\,4 • - s 	tc. 	-.. 	 gf,. 	 j 

of one vacancy per yeartill such time that the five vacancies rare fullyreciped 

by bghalaya wing, from the year of recognition of the lIPS and subject to the 

• contition .that the vacancy caused under Asoain wing egs..inst the prorr.oticl1 quota 

should be more than one i.e. if only one vacancy is caused in a particular year 

the A'3sam Govt. need not transfer the only vacancy to Ibghalaya in that parti_ 

cular year. . . . 

• 	 . 	 . 	 . 	
. 

4. If any promoted officer, as mutually agreed to letween the bow GLs. 

is to be transferred from Assam to !ghalaya before the completion of transfer 

of five promotion vacancies onvisagd atove, such officer will be adjusted 

against the five promotion vacancies to he released in favour of Ibghalaya by 

Assain. 

5 If any officer promoted to the 115 either from AFS or from 111S is 

transferen'ed from Assam to !ghalaya or from ?bghalaya to Asacm, then the State 

• • ftom where the officer is transferredwill take In exchange another promoted 

• officer from the other State or as mutaolly agreedto. 



L'BEC OF TIE DIRECTOR G1NERAL & INSPECTOR G1NRAL OF POflCE: 
i4EG11ALAA:SHILIcJNG. 

\' 
• 

 

.1 1  tte r vo, /)QI3/7 9/VoI,Ifl/8, Dated Shillong, the/J&épt.' 87. 

Froni 	: 	Shri W,R, Marbcniang, IPS,' 
Asstt 1  Inspector General of Police(Admn), 
M1ghalaya, Shillong. 

To 	.' 

The Deputy Seretary 
to the Government of Nehalaya, 

• 	Home (Police) Ipartment, Shillong. 

Subject.. 
:- 'RLcognjtjon of 1ehalaya Police Service as a 

feeder service for promotion to the IPS,. 

Reference 
:. Govt. ],etter No. HPL. 76/77/141 9  dt 1  278.870 

Sir, 	 •:

~Ixc 
With reference tø above, I am directed t0 inform 

you that the Director Genera], of Police agrees with all the points 
in the portion marked 'X' oxcept a little change at point No. 3 
ihich should be incorporated as fol1cw 

:- 

3. 5 (five) promotion vacanejes due to Meghalaya Wing 
• 	and currently utilised by the Govt 1  of Assam may be 

• 	released by the. Govt 1  of Assam at the rate of one 
• Vacancy per year or more than one as may be agreed 
• to by the Joint Cadre Authority till., such time that. 
• the five.vacancies are 'fully recouped by. Meghalya 

Wing from the year of recognition of the 1TS ánct 
subject to the condition that the vacancy caused under 
Assam Wing against the promotion quota should be more 
than one, i.e. if only one vacancy is caused in a 
particular year the Assam Govt. need not transfer the 
only vacancy to Megj-ialaya In' that particular year. 

Yours faithfully, 

/ 

Asstt. Inspector General/or PolIce(Admi), 
}1eghalaya, Shillong. 

','// 	o..,...E... 

I.  
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ftAcr OF NINJTE Cr,  ThE M&1NG CF THE JOINT CJJ)RE AJTI:ICflfly HElD 
20.4.,81J 	 P I1F 0 OFJ4 SH 

	

•1 	 • 	
• .. .. 

IG 	Shri A?.&LrwDn, I.A.S., Qiief Screta,asn., V  

Shri V.  Raxnakriainan, I./S., QiiefSoretey,gbLya, 

120 Recont ice'. of MPS aBa Feeder Service toIPS. 

Joint C.re Athority approved the ptoposa1oi recognition 

of 4eoiaya Police Service as Feeder Service foz polttnint to the II'S 

1; 1rccit.on, 

1/_ V, R&t ffRISliNAN, . 
if Secretary, Aaean. 	• 	(ief $cretary Meghaiaya. 

	

I. 	
•A 	 -, 

• 	
• 

V 	 4, 

Vt. 	 •• 	 V 	 •'• 	 •, 	 • 

' V 	 •, 	 V 	 , 

• 	 ., 	 , 	 V 	•• 	
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\ 	L'1rEDIAT 	(6 
GEaN.T 	G!?M1A 	 p 

4 	 fflJMj 

1606 	
Hn, 	

1 1cttu ly,1989 

hr 	
,P.Of).  

Under ecretary to-thc 	 ( 

To 	 ,-1he Director General & 31nrçtorer1 of rol ice, 

e}i]:iya,Shfl1Ong. 	
I 

• Subject: 	Selection Corrmitee !1eetinor selection of 
tatc P6'.ice Service Offie-xi fc protion to 

Sir, 

I am directed to for - rd herewith a copy of D.O.letter 

No.P.4/3/89-AIS dated 12.5.1989 alongwith its e ).osureF from the 

Secrt2ry,Union Public service Commir - ion and to request you to 

furnirh the irfc,rmrtLin in rerprt of 	 Orr.L rtrr of 1975 

batch as per guidelines laid down by the Union Public service 

Coninission to this .Department irnrne1iathly. 

The Joint C:dre Authority has approved the N0P.S 
-_ 	 - 

asa feeder service for promotion to the I.P.S. As 1ruch we may 

furnish the particulars of the above rnen. oned M-P-S Officers to 

the Union Public 5ervice Crffnision pending approval of the 

Government of India. 

Yours f.3ithfu]ly, 

Under ecretry to the Govt.of flpgha aye, 
kr'/'-Hor1e Department 

4 	
y 	

k(° 
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Ib;Mel 	. 	1ed MLMomthe 9th A11?b,1989.., .,:,- • • ... :• 

/ 	

I I 	 u'iV.fl.$.1at,ZA2, 	 I 	 I  

	

to tii 	 t 	 S 

I 	 - 	 •_ 	 11_ 	 -. 	 t•- 	S 	 - 	 -V 	 V 
S 	

S 	 S c 
Tho Jolxxb 3oet'y(PoU.oi), 	 I  
Gvi of Xdi*,fl1nistry of flz* Aftix•, i 

•5 i 5 r4w Do1hL.1100O1. 	 I 

Ioogit1on of )gha1eya Poiioo &rvloe an * ed' ftv,ee tor 
Ic 	tpp1ntcazt to the bd 1ni XW.ioe &rviog tG FrowtIon. , OOaQ1  

Sir 
- 	 - 	 /.. 	

: 	 •-: 	 1,•: 	 -, 	 :-Y 	
-: 	

- 

	

I 	 S 	I *5 	 With roe to the sibjeat mzt10 	&)oVDg X n 4ttod +o 

- -- 

	

	 vu ts to cauUt. ta u atata I1ico &trdc. n 17. IU 
tci the atto buve be ut U1n th&er,iooe of UO Amm I'olioö srvioo 

£ the pwioee of 	 of 1w izt orà *n tb 	The 
Stt 	rvice thown 	' 3f2a1cra rolico rvioe' van cxistftitôd In the 
3j-*, part of 1973 hi tha first butch of oCioura van rocuttet 1rto thin 
OO tu'cu the Mato Iib14c  %rvjOq Orraiuiot. 3v tt.a*. t 	coqucmt 

	

rii 	&. 	 ---  
to tn*, 

Tho %e Gv&t in the Ider p't at 1901 init irted the 
PtXL3V1 UrcuEft the 3-oftzt Ose A1t'it7 lbr the rooiitin of the Ibeik1oja 

Polici trvio The Omw *fta' hnving been dily Mmeed 
was 1tUy oplwovsl b In the mastbg of the 36intCo AitIx,'I± 	' 

fi14h mth on .4. 1989. The (b'vrmxt of Asaa have nlo ateod to tho aal4 ' 

	

S 	
S 	

I 	I 
Aocwding to the MUM Iblioe 	o(Fi,tatn oLróth); 	V 

Tónti h coa Ib9mIfttimqO I9O9j, the pntn to be filled p by pta 	in• 
rev,W& of tho Joint LP.3 O1re of 	gh&tqa to the TP.S cØp' 8ohotxlø - 

	- - 

ratx)ootivTiiy. 

The WrZt lOrG 	lflle2tn i'el*t ing to the - O2O L 	1JUtiC*. - 	
-. - 

of tho 4OI. ra POlics SOVICO an Peer Ssrvice lb r tq'o 1xft 	t- t ?o  
ri 	by 	 as rovidd wr the LP,s( 	 -- 	- 
fltn)fletizø,i93 	LP.5(!biftnwt) Th1o1954 	rouo 	

. I 

encl000d hOJWith, 	 V 	 - -- - .   
- 	-• 	- 	V 	- 	- 	

-: 	-- 
L' ItWrtao of the Joint Car*ixe 	 -. - 

V• 
20 Ccvditiu, cizood to by toth the Gvrt of 	n - 	- 

• 	the (bvtirnrt of noha1qu, 
 

} 	aitya mice sm-vic.o 1k]eg,17,, 	-- -, 	 •:'-: 

2 
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I 	n th ciramtanoee roist the M1nJJtr IthIUy to 
nwT t)4fr ippova1 th rooe&. to reootea gba).y Iblico wv1co 

rla . 1edr Sorvio for 	oton to tio ndi.nn Police orvioe vitI nocosi3ry 
OZ'T 	i an 	date;  

Ij • 	 I 	 t 	
, 	I 	 (1 	r' 

	

biri AL1tMXI), 	I 	 I  
I 	r 	-1 	• 	q 	A 	•' 	• 	• .-. :: 	 ' 	

( 	
b 	 t 	 I 	

• 	

I 	 ' 

	

Thcreta17 to tba 1 c:gwcirrjor o bL'a, 	 ' 

•' 
. 	

' 	 • 	 . 	 .. 	
.: 	 • 	 .' 	 .••,•• .,•. .'• . . . 	 . .. .. 	: 	 .• 	 , 	 • •! 

Dstgjd itflpntha 9th .IIt.19O9 
'•: 	iDfcz;?waz•dot1t.o*..  

.' 	
or1iA;)Iniatz'y •of Peroonn1I\aaio  

txt usnDeprtaazrt p 	 1 r&), Ziz 	
II 

t10 	dH . • 
. J QcctQ17 to tho wnt of £ssa,Dep&tt of Ibrtgrmci (rq&A) , 

Dic .. 	' 	

I 

Ua? aotijt the Cxmit of 	 (A) Daprtccnt,D&ir, 

	

I 	 I 

" 4 Ii&. Ci Aaft(A,) DOp'tJt £bZ 1dOrtJdfOfl. 	 I  

ti 

3oet 	to 	OQvoTzEnt of t3AL/n, 	I  

•i:: 
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GOVEtIil'E11P CrIG1IALtIA  

HO'E(RL IcE) DEPfi1FEI1 	 V1 	() 
Di 	 (7t 

'H 
WX 

110.HPL.160/89/16, 	D.tod ShiLLong, the 6th Septber, 1989. 

Fin 	:- 	Shri il.P.Oflyn, 
UnIer Secretary to the Gorvt.of MoghaLnya. 

To 	:- ' 	-octor Ceneral & ispector (nerL of Police, 
1kghalaya, Shillong. 

• 3.bject :- 	Selection (bmmittee Fating for selection of Stcto 
Police Service Cficers for prooticn to ilio fl_S. 

Reference :- 	J.tter No. HFL.160/89/6 dated 15.789. 

Sir, 
In inviting a reference to the letter citod cthovo, 

I am directed to requoat that the inforviation called (br in it may 

please be furnished to this Department immediately as the Govt.of India 

has fixed a time-schedule that the information in this regard should 

reach the UPSC late&tbySeptcinber, 1989. The Govt. cf Assent have alre&dy 

sent their proposaL concerningthe A.F.S. Officers to the 

Yours faith.ftlJ.y, 

Undr Secretary to tho Covt.of tkghaLeya, 
4i4bne (Police). Department 

4 

11 
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Confidtnti&t. 

OFFICS OFTHi3 DIIThCTOI GNRAL & 	I3PECTU1 gENEAL 01' pouCai 
.M13GHAIAYMSIULL0Q. 1  

4 Letter No.FM/XXVI-9/124. 	Dated Shillong, the 'S.pt.mber, 1 89. 

• 	From 
• 

2— 	Shri Prem Singh, 	Ii's, 	• 	 •. 
Astt. Inspector Gorral of J'oiice (A), : 

Mghalaya,Shl1long.. 	I  
-, 

'I 	To - 	 I 	 - 

Shri HP. Of lyn, 
I.hderS9cretary to the Govt. of Meghalaya, 
Home(Police) Depament, Shillong. 

t : ' . '  ': 	 ' 	I.•• ). 

• &ibject 
:... 	41 	 ••\- 

2- 	Selection Conmittee Meeting for selection 
.ofState Police Service ,Officers for promo- 
tion to .ttte Indian Polic. Service. 

• 	Reference :- 	Govt. 	letter No. HPL.160/89/6, dt. 

Sir, r 

With reference to the above letter, I am 

directed to state that only 2 (two) directly recruited •Meghalaya 

Police Service Officers of the 197 	batch are eligible for inclu.. 

don in the Select List for promotion to the Indian Police Service, 

namely (1) ShrI M.S. 	Sylem, MPS 	and (2): Shri S.G. Momin,MPS. 

The required infrmatjon/doCUmeflt3 as per 

Annexure 'A' are furnished as follows:- 

(1) 	(a).Shri.M.S. Sylern, Mr'S. 
(b) Shri S.G. Momin, MPS. 

1 	(2) 	A.C.R's of the above named officers available 

inthis office are enclosed herewith. A.C.R's for the following 

periods in respect of Shri Sylern could not be furiished• as the 

same are yet to be initiated. The Reporting Officers havebeen 

requested to initiate and suthiit the same, early. Sarne,,.lf be 

su?Jmitted to Govt. as soon as they are received. 

pwof 0ffiQfjx: 	 Period: 

1) Shri. M.S.Syiem, MPS. - (1) 3.1.87 - 23.7.87 0 " 

(2) 23.7.87 - 1.11.87.-" 

• 	
(3) 	The nurber of Senior Duty Posts borne on the 

-'indian Police Service Cadre (Meghlaya Wing) of the Joint Cadre 
of Assam and MeghalaYa is 17. 

• 	.....2/- 

• 	 • 	S... 



I 

	

a 	- 

• 	

- 	;. 	
— 	2 	.. 	 : 

140 
The nub,rof existing vacancies inthi proms 

tion quota of the Indian Police 59rvic• (4gtalaya Wing) of the 
Joint Cadre of Assain S Meghalaya upto 30th November, 1990 [s '8 
which is 

a 

the total number of
* 
 posts to be filledby.promotion and 

' 

	

	which are now being utilised f bythe Assam Wing of the Cadre duo 
to noi—recognition of th&.Mo,ghalaya Police Service as a feeder 

r ç j; 	a . 

service. Apart from those 8 posts,there are ,Yo other anticipated 
vacancies for the period in, que,tion. A separate note on this 'is 

aenclósed herewith at4ppondix 'A'. •' 	 S  

(5) 	(a) ShrlM.S.'Syiem, MPS& 1 Both belong to the 
• 	(b) Shri,S.G. i&nin, MPS. Scheduled Irib&. 

,Certifiedthat their integrity has not been 
questioned. ' 

''' 	' 	 ,'• 	, • 

' To be furnished by' Govt. " 

Nil. 	 ' 

41 	
(9)' Not applicable. 

(10) 	This concerns Home (Police) Departmeit. 

r 	Enclo:— 'As above'. 

-5''- 	 ' 5 	 '. 	 •.' 	
''•'," 

Yours faithfully, 

( fl 	•, 

• 	' 	' 	
'Asstt.Inspector General, of Police(A), 

!ghalaya, Shillong. 
• 	

:•'•-.. 	 , 	 ..;.... 	 ' 

. 	 • 	: 

-5 

/ 

0 ; 	 •,,, 	
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APPEND 
' 

Subject 	 iransfer of promotion quota fxom Msam 
to Meghalaya. 

in replY to Govt. letter NO.HPL.76/77/1419 

dated 27.8.87 9  it was suggested to Govto vide this office 
latter 

k. F?4XXV1_3/79/VOl.111/840 dated 18.9.87 (copy enclosed for ,  

ready reference) as follows 

5_promotion vacancies (now 8 ) due to the 

Meg 

I 

halaya Wing and currentlY being utilised byAssain Government 

may be released by the Government of Assam at the rate of 1 

vacancy per year or more than I. vacancy as nny be agreed to by 

Joint Cadre Authority till such tirno as all vccancins are recouped 

by Meghalaya Wing. 

In view of this, it is suggested ttt the 

Government of Assam be moved for re
leasing 2promOtiOflVaflcte 1  

i.e. one for the year 1988 - 89 and one for 1989 - 
90. 

•0 
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e6 
GMRNMEM OF 1EG1ALAIA . 

• . 	 . 	n(PoLIcE) DPrMnr 

ROJIPL.76/77/243, 	Dated ShliLcng,  the 31st Octçiber, 1990 

&ri H.P.OfLyxi, 	 . 
Uuier Secretary to the Govt.of 14g1iciya. 

To 	 The Joirt Secretary(Mice), 	. 	. 	. 
GoTerent of Inclja, 
Minittry of Hone Affafre, 	 ,.. 

Now Delhi - 110001. 

aibject :. 	Recognition of the Fghalya Iblice Sorviçe an a Fooder 
&9rvice for appointmont to the fl'3 by priori-. 

• 	 . 	 propoaal for. 

Refronce- 	)tiniztry'e W.T0J43saage No.1-i 1013/1O/C9-1FS.X datod 25.10489. 
" 

Sir, . 	. 	 . 	 . 
In 

• 0• 	 . 	

inviting a reference to the Miiiiabjysts W,T,ibeeage 
4 

cited above, I am directed to 1\irnieh herewith a Oopy of the. propoa3.. aont 

• 	 uncr letter No.HTL.76/77/236 dated 9.8.89 alongwith itn encloairezi for 

favour of obta.iningj Mniatry'a approval on the propl. 	• 
0 	

• 

__—,7 	 . 	 . 	 • 

0 • 	 • 	 . 	 Ioura faithI\IL1y-, 	0 

f  

)fl L•c..; 
Uther Secretary to the Gqt.of Mighilnya, 

• 	 ?v-&zne (Pcice) Department 

• 	 • 	 0 



. 	/ AN 1 ,4 EXU1E N 

(.•. 

No, l-11013/1O/69-fps-1 

	

• 	 Gove Lnfnen L of md ia/Rha].'d t ;a rka r 
Ministry of hone /%ffairs/Grih Mantralaya 	jr 

New Delhi-1L.J1 , tI\ 23rd Feb. , 90 

LTo 	 ' 

'Thie Chief Se ore tt) ry, 
Government of Meghalaya, 
Home (Police) t)partment, 

Subject : Recognition of the M.PS as a Fèodr 
Service for p;oi•itinent to IPS by 
promotion — Proposal for. 

Sir,. 

I amrected to refer to yout letter 
No. HPL7677/243 dated 31st October, 1989 op the 
subject ulentioned above and to say th1it the feed'?r service for Indjan Police Setvice 	def med in  
the sub-rule 2(j) (ii) of•l.P..S.(/f)pojT1nJflt by 
Promotion) Regulations, l955Li-c the )rinCipal selvice of the State. 	In case M,P.S, fu1iis 
these conditions, it automatically become the 

	

.•' [ feeder service. Howevex 	it is not clear under X 
 Lwhat rule such a •recogn l  on h ,3r, been sc'uqht f'>r. 

	

Yoi.jIs feithfuij .,•, 	- 

 
( T ..C. do t jy 

	

i1Vj 	
UUEfl SE 	iAft? •Fu tYE•Guvr. E: lDD 

• 	

J 

Loo 

4 



i) B SJThJI'1fUTif1l) Fc NCTIFICItfIC t1]1G No.1iPL.76/77/24 D.2ED 5TH 	 990  

GGV.WMEill JF iLEGHALAIA 	(,V' 	A N N Ex V R E 0 
ho j', 	ro'TCv1) I)ji j\JI 1 J'1I 

No.11PL.76/77/24 - i exorcise of the powers confcrred under sub-cluiae (ii) of 

eie (g) of Rule 2 of the I.P.S(flocruitient) Rules,1954 read u±th ub-ciLiso (ii) 

of clsc (j) of sub-regulation (1) of Regulation 2 of tile LP.SCpro:irLt1Ient by 

promotion) Rcilations,1955, the covernor of ibgIta1ya is plea3ed to rocoiise 1,110 

"Megh.L.ya P1ice 5ejfl  .s a OState Folice Service" for the purpose of 	ru±t:'ent 

to the Indian Poliäe Service with the following terms and conditio' s:-• 

That the promotion quota of.the Joint IPS Cadre shall be apportioned bs.ween 

Asm and Neghalaya in proportion to the Senior daty posts in the respective Wingn 

(±.o. Senior posts under the State Coverrnneirt and Central Cbverninont Deputation 

Reserve) from time to time. 

Future vacancies in the promotion quota in each of the two Wings slI&J. be fil.led 

up by proiflotion from anong the rerpostivo Stato Fel.i.ee  Service OLJ.i.cers. 

r/( ) promotion vacancies due to j.Lrh1;JJ;ra 11ing and currently utiiized by 

Govornricrrt of Mcarn shall be reioaed by the (kverni;ient of Asajii at tile rate 

of one vacancy per year beginning from 1990, till such time that the seven 

va&icies are fully recouped by Meghalaya wing, with immediate efIot suhjst 

to the condftion that the vacancy cs.ised under Assarn Wing against pror.o±or± 

quota should be more than one. 

JI' any promoted officer, as ratuaLLy agread to between the two vur rts e 

to be transferred from Joair. to I'hghaLaya before the eor:iiLstion of 7(0Von 

proiot ion vucancies envisaged above, such officer will be adjusted agai:ist t1i 

7 (sovn) promotion vacancies to bo ruLe ased in favour of tie ghelaya by Assam. 

If any officer promoted to the I.P.S either from A.P.S or M.P.S is trcnsforrd 

from !L-300 to Moghalaya or from I4gha1aya to Aam, then the Stato from whoio 

the officer is transferred will take in exchange anot1' promoted officer from 

the other State or as nutually agroud to.. 

A.. 	iOi.:tceri nel- (i) 	ui. 	rii:a nd (2) $ri 1T.t. 	 are. 
absorLci in the M.F.S with ntfe.t iroin (.. 

e 

JJ.FJIIRL 

Special Secret ary to the 'ovt.of 1t1ialaya, 
Home (Fbi ice) 1epE'Ytino11t 
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th0 Jot Cre ithorit 

moot-ü 
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flr1r0 	
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;horit to roco15 tie jp3

ti  o P0j cL SLrvlcG/FGd Sorc,r 
Ofl 

20.4 89 as ro1red 
Uflc 

	

P S(ipo 	
by 

oti01) RodtOj]3 
1955 

	rej 

	

. Th 	
'Socrot 	

to th0 	vurrIit of 	diaI.1jt 	
of Home 

Now Dali11 1000i This hag 
rofor000 to li1 .iott;urp0 

• (iQtod 26.2.90. 	
: 

4. TJi0 8oProtary, 	
Service 	

iio 

i.0w 1°j11100l 1. 
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'. Tho 	
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ary,
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iR(j1) 
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UN1SLRCO 	
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UN1ON1BLICSJRVICECOMJIISS1O  

	

(SANGH LOK SEVA A YOG) 	 _. 
DHOLPUR hOUSE, SHAll 	AD . 	. 

- 4 , 

  I 	
J 	 N 	ii 	

Aut, 

Ministryof 'r . 	 . . 	 . 	

. •. . j . . .: 	 .. 	. 	. 	.. 	. 
('tentio 	1 	$hrt ?,&. J4fl, Uridi' Ieoretaz'y) 

t Beleotion Comm ittee M Bryj eeting for selection o 3tate Police : 
909halaYa for pomot.o tc IPS Cadre during 199..91I 	 . 	 . 	 . . 	 . ,.. 

I qm 4ireoted to refer to Qovt of leghalay 
)ctifjø8j0 IoL 76/77/248 1 Jated 5th April, 1990 (Copy endoraec to you) julding recognj 	of 	gh 	Po1i, "WLt. }'u.1ic 	ervj.,u Zoz1  t 	purpo 	(X reotnj to the • 

	

	 Xnijj Poljø. $eZ'yjae and to •nquir 	to whether Cadre •trwth between Ae8aUl_)eg13y has.be bifurcated arid a]eo 
a Selection Co4tt, )l4ng iy. be 	* in reapct 	 l .. 

• 	

I 	
. 	

. 	 ••.•. 	
. 	 U .  

I 	
Toaaitkru3y,. 

00
,00

,  

Under Soretax.y . . 
ri.ton Pub)4o Service ctmj H 	•.. 	

. 	No)8ic 	.. ...'.. 
New Dalhl, thq4 4ugw+99Q 

Copy toz'warj to 'aI.1..f Se retry toQovQrent of Sklillong 1  X cane t.e formuljjj for cor1nt4.tutjon of 1ekte.j3r 1ing of the Joint ndjfl PQli .Srvjce Caire Lreoompaete, a . aelf4..00ntajned opo. 	Odnveninç a 1neetin o the Selection Conunittee, a1ngwj recujjt0 4ocienta 
	j 1LPt9 date. CR4 may be made to th 

Ccrnm125j04• 

J 	,•.. 

	

-. 	 . 	 ., 

(Zpe li) 
QIdar SaOretLLxy Urz,ton Publ'10 Service Cjjo . 

• 	. 	.... 4 	
. 	 . 	I; 	 ... 	• 

	

4 	. 	..., 	,....,. 	* 	.. 	

t 
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, AN NjcUI&E 

AAd.I- Xv P- C 

I 	 (X 
, GOV1!tNM1*t2 W L9SAM 

MEW DI?Jfl€1W 

N0.HMA.51/88/30 	 Dated Disp.ir, the 24th Octohor, 1990 
• 

rOmz 	Shri G. C. (tia, 
• Un&r Secrotaxy to the Govt.f £qeam. 

To 	 The Secretary to the Gvt,öf Mogh&.y, 
lbnie(lblico) Department  

• Sxb: 	Selection 	ninittee mecting for selection of SF3 officori 
for protmtiOn to IFS. 

Raf: 	Your løtter NO.HPL.160/89/56 dt.23.8.90. 

Sir, 
4 4 . 

I am directed to rotor to y uLotter quoted above, *Lhd to 

soy thLd the va0a1c 	of Sri PJr, iPS(SPS) røtd, which =M ctsed with 

effect from 1.4.90 may be uttl.iood by ftght1aya Wing. 

• 

• - 
• 	

• 

Under ScretYy to the Govt.of ASsau, 
Home (A) Departtusnt 

/A 

i; 	;; ::I) 	 • 	: 	r 



.5 ..- 	 5 

Lb dO 

RTICTJLARS OF STATE POLE SERVICE OFFICERS E:.IG1BLE fl'CLUS ION IN TJE 'SE1ECT LIST  

poft PROMOTION TO INDIAN POLICE SERVICE FOR 	1990  

---------------------------------- 

S1.No. 	Na-,-.,-- of the officers . Date of bitthX 	Whether held 	ustan- Date oE 	X Date of 
X 	t!v 	appointh'.ent in X continuous I continuous 	X 
1- 	State Police Serqice .. :. officitior officiation I 

A . . . 'as on 1.4.89 as DSP or itsl in 	II'S- 	I 

• :: .. . . equiva)ent I Cadre post I - 
tos. - 	. 	... 	 I 

-- -- - ---- ------ - - -- _.___x ------------ -  
1 2 3 1 4 .6. 	I 	7 

A - - -------- - -- - - ----- -- __..._ 	---- ._, 

 Shri M.S.Sy:m 	(STfl) . 1.5.1947 ii.P.S Senir Scale 3.1.76 Nil  

 Shri (Sm) . 	.. 	.• 1.3.1945 - -do- - 22.1275 	. : 	Ni1. 

 Shri T.Lzhr 	(STH) - 1.7.1954 -- -do- 	. 17.2.78 T 	N1l..:  

• 	.. 	4. 	-- Shri L.B.Sana 	(Sri)  22.2.1954 -do- . . 	1.2.78 

• 	
- . 	 . .. - 	-- •.-- .. H 

• 	- . - . .. :.! 

r ......  

- . 	. • 	. TS.. 

71. 

.... . . - . 

i I 

-.. 

. -.. ..-S. ... 
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i NNEXVE - 

I, 

No. 1_113/12/91_IPS—I 
Government of Id13/Bhat SaDkir 

Ministry of Home Affairs/6rih 
Mantralayd 

66006 

New Delhi, the 

In exercise of the powet conferred by sub_rUle( 1) 

of rule 9 of the Indian police Service (ecruitmeflt) 

Rules, 1954, read with 
sub_reguldtbofl (1) of regUldtiofl 

9 of the Indian police Service 	
ppointmt by 

ti0flS i955, the president 15 
pleased 

to appoint the following members of
.  Meghal-aya Police promotiOnegula   

Service to the Indian Police Service on proboti3fl and 
to allocate them to the joiflt cadre of ssam_Me9

3ya  
under sub_rule (1) of rule 5 of the Indian police Service 
(Cadre)HU1es. 1954. The appointments will take effect 

from the date of j 55 e of this otifjCdti0 

---- - - -- - -- - - ----.- - 
Shri M,S.Syiem 	

i.5.1947 

2. 	
Shri S.G. Momfl 	

1.3.1945 

• •• 	- _. _. _. _. _. •_. _. _. 	_. _. _. _. _. _. 

( 

BUA SIAUK ) 

OFFICCR O,1 SPtCIhL DJtY (POLICi) 

-- - 

p. 

I 



-2- 

No. I-14013/12/91—IPS—I 	 Dated:j  

A copy each is forwarded to :- 

The Chief secretryto the Govt. of Meghalaya, 
Shillong w.r.t. their letter No. HPL.160/69/129 
and 137 dated 26.8.91 and 1.10.91 (with two spare 
copies for onward transmission to the officer 

• 	 concerned.) • 	 0 

The Accountant General,,Meghalya, Shillong. 

• 	3. 	The Secretary., UPSC, New uelhi 

4. 	The UG & IGP, Meghalaya, Shillong. • 	••• 
• 	 • 	

1 	• 

• 	 ( SUA SIAGH ) 
0FF1Ci ON spcCi:L L)JfY (POLICE ) 

n 

• 	 • 	 • 



/ 

• 	 )3TI1bTE 
No.i_ 	

I7/92-Ip.i Govern:,101 - 
Of Ir4I/ er t arkr Ministry of ic•. 	;ffirs/(3rih 

•q 

(i2 

To 

The Chief Sccr-r. t the 
rjf 

fl.:.n.-. 	(It) Lcptt., 
i-)iSpur, Gut•,htj5 

Sub : 	IPs(Re1 	: 	S.ni.•riy) ft)r detrj.1 t1 ' 	••• 	ir t L, 	'' 	r Jf ficcr 
Sir,  

I m 	 t 	
O'rr)mnts S 

letter NO.t.-694/82/,1 	
:-'.1 3r] 	 92 n the

SJ  

	

SUbjec cited 	ar.; t sr th.-.t th 	
f S/Sh. 

N.c Panging 	SCVP 	h. 	
r I?S( 	 of 

	

Seniorjty)puje 	1988 	on the 	
furnished 

by the Sttp Gvornr.nt 	!l b 	s 	
in .ht: 

list of Is Officers f 
	•m-1.;•;;,j1..  

	

S. Nrne of thi? 	Dte cer( 	
YCer 

No.offii 
	h 1 	

tcj 	
of 

	

the orrier of 	ing 	
ir t. 	

in ellot 

	

their place_ 	

vice 	
trms 'nent. 

en in  th 	
th' 	

r•:. ! 	 • rules 

	

Select list) 	 r- 
 • 	

th 	
f the 

:r 

	

7y1; 	
i?S(1egu 

senj 
rj 
 ,) 

S 1 2 	
3 	

5 	6 S/Shrj 

•N.c. Pangjmj 

	:: 	7 years 1993 
•P Deoj 	

152_7 	
C-!:,.) 	16 	5 	 1985 

•.r.:.Goha1n 	15j2_73 	
16 	

5 Ynrs 1985 
.Z.K. Nati 	1-27 	

2-:i 	14 Y2r5 • 	 1986 

.N.M. Dutt., 	l-27G 	
15 v. rs 5 ycerS 1986 

.P.D. COSWTn1 	1-27 	
-3_i 	15 :.L-  5 yc 	1986 

21_ 	
. :_ 	27 	

• 1986 25 •Yrs 	•:r 	1986 

2 

13 
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-2- 

2. The year of a11t:ncnt of 3/Shri S.I.I. •Rhrnan 3n'i H.L. •Db 
promotcc IPS Officers hE'vo 	r tricV:dto196. in, terms 
of proviso to rule 3(3)(c) 	irs (i ulim of sniority) 

Rules, 1988 js Shri p.D.Go 	irli I?S(S?S:96) •iho was seniro 
to t1ise of Cic'rs in On - 	t. 1jft  n' .' -I5 lso appointed 

to 	Indi:ri 	jC 	rv:: 	rir to tho 	•)tiic•rs hflS b(Cfl 

.assgn'd 1936 as thr. ye:r - if -d1otrn':nt in !hc Indian Poiicc 

Service. 	 . 

3 The above eiqht officrr. -)intd to IPS by'romOtiOfl.Will 
be placed h1 .•i- the )iLuct iruiLs of th.t yrof allotment 
in terms of.. Rule 4 of th. IPS (Regulation of Seniority)Rules, 
198,8. Inter-se-seniority i:n them ll bc in order to which their 
nriios are rr.rigc1 in. prqr'h( I 	Th n.rnc of .Shri N.C.. 

Parjg&ng shaiihQWevcr, 	 bj1c' th ,i..nic oi. Shri P.C. .Ycin 

I2(SPS:93). 

;ovr or IprI 

NO.I_1501E/17/)2_IPS_T 	 - 1c1O 

Cpy forward:r1 .1 L I :•.n.- t:.i 	: cc 	1L 	• . cLi. •n •1 . 

1; The Chief Sccr 	ry t th: •:vt, 	;:m, •Hom? (olicc) . 

DepartrnenL ;  L)ipur(;ith 1 sr.. crie). Thc'ncrned 
officers mv l.L SO 	 - 	.4 - c rr1 i -1 . 

210 The ccunta1 
 

.3. The Chief •Secret-ry tv:. th 	:'.;t. 	 Shillong. 	 H 

4. The Accountant General, 	 i1'nj. 	 H 
I- 

_.-./— .' •i<. 

0 '  

I,. 	 . 



NNEU(Z E 	I 

•/ 

No.L15O16/37/92-I 3.I 
Governlnont Of init/3harat Sarkar 

Ministry of Iome AffàiS/Gr'ih Mantralcya 

S 	 New Delhi, the 
 

To 
. zneUnder ecy. to the 

Governrne1t of Megh1aya, 
' 	 i'1om(Po1ice)Deptt.v

VA 
Shillong. 	' 	 , 

	

iPS(a 	ion of 3t1iiority) Lt.3 
to of ('4tf 

* 	3r 0  

I ' 	itd to refer to S ta- :1131  

90/Pt 113 dtd 2nd J'jne, L3 oi th 	!ct c:t 

krf ay that the 	ior.ty f /2o M.$, 	 n, 
T< cr sh1l b 	S f1W'3 i •U ç 
Qf' of Mç1ay Cad; 	

'..: 

2. 	7a detall3 of sOrvi 	n 	ok 	S.   
opcntd to t h e Indi 8fl Po1i Sorvic'3 by procth 	r?. 	fcllows 

- • 	- 	- - - - 	- - - 	. -S  • 	- - • 	 - — 	

.-. - - - . 

S. 	of the 	te frct Date of Cip1 	d' 	Tot1 '- 

	

• Gfficer(th 	which ho1" appoint- y.ars of 	\iqht 	o 

th orcr 	oing rant: 	Ulent to se,vice. 	 l- 
of their 	not be)o 	 rded 	&r tr- 

.cemeflt 	that of 	 i th' 	' of ru 

	

in the Sel 	Dy.S.Paor 	 rank not 	3(3 (ii) 

	

ect List). 	equivalent 	 below that 	of th9\- t  

of Dy.SP 	IPSS-  
• 	 S 	 O3 eqv3.= 	on 	• 

ent, 	of sen..e- 
• 	rik.' 

RIlc3O) 

i 	2 	'• 	 5 	 0 	7 

1 	F:.$ 	yiem 	3.1.7 	21292 	ly 

	

Mom:n 	22.12.7 	21.2e92 	t3 	rn 	 1937 
S 	4 	•• 	 . 	 . 

- 	
.. 	.. — — — — — * — — -. — -- - 	— — 	n. — • — 	——————— 	- 

	

/ 	3., 	The above mentiied 7pS Off ice's appointed to IPS by pomotior 

• / 	' are placed be),.ow the junior-rnOt Direct £iecruit of 1967 year of ai1c 
55/ 	S 	ir'n't In terrn of Rule 4 of th 1P5(Regulatiofl of $enority) flu1cei? 

Inter-se ser.rity anong thm will he in order in which thix' nam 
are err,angd in paragraph 2 above 	 S 



.S .  

TM cotc ~rnd cC 	riy 1Uny be inarme cciinQ1D 

0 	

. 	 . 	 ur 	1 

• 	
; 	

p,ç41LILAI ) 

	

JtDR 	TO THEE GOVT. OF LNDIA 

. .. 

	 d8ted 

:.CopytO 

Th Chief S,ecretaY to th Govte of Meha1aYa, 

thiflong ( 
with 2 

2. • 
• Th.Acco%nt1flt 	 Mha18 	Shii1ong 

The Chief 	 Covt3 of As5rn, 	s ur ,  
34 

; 	 •..•'•• 	

:•; 	 . 

.( 
?. 	LLAI ) 

UNDER 3Y 	 p INDIA 
• 0 

Iten 	d1srbuti@fl 	
A 

— 	 _ 	. • 	 : 	•' 	 . 	 ••, 	 • 

Copy each t0S.Q.(IPS4)., 	(1PS.I&V),:.' 

	

De a.ifl9 'Hd Pramouv-A/AOR 	IPS.1 Sctión .':• 

are cop3•e 	 . 

• 	 •. 	 • 	 :. 	• 	 . 	 . 	 • 	

0 

•0 	 •.• 	 t4. 

.:- 	 .••• 	 • 	.
!'''.•, 

•1 	 s., 	 • 



110 

/ ASSAM & MEGHALAYA 
) cj 

Authorised Cadre Strength of the Indian Police Service (As on 1-1-1995) 
\ 

Snio, Posts 
No. Of officers in position 'as 00 

1-1.95 

'tinder 
the 

tinder 
tthe 

Total 	'Depu- 	'leave Reserve, 	Direct 	Promo- 	Total Direct 	Promotees 	Total 
tatlon 	Junior heserve, 	Recruit- 	don 	autho- Recrults 

State Centrai Reserve 	Training Reserve 	ment 	quote 	deed 
Govt. Govt. quota 	 strength No. in 	No. in 

Junior 	Senior 
Scale 	Scale & 

above 

'I 

I, 

'74 	30 	104 18 22 	 110 	34 	144 8 82 33 	 123 

SL. 	i'4ame of the Year 'Date of 	Date of'Present post Date of Pay! Police 	Remarks No. 	Officer/Source of of birth 	appoint- 	held appoint. Special Medals, recruitment . educe- allot- ment ment to pay if any tiOnol qualifications 'ment to IPS the pre- 
and Home State. 

sent post 

(1) 	 (2) (3) (4) 	(5) 	 (6) 	 . (7) 181 (9) 	(10) 

"SIShrl 
Re. 

1. 	'K.P;S.thli 

RI M.A.MA. 
1957 29-12-34 

(R M 
4'2-58 DGPPunjab 9-4-84 -  Ondep.to 

Chendigarh PPM Govt. of 
Pun)eb 
'(Extension 

In servIce) 
"2. "H.S.Chittranjan 

'(RR) M.A. 
1961 '6-1.37, 13-1161 

. 
DGP. Assam 1-4-94 - 	1PM., 

PPM 

3. 	D:N.S,Srlvase 
IRRI O.A, I.I.M. 

1964 26-8-39 30-7-84 '00 & JO of Police 1-9-93 7700/. 	1PM  
Utter Predeah 

Meghalays PPM. 

•4. 	R,Das 
(RRI MA, 

1964 '1-141 8-764 . 00CC &'COHG, 	. 1-4-94 PM  
Assem 

15 	'M.M.Segar 1984 2440.40 19- 7-64 AddI. DO (V&AC), 26-994  IRRI'M.A. 
Assam 

6. 	'l.'T.t.ongkumar . 
'tRR):B.A 	Hons) 

1984 '6'8-41 18-7-64 "Dir. Civil Defence 9-793 7400/. 	'PM tr'the 
•Nageland 

S 

& CGHG,'Meghaleys, 
 reçk of 

Shillong 
ADGP. 
'Ex-cadre 

i• 

(ECISSC) M.Sc. 
1984 '16-1-41 3-7-88 Dir. (S&V) ONOC 

'On dep. to 
Nazlra 

001 
.t8. 'b.K.Des '1b85 '1'2-41 '5-7-85 . - 

- On study 
leave w.e.f. 
20-8-79 & 
applied for 
voluntarry 
retirement 

9. 	EiNRammohan 1986 20-11-40 26-7.85 - 
iRRJ'M;Sc. PM Ondep.to 

PPM 001 

19 



49.93 	- PM 	- 

23.1-91  

11-12-90 	- PM 
PPM 

12-9-94 	- PM 

12.9.94 	- 

- 	Ondep.to 
GOt 

ASSAM &MEGHALAYA 

I'll 	141 	(6) 	 (6) 	 (7) 	(8) 	(9) 	(10) 

SIShrI 

P.K.Misra 
(AR) B.Sc(H), B.E. 
Dip.in 0ev. Admn. 
(BirminghOm) 

P.C.Sherrna 
(AR) M.A. 

P.V.Sumant 
(AR) B,Com. 

L.David 
(AR) M.A. 

G.N.Das 
(AR) M.A. 

K.Lelchunga 
(AR) 8.Sc.(Hons.) 

H,K,Deka 
(AR) M.A. 

S.R.Mehre 
(AR) M.A. 

D.N.Dutt 
(RR) M.A. 

G.M.Srivastova 
(AR) M.A. 

L.Sai?o 
(AR) M.A. 
Mizoram 

R.N.Mathur 
(AR) B.Sc. 

Sherd8 Presad 
(AR) M.Sc. 

B.K.Dey 
(AR) B.A.(H) 
Maghalaya 

S.K.Deb 
(SPS) B.A.(Horts.) 

Ranjit Oiswas 
)SPS) S.A. 

B.C.Kalita 
(SPS) M.A. 

M.Thengal 
(SPS) B.Sc. 

Sankar Berue 
(AR) B.A. 

S.P.Ram 
(AR) M.Sc. 

1965 	27.6-41 	14-7.65 

1966 28-6-42 10-8.66 - 

1967 26.12-45 16-7-67 lOP (Border), 
Assam 

1967 19. 3-44 20.7.67 lOP (Operation), 
Assam 

1967 18-4-38 16.7.67 IGP (OSD). 
Assarn 

1968 1-1-41 3.7-68 Advisor (S&V) 
ASE8 Assam. 

1968 8-1-45 4-7-68 IGP (S8) Assam 

1970 4.3-48 5-7-70 IGP, BI(EO), 
Assam 

1971 2-12-46 10-7-71 lOP (TAP), 
Assam 

1972 15-7-49 16-7-72 Dir. (S&V) 
Oil India Ltd.,. 
•Deradun. 

1972 1-3-47 17-7-72 tOP HORs (dO), 
Meghalays, 
Shillong 

1973 30-4-49 .23-7-73 )GP (dO). 
Assam 

1973 12-9-50 15-9-73 - 

1973 . 17-3-51 12-7'73 IGP (OSD), 
Meghalays, 
Shitlong 

1973 1-5-39 7.11-78 IGP(Admn), 
Assam 

1973 21-1 1-37 7-1 1-78 Dir. Fire Service, 
Assam 

1973 8-6-40 7-1 1-78 DIG (SB). 
Assam 

1973 1-3-38 17.11-79 DIG (V&EOJ. 
Assem 

1974 3-12-51 20.7-74 	DIG (Admn,). 
Assom 

1974 15-3.49 10.11.74 

As. 

PM 	On dep. to 
GO) wet. 
14-1 1-79 

I..., ..1..., *n ,, 	,- 
GOl 

5.12.94 - 	 M - 

PPM 

5-12-94 - 	 PM - 

1-7-92 - - 

1-7-92 PMG - 

11-12-90 PM - 

PPM 

6-7-93 - - 

5.12-94 - 	 PM - 

1-12-93 - 	 PM Ondep.to 

PMG GO) 

5-11-93 63001' 	1PM 

	

f1-3-94 	-. 	PM 

On dap. to 
GO) 

	

5.11-93 	6300/- 	- 	- 
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S/ShrI Re. 

 K.C.Reddy 1974 6-11-48 2 1.7-74 . . 	 (PM Ondep. to 

(AR) M.Sc. . 's-. GO) 

 B.P.Rao 1974 10-6-49 14-7-74 	- - - 	 - Ondep.to 

(RA) M.Sc. GO) 

 R.N,SaikIa 1974 1.4-38 3-4-80 	DIG (B), Assam 2-3-91  

(SPS) M.A. 

 M.Mohan Re) 1975 17.9-48 21-7.75 	- - On dsp. to 

(RR) 8.Sc. GO) 

 W.R,Merbaniang 1975 29-8.61 30-7-76 	DIG (Trg./AP), 1-6-94 5700/- 	PMG Ex-cdre 

(AR) BA. Meghaleve, Shitlong 1PM 

Meghalaya 

 J.R.Sallgrarn 1976 6-10-60 10.11.75 	- - - 	 PMG On dsp. to 

(AR) M.Sc. GO) 

 A.K.Sehu 1975 23-4-53 16-7.75 	DIG (TAP/EB), 19-7-94 

(RA) M.A. Assem 

 K.Krlshan 1978 19-1-55 14.11-76 	- . . 	 . Ondep.to 

(AR) B.Sc.(Hone) GO) 

 Slbabrata Keketl 1976 1.2.55 14-1 1-78 	. . . 	 . On dsp. to 

(AR) M.Sc. GO) 

 Subash Gosweml 1977 5-12-54 11-11-77 	DIG (AP), 12-7-94  

(AR) M.Sc, Assem 

 AnII Pradhn 1977 3-7-51 12-7-77 	DIGP (SB), 15-6-92 5400!- 	- 

(AR) M,Sc. Megheteye 
Megha)aya Shillong 

 Pram Singh , 1977 1-4-55 2-12-78 	DIGP (CID) 17-8-92 5250/- 	- Ex-Cedre 
(RA) B.A. Megheleya, 
Himachel Pradesh Shillong 

 J.Choudhury 1978 5-6-55 18-11-78 0 . On dsp. to 
(AR) M. A. GO) 

 N.Ramachandran 1978 4-10-52 18-1 1-78 	- - 	 ('MG Ondep.  to- 
MR) B.Sc. GO) 

 B.Kezo 1978 20-9-54 14-1 1-78 DIGP (WA), 2-6.94 52501- 	- Ex-Cdre 
(AR) M.A. Meghelays, 

Shillong 

45, A.K,MaIIIck 1979 11-9-57 13-11-79 	- - - 	 - On d.p. so 
(AR) M,Sc. GO) 

45, 0.K,Pethek 1979 1-3-66 13-I 1-79 DIG (ER), 29-4-93 - 	 - 

(AR) M.A. Asam 

47, P,J.P.Hanamsn 1973 B-12-54 13-7-79 	DIGP (ER), 3-4-93 5250/- 	- - 

(AR) B.Se. Megheleye, 
Meghelayc ShilIang, 

48. A.K.Methur 1980 29-4-54 15-9-80 	- - - 	 - On dep.to  

(AR) B.Sc. GO) 

49, Rajendra Kumar 1980 3.12-56 15-9-80 	DIG (SA), 14-5-93 - 	 - - 

(AR) B.A. I.L.B. Assem 
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S!ShrI 

- 	
• 	 Ondap.w 

50. 	R.C.Tayal 1980 3.12-55 	15-9-80 GO) 

(AR) M.Sc. S  

1980 1-3-39 	5.10-83 	DIG (CID). 21.4193 - 	 PM 

51 	Kalyan Ooshmukhya 
Assom 

(SPS) 8.Sc. 

1980 28-9-39 21-9-83 	DIG (RI Assam 214.93 - 	 PM 
PPM Tara PaIa 

ChakravattV 

(SPS) M.A. . 

Ashlm Kumar Roy 1980 1.1.46 25.9-84 	DIGP (CWR). 3.5•93 • 

(SPS) B.A.(HonS) 
Aisem 

1980 1.7-37 24-8-84 	DIGP (R&W) 1.8-93 5200/- 

B.A.Khon0me Megh., Shillong 
(SPS) S.A. 
Meghalava 

1980 1-1-46 25-9-84 	DIG (CID). 22.6-94 - - 	 . 

S P.Kar 
Assam 

(SPS) B.A. 

1981 25-8-56 11-1-82 	SP East Khasl 31.5-94 4200/- 

56, 	Rally Mehta Hills, Shillong 400!- 

(AR) M.A. 
New Dnthi 

1981 1.1-53 11-1-82 	DIG (SecuritY), 22-6-94  
Gunotam Bhuyan Asam 
(AR) M.Sc. 

Onde 
. 	

. 	 o.to 

Ravi Solanki 1981 29-7-56 2-12-81 . GO)  

(AR) M.A. 

Shahadhor Dutta 1981 1.1-39 7.10-85 	DIG (WA) 6.7-94 . 

(SPS) G.A. 
Assam 

60, 	S.M.A.B.Khandek8t 1981 1.1-44 1.11-85 	DIG INH), 20-6-94 • 	 PM 

Assifl 
ISPSI U.A. 

Khagen Sarniah 1982 1-12-55 3.1.83 	PrinciPal APTC  

Derguon. Assem 
lARI M.A. 

- 	
On dep. to 

Dilip Ir.Oora 1982 1-9-55 3-1-83 	. - GO)  

(AR) M.A. 

Watisangba Ao 1982 19-6-50 3-1-83 	AIG (Trq.) 30-6.94  

(RA) M.Sc. 
Assam A. 

M.N.KakOti 1982 1-3-45 23-7-86 	AIGP (Admn.) 26.7-91 PM. 

(SPS) 8.A. 
Assam 

- 	On dep. to 

B.B.Misre 1983 10-3-55 29-8-83 - •' GO)  

(RR)M.A. 

Rajendra Kr.Sharm8 1983 25-8-55 29-8-83 	SP. West Garo 9-4-93 3925!- 	- 

4001- Hills, Tutu 
IRA) M.Sc. 
New Delhi 

07. 	Jatin Mipun 1983 1-8-52 15-12-83 SAP Pandu. 6-9-93 - 	 - 

IRA) 
Aseam 

6R. 	K.N.Sarma BaruCh 1983 1.3-36 29-12-88 SPcum FSA, 1.9.94 PM 

(SPSI M.Com . 
Assarn 

1983 1-3-37 78-89 	Comdt.31d APTF On. 	17-9-92 - 	 PM 

(i9. 	S.N.MaztndeT 
Assrim 

Bartiati 
ISPS) M.A. 

22 

/2 



K 

ASSAM & MEGHAYA 	 S  

(1) (2) (3) (4) (5) 	 (6) 47) (8) (0) 	(10) 
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 A.K.Das 1983 13-44 6.12-89 	Corndt, PTC Oerçjaon, 12-7-91 - - 	 - 

(SPS) B.A. Assain 

 K.K.Nsth 1983 1-13-43 6-12.89 	SP (Bordet), 21:7.94  
(SPS) B.A.(Hons.) Assarn 

 O.K,Borpujai 1983 1.3-44 6.12-89 	Comdt, 1st AP Bn. 6-31-91 - 	 - 

(SPS) B.A. Assarn 

 P.C.Yain 1983 1.3.4 1 7-12-89 	Comdt. 2nd APTB On. 21-1-93 - - 

(SP) 8.Corn. Assam 

 N.C.Pançing 1083 1-4-30 3.1 3.90 	Corndt. 4th AP flu. 5-5-93  
(SPS) B.A. Assern - 

 S.K.Jain 1984 5-10-56 19-12-84 	. - 
- 	 On dep. to 

(AR) M.Sc, M.Phi).  GO) 

 Mukesh Sahey 1984 1-5-58 17-12-84 	SP CB), Oe(hu 19-7-94 -: - 	 On dep. to 
(RR)M.Sc. -. S 	

S 
GO) 	- 

 Arvind Kurnar 1984 30-9-59 4.1.85 	- - - 
- 	 Ondep, to 

(AR) MSc. S  GO) 

 Umesh Kumar 3984 4.32-56 4-1-85 	Sr (SB) Assam 	- 6-7-94 - - 	 - 	 - 

(AR) B.Sc. - - 

 Pradip Kuirnar 3984 12-6-57 4-1-85 	SP Ngon. 16-2-94 - - 	 - 

(AR) M.Sc. Assanu 

 Put Pa) Singh 1984 29-8-55 4-1-85 
- 	 On dep.to 

(AR) M.Sc. 
GO) 

 Y.C.Modi 3984 8-5-61 12-7-85 	. . - 
- 	 On dnp.io 

)flR( B.Com ., LLB, 
- GO) 

82, R.M.Singh 1984 10-6-59 10-1-85 	SP Sonutpur 29-6-94 - - 	 - 

(AR) M.Sc. 

 P.S.Purohi( 1985 28-7-58 8-3-86 	SP JntIa Hifis 4-10-93 3700/- - 	 - 

(AR) M.Tech, Jowsi. Mogha)aya 400/- 
Rajasthan - 

St. 

 R.Awasthu 1985 1.0-9-58 23-12-85 Sr GnIahat 24-6-94 - - 

(AR) M.A. - 

 Ajil Prd, Rant 1985 10-10-58 6-1-86 	Condt, 12th Al' An. 1-7-94 - 	 - 

(AR) M.Sc. 

 Kutlarlha, Saikia 1085 1-9-59 8-1-86 - SP ACB, Assam - - 	 - 

)RR) M.A. 

 Pitambor 1)euri 1085 1-4-42 13-11-90 AIG (A) Assam 9-8-91 - 

(SPS) B.A (I-Ions.) 

 8.N.Gohain 1985 1-2-37 13-1 1-90 Conrndt. 	1st 37-7.91 - - 	 - 

(SPSI I.A. ASRF Bn. 

 PaIIv Btuattacharjee 1988 37-1-59 8.9-80 	S P Krumgenj 17-1 1-92 - - 	 - 

(RH) M.Sc. 

 S.R.Siuugh 1986 24-4-58 25-8-86 	- - 	 - - 
- 	 On dep.to  

IRA) M.8.8.S 
GO) 

V 
	

23 



	 - 	 __ 	- 	-- 

ASSAM & MEGHALAYA 

(1) 	 (2) 	 (3) 	(4) 	(5) 	 (6) 	 (7) 	(8) 	(9) 	(10) 
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Anhl Kr.Jha 	 1986 	1-5-60 	25-8-86 Comd). 11th AP Sn. 	27-4-94 	- 	- 	- 

(AR) M.Sc. 

Jyotirmoy 	 1986 	1-3-62 	15-12-86 Comdt. 1st APTF Sn. 	18-12-93 	- 	- 	- 

Chakravarty 

(AR) M.Sc.- 

93.-Ram Prakash Agarwal 	1986 	15-4.60 	25-8-86 - 	 - 	 - 	- 

(AR) B.EiMech). 

R.Chandra Nathan 	1986 	13-12-61 15-12-86 - 	 - 	 - 	On dep. to 

(AR) B.A. 	
GO) 

A.K,Nath 	 1986 	1.6-45 	13-12-90 S P SB Assam 	 26-7-91 	-. 	 - 	 - 

)SPS) BA, IL.B. 

N.M.Dutta 	 1986 	5-1-49 	11-3-90 Dy. Director. 	 1-7-94 	- 	- - 

(SPS) M.Sc. 	 Fire Services, 

Assam 

P.0.Goswami 	 1986 	1-9-51 	11-3-91 	SOP BI(E0), 	 15-3-91 	- 	- 	- 

(SPS) B.A. 	 Assam 	 0 

Dr. H.L.Deb 	 1986 	13-1-42 	16-3-92 SPV & ACB 	 19-5-93 	- 	PM 	- 

(SPS) 	 Assam 	 ' 

Ravi Kant Singh 	 1987 	18-1-63 	15-12-87 SOP Tinsukia 	 3-12-93 	- 	- 	- 

(AR) M.Sc. 	 Assam 	 0 

A.K.Sinha 	 1987 	16-1.62 	1-7-87 	SP Morigaoh 	 11-12-93 	- 	- 	- 

Kashyap ' 

(AR) M.A 

B.lyngdoh Buam 	' 	1987 	5-1 1-59 	24-8-87 Si' Infiltration 	 7-6-93 	3000/- 	 Es-Cadre 

IRA) MA, M,PhiI. 	 Mogha)aya, 	 400/. 

• Megha)aya 	 Shil(ong 

M.S.Syiem 	 ' 1987 	1-5-47 	21.2-92 AssIt. IGP(A) 	 17-7-92 	4000/- 	 - 

• 	(SPS) M.Sc. 	 Megha)eya, 	 400/. 

Meghalaya 	 Shillong 

S.G.Momin 	 1987 	1-3-45 	21-2-92 Comndt. 2nd MIP 	30-10-91 	4000/- 	- 

(SPS) B.A. 	 Sn., Georagre. 	 4001- 	 0 

Megha)aya 	 ' 	 West Garo Hills 

Bhaskar Jyoti 	 1988 	24-1-63 	26-12-88 SP, NC Hills 	 30-4-94 

Mâhanta 

(RA) M.A.  

Binoy Kumar Mishra 	1988 	26-2-63 	26-12-88 Comdt. 2nd AP Sn. 	14-9-94 
 

(AR) M.A. 	 '• 	 - 

M.R.Vijay Kumar 	 1988 	2-9-56 	25-8-88 SP, West Khasi Hills, 	6-4-93 	3200/-  

(AR) M.A. 	 Nongstoin, Meghalaya 	 400,- 

Andhra Pradesh 

T.Dkhar ' 	 ' 	1988 	1-7-54 	11-3-93 SSP(SB) Megha)aya. 	6-10-93 	37501- 	- 	- 

(SPS) B.A 	 Shillong 	 400/- 

Mogheleye 	 . 

Mukesh Agrawal 	 199 	6-2-63 	21-8-89 SP. Kokrehar 	 236-94 	- 	- 	- 

(AR) MBA. 	• 
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109, Kumar Vinoy 1989 5-8.63 26-12-89 SP. Bongaigaon 28-6-94 - 
Singh Deo 
(AR) 

Y.K.Gautam 1990 30-9-61 27-12-90 • 	Ondep. to 
GOl 

(AR) MBBS. . 

Lungrinding 1990 8.11-60 27.12-90 Add). SP, (HO). - 19.9-94 

(AR) B.A.(Hons). Ghy. City 

I.L.B. 

G.P.Singh 1991 8-11.67 6-1-92 	SOPO Rengia 9-11-93 

(RR)MSC. 

L.R.Rishnoi 199.1 6-3-63 6-1-92 	SOPO Udalguri 1.12-93 

(AR) M.V.Sc. 

K.P.Chnngkakatl . 1-2-43 23-3-93 	Comdt. APTC. 10-9-93 - 
(SPS) M.A. Assam 

Harmeet Singh 1992 30-12.68 11-1-93 	SOPO. Bokakhat • 
(AR) M.A. 

Smt.Idoshisha 1992 3410-65 1-6-93 	Asstt. Co. 2nd MIP, 5.12-94 22751- 

Nongrang Georahre. SDPO 

(RR)B.A. (Hans.) Dadongiri 

Meghalaya 

Prakash Kr. Lohia 1992 5-5-63 20-12-93 - - - 
(AR) M.Tech 

Hari.Prasad Ralu 1993 1-1-63 20-12-93  

(AR) M.Sc (Tech.) 

Mrs. Matini 1993 12-7-65 20-12-9., - - 
K(ishnamurthy 

• (AR) M.A. 

Dr. Ram Prosad Meane 1993 20-12-93 - - 
(RA) M.9.B.S 

U.C.Oas - 1-4-41 25-1-94 	SP SVC, Assam 5-4-91 - 
(SPS) M.A. 

L.B.Sangma - 22-2-52 9-3-94 	SP, East Garo HiI(s, 5-3-92 38751- 
(SPS) B.A. . Williamnagar 400/- 
Meghatava 

B.R.Rana - 13-2-59 30-12-94 A(G (FSFTraffic). 21-6.93 3480/- 	- 
(SPS) B.A. . . 	Meghalaya, 400/- 
Meghalaya Shillong 

25 



( 

" 

GOVERN ENTOPASS'AM 
HOME (A) DEPARTMENT 	

d) 

I 

ORDERS BY THE GOVERNOR 	 7 

NOTIFICATION 
Dated Dispur,the 29th May, 1996. 

NO. HMA. 250/94/129 : The following NitificatioI No. 1-14013/34/ .  
dated 9.5.96 issued by the Under Secretary 

to the Government of India, Ministry of Home Affairs, 
New Delhi is republished. 

"Consequent to inclusk6n .f his name in 
the Select, List of 1993 by thef'revieW Selection 
Cc'mrniftee which met on 15.12.95 in pursuance of 
judgement dated 21.9.95 in OA No. 83/94 of Central 
Administrative Tribunal, Guwahati Bench and in 
exercise of the powers conferred by sub-rule (1) 
ct rule 9 of the Indian Police Service (Recruitment) 
Rules ;  1954, read with sub-regulation (1) f'Regu-
latiOfl 9 of the Indian police Service (Appointment 
by Promotion) Regulations, 1955, the president is 
pleased to antedate the appointment of Shri H.L. 
Deb to the Indian Police Service from 16.3.9.1 to 
14.11,84' and to allocate him to the cadre of Assam 
Meghalaya under sub-rule (1) of rule 5 uf the Indian 
police Service (Cadre) Rules, 1954. This supersedes 
this Ministry's Notification No. I.14013/22/91-.IPS.I 
dated 16.3.924" 

sd/- M.D. Miglani, 
Under Secy. to the Govt.of India. 

Memo. No.HMA. 250/94/1 29-A, 

Deputy Secretary. to the Govt.of Assain, 
Home (A) Department. 

Dated Dispur, the 29th  May, 1996. 
Copy to :- 

The Accountant'Gefleral, Assam etc., Shillon/GuWahati. 
The Director General of' Police, AsSam, Ulubari,Guwahati-7. 
The Under Sc'cy.to the Govt.of India, Ministry of Home 

Affairs, New Delhi- 110 001, 
4, The Registrar, Central Administrative Tribunal, Guwahati 

Dench, Guwahat1-5  
The Under Secretary 1  Union Public Service CommissiOn; 

Shahjahan Road, Dhalpur House, New Delhi- 110 011. 
-&The Secy. to the Govt.of 'Meghalaya, Home (police) Deptt., 

Shillong. 
7. The Superintendent, AssamGoVt. press, Bamunimjdam, 

Guwahati- 21 for publication. 
8,. Shri H.L. Deb, IPS, Superintendent of Police, Vigilance & 

Anti-Corruption, Kharghuli, Guwahati-4. 
9.Pers000lfij.eofShri.  ... ..... ....................... 

By order etc., 

iG 
Deputy SecytO the G5'c0f Zss 

Home (A) Department. 
'I. 

S ITAKAK 
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OFFICE IF THE CO11(1PNDANT 
I1EGHALYA POLICE 8ATTL1ON :GERAGR(WEST GARO HILLS * ' 

Lóttir N.2N/Ff/CO/94/5TP0 	Dated Coeragre, the 29th Mrch,1994. 

From 	 : 	Shri S.C. Ilomln,IFS 
Commandant, 
2nd IILP 8attalon, 
Gee rsgr. 

To 
The Chief 5 ecrtary, 
Govt* of floghelaya, 

Through the Proper Channel, 

Subject 	 RERSENTATIoN FI.fR REVIEW OF ALLOTr1ENT 

I have the honour to represent herewith for 

favour of your kind perusal and to take up the matter with the Hmo 

linistry & PerSonnel Oepertmtnt, Govt. of Indin for review of my 

t'llotmont year from 1987 to 1985. 

That Sir, I joined in the Police Service on 
22.12.1975 as the firet batch of (lsghalaya Police Service on the 
bai3 of emergency recruitmant for Pleghalaya Civil mrvice/P1ughalay2 
Police 'orvice made through the tivghalaye Public ' ervicu Cemmi5eion 
on per advcrtiement No. 1 C/18/2/73_74 dated 27.3.1974. The exemine - 
tion 	cenducted for the Plughalaye Civil Ser v ice & floghalaye Police 

Service wa the same. But while tha ('leghalaya Civil orvice wa s  
duly rscegnieef as Feeder 5 ervico to the Indion Administrative Service 
in tho year 1985, the recognition of megha lays P0ljc. Service as 

Feeder Service to the Indian Polic9 ervica wee recognised only on 

5th Apr1l,1990. As a result of the delay in recognition of the 

Foghelaya Police Service when I was nominated to the Indian Police 
Service I get the allotment year of 1987 only, whercee, according to 
ivt. of India's Letter No.I...15 016/17/92/jpj..j dated 15.10.92, the 

following Officers - Ssrvashrj A.K.Nath N.M. Outt 6 P.O. Geswomi 
uho joined in 1976 batch of the f49am Police Service were nominated 
to the Indian Police 5 ervicu in the year 1990 6 1991. All three of 
tei have been given the 5 11t year for 1986, whereas, I being 
the 1ret batch of Mo9tiala y s Pollee Service Officer from 1975 Should' 

1/ 
I 
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. 	. 	. 	- 	 - 	 i_...._.-..J 	.-c 	I DQ'7 - 

h1ua got trio aijotmnt yosr  of  iu mnw U' it ,  

this do lay for racognition to thg Isader Servica, I have bcoma 

jornowhat a victim and also bicams JtiriiortarflYfri5fld3 in Aseam. 

My data of birth is 1-3-1945 and as such, ratiring in the year 

2003. 

Evory Officor is working hard with dadication expectin g.  

far &*ttractiva incontivsa or Promotions. whorsas ins pita of such 

works I will be rotiring as Sonior Suparintanclent of Police only 

)Ocau5O of the all otment year. 

Thstefors, Sir, I request you to kindly parusa the 

representation and take neCQ8sary action to review the allotment 

year as mantionedjabove. 

Y.oUr8 fajthfl 

Maj' , 

2nd (1eghala 	Pdlico Battalion, 
CooragL)Jt Garo Hills. 

—00 OOoü- 

Thn 

C'UNTS 

• * 

4, ~ 
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OFFICE OF TH9 DIRECTOR GENERAL OF POLICE:IIEGIIALAYA:SHILLOC. 	
( 

I 	 : . 

I am foiwarding herewith the representatione of Sarvashree • . 	. 1.SSyiem,IP$,Assi8tant 	Inspector 	General 	of 	Police(A)and 
.. 

. ,. 	
. 

S.G.Momin,Ip8,Commandant,2n . 	. MLP 	Battalion. 	'The 	• (/. repreBentatipn,I think,contain facts and need to be 	oOked into  
:.:. 

seriously and with priority. From the records availablèutidue 
delay appeared 0 

to have been caused to place these two officers in 	the 	8elsctflist. -iThjs 	office 	had taken- up 	with 	the Government o 	Meghalaya since 1986 for the recognition o 	the 
--:. 

M.P.Sas a feeder 8ervice to-the I,PS,- and"'also to place the Ic 

above officers:jn the select list vide letters No.FHIXXVI-9/65 	- dated 6/2/86 and FM/x.xVI-9/77/68 dated 4.4.86. 

-- Government 	• vide 	Letter -- No.HpL.76/77/141 	dated'•27.8.87 
conveyed the observation- of the Joint Cadre Authority of the  Assam-Meghal0ya Joint Cadre inits meeting held on.18/5/85 that 	- "since 	the ecognition- of 	the 	M.C.S. is 	at 	the 	final  awaiting the approval of 	the Government of 	India it is felt that 	there 	Is no difficulty: to 	recognise 	the 	other 	services like 	the 	M.F.S. 	 feeder 

. 
., 

	

,M.P.S.aa 	. services - to 	the 	respective A.I.S. 	The Qovernment 	of 	Meghalaya 	will 	therefore 	prepare 	a- 
- 	- 

. working 	paper 	for 	both 	the 	8ervices 	for 	discussion". 	Even 	: though the case v 
of the M.C.S.wag cleared and notified on 23rd  July 	1985 	the 	case 	of 	the 	M. P S. was 	not 	pursued. 	It unfo. perhaps 	tunate that the matter was pursued only after the: - . issu 

/ 
e 	was 	raised 	in 	the 	floor 	of 	the 	Assembly 	by 	Shri H.D.R.Lyngdo 	- during 	the 	Autumn 	Session of 	the 	Meghalaya - LegisLative - Assembly 1988 	conveyed 	vide 	Governent 	eter.  No.HPL.264/8/3 	dated 

- 	- 
. 	•- 	1 •, 

11.8.88. 	In 	reply 	to 	the 	Assembly Question,thj 	Office informed the.Government that since 	the all. 
• 	-. 	

-- 	-;-. 	
:- 

•- materials 	relating - to -the 	question 	are 	already 	with 	the - Government.,Government 
- 	. 	,- 

may, therefore appropriatel. 	reply- t 	the 	,- que8tion. 

The Joir!t Cadre Authority finally approved the H P S1aa a feeder servige to the I P S.on 20th April,1989. Further to 	çid to 	the - already 	delayed 	process 	and 	to 	the 	heartburn 'and. frustration cif the off icers,the notification of the recognition 	.- was 	published 	a 	year 	later,vjde 	Government 	Notificàtjo 	. 
---- 

No.HPL.76/77/248 .. dated 5.4.90. This I feel is 	great in4ustice -  done to the Qffjcers with no fault of theirs 
3 	As 	a 	result 	of 	the 	said 	secretarial 	delay 	in 	the ' recognition of the M.P.S.as a feeder 

J. 

service 	to 	the 	I.P.S.the-  Government of Assam had utilised 7 (seven) promotion vacancies of Heghalaya - 	- as of the year 1990 	In pursuance to Government 
notification No.HPL.76/77/248 dated 5.4.1990 the was released by the Government of Assam in the year 1990 vide. 
their letter No,H 	GI/88/30 dated 24 10.1990. 
4. 	In 	pursuance 	to Government 	letter 	No HPL16O/89/6 dated 15.7.89 a proposal for 1 

the.inclusjon in the select list of - he 	-- two 	of fices . was 	-- sent - 	by 	this 	office 
- 	-, 	.- 	- 

- vide 	- letter-.  No.FM/XVI-9/j.24 dated 	27.9.89 	But 	though 	the 	recognition of the 14.P.S.a 	a feeder service was publjhed in April1990and 
the first vecancy released by Government of Assam in-199Q-yet.-. the 

- 	-- 	- 	: 	- 	- 	-- 
selection 	of 	the 	twoofficers 	was 	delayed 	till 	L24h March, 1991. I 

.P/2 

0 - 	- 
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5 	Further,on the matter of assigning the year of allotment 
in the -I.P.S.in respect of the two officers,it was •repreøented 

 to 	the 	Government 	vide 	this 	office 	letter 	No.FK/X.XVI-9/160 . . dated 	31 12.92 where reference was 	also made 	as 	reards 	the Assam.,Poljcö Oficèrs 	of 	1976 	batch 	of. the 	ASP.S. 	While,one.' 
Assam Police Officerof the 1976 batch was duly appointe4' to'.. 

. 

the I P.S in 1990 and two in 1991,our two officers of the 1975 i 

batch of M P.S,were appointed to the I.P.S.in March 1992, As a 
resuLt,the Assan Officers were 	assigned the year 1985 in the.. case 	of 	one 	Oficer,Shrj 	A.K.Nath,whjle 	the 	other 	two,Shri 
P D Goswami and N M.Dutta,were assigned the year 1986 	as the 
year of allotment in the I.P.S. Therefore it is surprising and 

 unfortunate 	foç 	the 	two 	Meghalaya 	Officers 	that 	the 	Home .,'. (Police) 	Department ': 	 '. 
•. 

Meghalaya did not recommend their cáse'as 
 suggested 	by 	this 	Office vide 	letter 	stated 	above. 	The.,: Government 	of 	India 	had, therefore, accepted 	proposal 	o 	the, 

. 	 . . 

Government of tjeghalaya and assigned the year 1987 as the year.' 
of allotment tg the two Meghalaya Officers,as per the new rt*Les 

 of 	1988. 	All 	this 	happened 	because 	of 	the 	undue 	delay. in 	' .. 
plac1ng the two representatjonja5 in the select list. 

. 	 . . •• 

Even the Police Officers of Sikkim & Nagaland were in much 
 better positiFy

~eral 

 ey were 	straightaway 	assigned 	the year 	of 	..... allotment 	5 	from 	the 	date 	of 	joining 	of 	Police 	in  
. 	 , 	 . 

Nagaland and 	 rs from the date of joining in Sikkim at the time 	of 	initial constitution 	of 	the 	I.P.S.Cadr 	in ', theJr. respective States. 
•, 

In 	this 	connection 	an 	extract 	from 	the 'judgement 	of.," Supreme Court delivered on 11/12/86 in the case of R.S.Das and  othe??s.,vrs Union of India is given below for perusal 

"As the Select List is to be prepared each year,the State Government 	shoLild 	take action 	well. in 	advance 	to 	avoid 	anf''. delay. 	If 	undue 	delay 	is 	caused 	in 	preparation 	of 	Select,' 
'.." 

List,i.t provide occasion for suspicion against the authorj.ties 
 

and 	it 	is 	likely 	to 
" 

generate 	frustration 	and 'heart 	burning. 
 among 	the 	members 	of 	the 	State 	Civil 	Service,which 	would obviously be detrimental to public administration". 

The above extract speaks for itself and calls for a' review 
 of 	the 	'assignment of 	year 	of 	allotment 	to 	the  representatjon5 by the government.  

As the offtcers of Asses Police Service of 1976 batch have 	............... been 	assigned 	1985 	& 	1986 
". 1,..' .  a" as 	year 	of 	their 	allotment 	in ,  I.P.S.it 	will 	be 	in 	the 	fitness of 	things' 	if . 	 the\. . representationjats who ,belon 	to the 	1975 batch of 	M.P.S,are '- '" 1984 given 	as their year of al

g 
 lotment in the I.P.S.  

. 	 • 

The 	repreentatjonjsts 	joined' M.P.Sin 	the 	year 	1.975 	and  have been assigned 1987 as the year of allotment to I.p:.S.,t.h at . 
 is,12 years after that recruitment 'in M.P.S. The A.P.S.Oi!fjcer of 	1976,appointed 	one 	year 	later 	than 	the '. representatjonjsts,have been' assigned 1985 & 1986 at 	the year  of 	their 	allotment 	in 	I.P.S. I 	am 	sure 	that 	if 	they 	go 	to tribunal/court,Covernment 	may 	not 	be 	in 	sound 	footing 	to: 

• 	 '' 

counter their arguments for justice. 	 S  , 

..P/3.. 
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11,1 The réprsentatjonjsta are. first rate officer who are 
., 	 •' working with 1mmense dedication and devotion in dicharga øf • 

	

	 their duty ancl have proved their worth 88 excellent officers of • . 
the Department. I will be grateful if Government Considers 

• 	 their represeflatjona right earnestly with sympathyat an. e9Y 	, ••••• 

L [ 

(D.N.S.SHRIVASTAVA) 
Director General 	u 	

•. 	 • 	 .. : 

	

and 	'.. 	Y. 	• 

	

Inspector General of PoliceMeghalaya 	•. •:. . 
SHILLONG 

Shri K K SinhaIAS,Chjef 

U/o No. FM/XXVt-9/195 	pt.19/5/94. 

/ 
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1ln1nI 	 ri Y. 14)lngciob, 	 ' 
Urder 3etaZ7 to the Qvt. ot)bghaleya. 	I 	

S 

	

- 	 S 
. 	 T 	 . 	 j... ,. 

	 .' 	 . 	 . 	 ' 	 ,, 	
•': 	

•.•... 	 •--. 	
, 	. 	 , 4_.. 	

a 

. . 	. 	. 	. 	•Tbe1Jnr Seetai7to.tbs cbt.otH4fa, ., . ..., . : , , . • 
. - 	. . 	Mtigtry Of Ikas Affaira, 	. 	. ' . . . . I :' 	 , 	 :. • . . • 

hey De3ht-11COO1. 	 S 	 ii 	 ,S, 

.•( 	 . 	 ..- 	 . . 1... , 	 • 	 .. 	 • 	 • 1 	 •• 	 •, 	
••! 	 • 	 • 	 ••. 

2bject: 	IPS 0aOL14On Of. eanirit) Thaiea, 1988 Dtoxn1r4on 	' 

	

ot8euioritofprvt.e 23tio 	 I 

4 	 4 

Refsreoe* 	MlnistZ7'a 1.etter 1*. L1O16/y/92.1P3.I dated 10,8,93. 	' 
I 	 4% 

I 

ai izzvit1ig s r.tos to the Ministry's lettet' oited abov, 
I an dfreted to tbrwd hsre4th the reprs.taticm ittte4 4 airi 

: 	
'3.(!87).0. )3 .4to 1. 

	

1 	 I 

	

1. The Joint 	e tbDIit*r of * 	ghaLqa hL&Ø approved 	.' 
the propoaaZ of reoogit ion of the $.gha].eye loijo. Sarvice as a feeder eex'yios 
£br prpmoticc to the IJ.S. In it* meeting he4 on Z.hC9. 	I 

1 	 I 

- 

	

	 26 Aftw r.osiving the sppzova of the 1ttht 	e AtIzrity, 	'i'"  

the Stat. (vermeut wagbb for the approval of the )iistry t'r1or ete' 
O,verierit's1tt.rXo, iL. %/77/236 d*ted9,8,89. 	I  

lthe )tlnigtry In their letter No..'11O1a!e9-iPS.I 

dated .2.90 h*ve oc*ivqd their decAg1on on the *stt 	1 

4Th.State1,sxto3Ad.otc.tboM.P.3a8aZeedor 

• 	* avioo oay on 5.41990, that is after the 8iiion 
patiou of the Sdled IdA 1990 was held. 

	

5. The State (bv.zent In their latter lb. 	164/0W2 
dated 197990 have requested the U'F,&0 to o's1rsa  
Oxnittea )eting for )ghalaya Wing md the UPSO In tbeir letter 11o.l.7/2(2)/ 

	

89-Az (N) 44d & 890 have rp.st..d the 3tat,s 	 to  aiheit proposal 
for conveiIg a meeting of the Selsotlon 	and a oordjn14' tb. Btsts 

GDvartment 2*ve aheitted the proposal to the OeiaeIon Vidb Lettei' No 

	

160/89/55 d4ted 23.8,90. 	er, the 51e1on ,ft'4teYbor.bing ocuije 
hold during 1990 and the Setec* List 1990 br 

)I 
 Wing ?' at be 

I 	I 	
II 	I 

Ur the oIrastmioes In&tcstod above, 1 , therefore, 	I" 

to r.ieat the )Siniatry to kindl,y faviraUy cnaider the z'aproitati*a 
ailmitted by the offiosrs uid ocuway nooeeser7 orrs at an oat date. 

1,44  
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Zbrno No, 	/90/ft/35 1  Dated $hillong,uie 'July, 1)4. 

to tIz Dfrecto 	iera1'& i6pector Gneral with referenoo to his lettew  

kr  or(%ax' etc., 
• 	 •. 

• 	 • 

 

TJn&r aecretary to the 
vt0of Iøalca, 	• Ibe (PQUc.) .Departizxt. 

... 

a, 	 t•. 	 - 	 ••-• 	 -• 4 



• 	 ANNURE- > 
GOVERNMENT OF MEGHLAYA 	 S 	

[ L HOME (POLICE)DEPARTMNT 	
, 	

./1•.• 

NOOHPL. 16/90/Pt/42 	Dated Shiiion,the !l-May,  1995. 

From 	:- Shri V. Lyngdoh, 
• 	 Under Secretary to the Govt. of Maghalaya. 

To 
• 	 The Under Secretary to the Govt.cf India, 	I 

Ministry of f-brne Affairs, 	, 
New Delhi -110001. 

Subject : 	IPS (REGUlATION OF SENIORITY) RULES,1988- ETERMDTION 
OF SENIOR ITY (P 	 1C PROMJEE IPS OFF ERS • 

Reference:- State Government's letters No.HPL.16/90/Pt135 
• 	 dated 15.7.94 and NO.HPL.16/90/Pt/37 doted 18.7.94. 

Sir, 

In inviting a reference to the State Government's letters- 

cited above, .1 am directed to request that Ministry may kindly ,  

convey necessary orders early. 

Yours faithfully, 

Under Secretary to the Govt. of Megha1ay,, 
}bme (Police) Department. 

.... 

Memo NOJL.16/9o/Pt/42_A • 	 Dated .Shillng,the 	May, 1995. 

Copy to Assistant Inspector Gnera1 of POlice(A) with refeience 
to letter 1,%b.FM!I/XXVI-9/94t

~
94/EEBI~ 9.5.95, 

By order etc., 

tinder Secrptar- c the Govt of Meghalaya, 
(Police) Department. 

. 	

0.••. 

Ky- 



IN THE CENTRAL ADMINISTRATTVE TRIBUNAL 

/ . 	
GUUJAHATI BENCH AT GUWAHATI 

I' 	 In the matter of:- 

10 
	

/ 	O.A.No.99 of 1996 	 X\ 
ance G. Momin .... Applicant 

.' 
•.:' ... 	 Versus 

c/ 
Unionof India & Ors 	 Respondent. 

Written Statement for and on behalf of 
Respondent No.1: 

I, ML. Miglani, Under Secretary'to  the 

Government of India, Ministry of Horns Affairs, 

New Delhi, do hereby solemnly affirm and say as 

follows:- 

: 	 1. 	That I am Under Secretary  to the Govt. 

of India, Ministry of Home Affairs, New Delhi and 

•am acquainted with .the facts arid circumstances of 

the case. I have gone througfta copy of the 

application and have understood the contents 

thereof. Save and except whatever specifically 

admitted in this written statement the other 

contentions and sta.ements made in the 

application may be deemed to have been denied. I 

am competent and authorised to file this written 

• 	statement on behalf of Respondent No.1 

2. 	That with refernce to paragraphs 1 & 2 

of the application, the answering respondont has 

no comments. 

3. 	That with reference to paragraph 3(i) of 

the application, the answering respondent begs to 

state that the impunged letter has been issued by 
fc11) . 

under 2 eçt3XY 

Mi1'i:rV 0 
tjomf!altV 



77) 

Ruiés,1954 and regulation 2(j)(ii) of the IAS 
V 

V .  

(Appointment by Promotion) 	Regulations, 1955 

rovides as follows:- 

any service 	or 	services, 

approved for the purpose of the Recruitment ules 

by the Central Govt. in consul-tation with the 

State Government, a member of which normally 

holds, for purposes of revenue and general-

administration, charge of a subdivision of a 

district or a post of higher responsibility." 

In terms of the aforesaid rule position, 

the Central Government approved the recognition 

of Meghalaya Civil Service as feeder service for 

the purpose of promotion to lAS. It is, however, 

stated that the applicant has raised the issue 	L 
regarding notification issued b' the Ministry of 

Personnel, Pension and Public Grievances, whereas 

he has not impleaded them as a respondent in the 

• 	 case. Therefore, the application deserves to be 

dismissed on count of non-rejoinder of necessary, 	L ; 
• 	- 	 party. 

That with r:egard to the statements made 

in paragraphs 6.10 and 6.11 of the application, 

the answering respondent begs to state that the 

contentions concerning Respondent No.1 made in 

-. these pars are denied. 

• 	That with reference to paragraph 6.12 of 

application the answering respondent begs to 

state that appointments to IPS were made on 
IT 

$ 	 - 
- 	 .• 	 • 
jf 

	

Ary- 	. 
- 1' 	• 	i 

F: 



• the answori.ng respondent strictly in accordance - 

	

• 	 with the 	provisiors of 	IPS' (Regulation 	of 	.L 

	

• 	 Seniority) Rules,1988. 

4. 	That with reference toparagraph 3(u) of 

	

• 	 the application, the answering respondent begs to 

	

• 	 state that the applicant's representation was 

• 

	

	 carefully examined and thereafter rejected. The - 

decision was conveyed to the State Govt.for being 

• communicated to- the applicant vide the answering 

respondent's letter dated 17-7-96. 

• 	- 	5. 	That with reference to paragraph 4 of the 

	

• 	 application, the answering respondent has no 

comments. 

6. 	That with referenceo paragraph 5 of the 

application, the answering respondent begs . to 

state that the cause of grievance first time 

• acrued to the applicant in 1984,whereas he made 

his first representation in 1994 i.e. after a 

lapse of about 10 yers. Therefore, the instant 

• application deserves to be dismissed as barred by. .. 

limitation alone. • 

S. 

. 7.That 	with reference to paragraphs 6.1 to 

: . 6.8 of the 	application, the answering respondent 

. begs to state that the same are matter of record.. 
...................... 

8 	That 	with reference to paragraph 6.9 of 

the 	pplication, -the answering respondent begs to 

state that 	rule 2(g)(ii) of the IAS(Recruitment) lk 

frrTft)  

L. MIGLANI) . 

n 

Unr 	cretary 
;1.Jfft 	. 

' -of rome Affalr8 
S  

- 	 -• S 	 - 	

-.1--  - . :r -  ' 	 - 	 - I 	t - 
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• 	 specific recommendations of 	the Joint Cadre ' 
: 

Authority in respect of Joint AssamMeghalayà 

Cadre T  as provided under:--regulation 9(1-) of IPS 

(Appointment by promotion) Regulations, 1955. 

12. 	That with reference to--paragraph 613 of ,- 

the application, the answering respondent begs to 

stat.e that this was the Rule position before 

amendment notified vide DOP & I Notification 

dated 7'-11..1989. S 1' 

	

• 	 13. 	That with reference to paragraph 6.14 to 

6.17 of the application, the answering respondent  

	

• 	 ' 	have no comments. 

- 

That with refei- enceto- paragraph 6.18 to 

6.31 and 6.33 of the application, the answering 	•.' 

• 

	

	 respondent begs to state that these relate to the 

State Government, 

That with reference to paragraph 6.32 of 

the application the answering respondent begs to 	•' 	 I 	• 

state that thes.e relate to the State Gove-rnmenmt 

and UPSC. 	It is, however, 	stated that the 

Selection Committee Meeting is convened by LJPSC 

on the basis of service record of eligible State  

Police-Service Officers and other information  

furnished by State Govt 	direct 	to 	the 

Commission. 

That with reference to paragraph 6.34 of 

• he application, the answering respondent begs to 

state that these relate to the State Govt. 	It 	' . S 

(rrfr'r4) 	 S 	
. 	 ' 1 • 	' 

M. L. MICLANI) 	 S 	 • 

Unr Secretary 	 S  

	

. 	..• 	Tht 	-  
-inisu'v of Home Affairs 	 • 	 • 	- - 	 : - 	' 	• 	' 	- •, 



- 	 - 

'is., however, stated that as a seperate Select 

List of each segment of joint cadres is prepared, 

no manner of continuity can be iMputed between 

the Select List of Assam Segment and Meghalaya 

segment. 

17. 	That with reference to paragraphs 6.35. to 	-' 

6.37 of the application, the answering respondent 

begs to state that these are matters of record. ' 

However, the seniority in State Police Service 

that-too in twodifferent cadres has nothing to 

do with determination of 'seniority in IPS. 

That with reference to paragraph 6.38 of 

t-he application, the answering respondent begs to 

state that there was no inaction or delay on the' 

part of the Central Government. In terms of 

regulation 2(1)(j)(ii) of' IPS (Appointment by 

Promotion) Regulatio-ns,1955, the applicant has no 

right to -claim appointment to IPS. It i-s- the 

State Govt. 	which has to decide whether to 

induct SPS officers to IPS or not. 	The State 

Govt. vide their notification .dated 5-4-90, 

recognised the Meghalaya Police Service as -feeder 

service for the purposes of appointment to IPS. 

Meghalaya Police Service was 	not a feedcer 

servi.ce prior to 5-4-90, therefore, the applicant  

has no vested 	right fo-r 	consideratfon 	for. 	- 

promotion to IPS prior to that date. 	The 

-seniority- and ye -ar ofallotments in the ' Indian  

- I lice Service of the applicant and respondent : 

HNos. 6,7 & 8 has correctly been'fixed under rule  

3(u)' of 	IPS 	(Regulation 	of 	Seniority) 	1- NIIGLANI)  

fetary' 

• 	
' 	I_• - •• IT 	 ' 

' nsrcy 01 1-lame Affajr 

• 	 ' 	 '. 	 ' 	 . 	 --- 	 .' 
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Rules,1988. 	Meghalaya 	Police 	Service 	was 

H 	. 	 recognised 	as feeder service for the purposes of 

• 	 appoi-ntment 	to IPS from 5-4-90 i.e. 	much 	after 

the enactment of Seniority Rules., 1988, therefore 

the said 	rules 	has 	caused no hardship 	to 	the 

applicant. 	This case is not a fit case to invoke 

rule 3 of 	lAS (Condition of Service - 	Residuary 

Matters) 	Rules,1960.. 	Meghalaya Police 	Service 

was declared 	feeder service in April, 1990. 	No 

Selection Committee Meetings prior to 1990 can be 

convened. 

That with reference to paragraph. 6.39 of 

the application, the answering respondent begs to 

state that these relates to the State Government.. 

Shri H.L. 	Deb's review was done in pursuant to 

directions of this Hon'ble C..A.T. • The 

applicant's case is not identical to that of Shri 

Deb. 

That with reference to paragraph 6.40 of 	. . 

the application, the answering respondent denies 

the contentions 	made 	in 	this 	para 	being 

hypothetical.. 

That with reference to paragraph6.41 & 

6.42 of the application, the answering espondent 

begs to state that the rule position quoted in 

this para is admitted.. 	The Govt. 	of India 

decision No.1 below rule 3.of the AIS (Conditions 

/ 	of service - Residuary Matters) Rules, 1960 

ç5rovides that:- 	. 

L. M:GLANI) 	 . 



• 	 -•.- 	 .-- 	 •-- 	 .- .- 	 . 

: 	
"A doubt was raised whether the power of 

relaxing rules was intended to be applicable to 

"Recruitment Rules" also. 

22. 	The Government of Indi-a have held that. 

the "Recruitment Rules' cannot be relaxed under 

rule 3 of AIS (Conditions of Service - Residuary 

Matters) Rules, 1960." In view of the above, it 

is not possible- to invoke the power vested in the 

Govt. of India under rule 3 of the aforesaid 

Residuary Matters Rules to relax the relevant 

rules for initial induction of applicant to IPS. 

23.. 	That with reference to paragraph 6.43 of 

the application, the answering respondent begs to 

state that no •mannei-  of continuity can be imputed. 

between service conditions of State Police 

Service of varicus segments of a joint cadre. 

Eve:n.two officers namely S/Shri A. Rajkumar and 

P.C. Neog, who joined as Dy..SP on 1-2-76 under 

Assam Government, have been appointed to IPS on 

29-12-95 and assigned 1989 as year of allotment. 

The regulation 9(1) of the IPS (Appointment by 

Promotion) Regulations,. 195.5, quoted by applicaiit 

in para 6.45 stipulates that appointments to the 

service has to be made from the Select List for 

the time being in force and in the order in which. 

names appear in such a Select List. A Select 

List comes into force only from the date on which 

it is approved by UPSC... The applicant was.-

appointed to IPS on the basis of inclusion of his 

	

- 	name in the Select List approved by UPSC 	.
;Fr (M. L. MIGLAND 

Under .Secrlary 	 . • 
T1 	TI1T 

Ministr of Home Affa 
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15-7-91. 	Moreover, the 	IPS (ppointment by 

Promotion) Regulations do not provide for making 

appointments to the Service with rostrospective 

effect. Therefore, the applicant has no vested 

right to be appointed in IPS prior to 21-2-92. 

That with reference to paragraph 6.44 of 

the application, the answering respondent bogs to 

state that as stated in para 6.42 and 6.43 above, 

it is reiterated that Residuary Matters Rules 

cannot be invoked for the purposes of initial 

recruitment to the Service. 

That with reference to the paragraphs 

6.45 to 6.48 of the application, the answering 

respondent begs to state that the applicant's 

representation 	was carefully 	examined 	and 

rejected on merits. The State Govt. was 

informed accordingly with a request to inform 

suitably to the concerned Officers. 

That with 

7.1 to 7.7 of the 

-respondent begs to 

stated herein above 

pertaining to the 

maintainable. 

references to the paragraphs 

application, the answering 

state that in view of what is 

the issues raised in grounds 

answering respondent are not 

That with reference to paragraph 8 of the 

application, the answering respondent begs to 

state that the representations oftho applicants 

ere carefully examined. 	However, it was not 

found possible to accede to their requests. The 

L. MIGLANI) 

Und r SecretarW 	
/ 

1 V ff&i i 'f  

L 
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decisi-on 	taken by 	answering respondent was 

conveyed to State Govt. with a request to inform 

the concerned officers accordingly.. 

That with reference to paragraph 9 of the 

application, the answering respondent have- no-

comments. 

That with reference to paragraph 10 of 

the application, the answering respondent begsto 

state that in view of the submissions made in the 

foregoing paras, it is stated that the applicant 

is-•not entitled to get any of the relief(s) 

sought for by him and the application deserves to 

be dismissed being devoid of merit with costs.. 

That in view of the submissions made 

herein above, the petitioner is. not entitled for 

any of the interim relief(s). 

That with reference to paragraphs 12 to 

13 of the application, the answering respondent 

have no comments. 

 

M 5  L. MIGLANI) 
rz Jr 

Und r Secietary 
U 

jr0f Home Aff&ir 



V E R I F I CAJ 1 0 N 

I, M.L. Miglani, Under Secretary to the 

Government of India, Ministry of Home Affairs, 

New Delhi, do hereby declare that the statements 

made in this written statement are true to my 

• 	 knowledge derived from the records of the case. 

I sign this verification on this the 

• 	 16th day of September, 1996 at New Delhi, 

DEPONENT 

TT4) 
- 	 . M1GLM) 	• 

II 

• 	 •. 	 • 
t 	 - 	

• 	 • 
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IN THE GENTRAL ADMINISTRATIVE 	TRIBUNAL 
7-7 

GAUH?TI BENCH : GATJHATI 

IN 	THIS 	MATTER 	OF 

O.A. 99/96 

• 	 . 	 5ri Skylance G Monhin, IPS. 

-Vs - 	 (. 

4 

union of India & ors. 

..Respondents. 

WRITTEN STATEMENT ONBHAiF OF RESPONDENT NO .5. 

I, .yearlynneson Lyngdoh, 8/0 late T Laitfiang, 

aged about.57 years, residing at present Shiflong, 

do hereby soleninly affirm and 6y as follows ;- 

That I  am the Deputy Secretary to the Govt.of 

eghalaya, Home (police) Department and as such I  am 

acquainted with the facts and circumstces of the 

instant case. 

That I have received a copy of the application 

in the instant O4. 99/96 (hereinafter called application)i 

and having perused the. same I have understood the 

contents thereof. 

Contd. . 

.•fr 
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That I'deny the statements and submissions 

made in various paragraphs of the application save and 

dxeopt those which may be specifically admitted herein 

in this affidavit. 

 That j submit that the application is liable 

to be dismissed as being barred by limitation. 

That with regard to the statements made in 

paragraph 6.5 1  I state that the period of elligibility 

for promotion of State police Service Officers to the 

Senior scale of service is 7 years subject to be availa-

bility of vacancies and not as a mattc-rof right. 

6: 	That with regard to the ststements made in 

paragraph 6.6. of the Opplication I state the officer 

receiving president Nadels or any other yiedols has no right 

to claim for higher promotion/seniority. It is not relevant 

for the purpose of the instant case. 

.7. 	That I deny the strtements made in paragraph 

6.7 of the application i  state that as per the cadre 

strength, promotion quota for both As.sanl and Meghalaya 

is 34 posts In which 14oghalaya wing is entitled to 8 

promotion posts. 

8. 	That with regard to the statements made in 

paragraph 6.8 of the application i  state that Meghalaya 

Contd....3... 
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wing is entitled to 8 posts of promotion quota. However, 

• 	the contention of applicantin this case is not relevant 

as officers of the Assam wing who are senior to the 

applicants were not in tho.select list of that particular 

year. 

That with regard to the statements made in 

paragraph 6.9 of the application i state that the State 

Government had to move the Government of India for 

recognisation of the MJDS as a feeder service to the ip$. 

That while denying the correntness of the 

statements made in paragraphs 6.11 and 6.12 of the 

application i state that official steps have been taken 

by the State Government on repeated occasions in respect 

of tho matter and as such the allegation of the applicant 

is not sustainable, since all the vacancIes were utilised 

by the Government of Assam with the knowledge of all 

concerned at that time, subsequently thftt feeder post 

ceased to be available to the Government of Assani and 

thereafter Government of Meghalaya in accordance with 

the Government of Asam and Government of tyreghalaya 

• 

	

	grecment have systematically made use df the 

opportunities available tothe MPS Officers. 

Contd . . . .4. . 

• 	 ( 
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1. 	That with regard to the statements made 

in paragraph 6.19 of the application I state that 

the said staternbnts are not correct as alleged or 

other wise. 

1. 	That I deny the statements made in 

paragraph 6.29 of the application and the said statei 

merits are not correct as alleged or other*ise. 

That with regard to the statements made in 

paragraph 6.31 of. the application I  state that the 

promotion quota for both Assam and me.ghalaya wing has 

been worked out and incorporated in the cadre schedule 
13 	 4Ae,  of the IPS whichj 	based onLnumber  of senior duty 

posts etc.. as prescribed in the cadre schedule. 

That while denying the correctness of the. 

statements made in paragraphs 6.34, 6.36, 6.44 and 6.45 

dr the application I  state that formal communication from 

the Government of India on the matter was received by 

the $tate Government only 5.3.90. 

l 	That I deny the ground set forth in the 

application and state that the said grounds are not 

tenable nor are they borne out by the facts and 

circumstances of the instant case. 



V E RIP I C A T ION 

I, Yea rlyirne son iynd oh, son of 

late T. Laitfiang, ad about 57 years, residing 

at present Shillong, by occupation the Deputy 

So citary to the Gove rnmont of Meehalaya, 

Home (Police) Department, do hereby verify that 

the state ment s made in the Writte 11 Stment 

are true to my knowledge and belief. 

And I sign this Verification bh 

this the '.dayof March, 1997 at Guwahatl. 

0 
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IN THE CNTIAL AtNINI STRAVE TRI BUN?L, =IAHATI BCH, 

AT GUWAHATLO  

.
Int the matter o - 

O.A. 99/96. 

Shri Skylance G, k4Dmin, IPS. 

-Versus..- 

Un ion of In di a & 0 ra. 

Respondaits. 

In the ztter o1 

Rejoinder to the Writte'i stateent 

iied by the Respondeit Lo.1. 
(S 

I, Sri Skylonce G. Momii, IPS., the applicant in 

O* A. No,. 99 of 1996, b hery solemnly aiEn and 
state as follows s- ( 

1. 	That I have been served with a copy o2 the writtefl 

statemt giledby the Réspondet No.1 and I have gne 

throu gh the sane an d un dso d the on te ts thereof4, 

Save and except wIt is specLically adnitted in this 

rejoinder..,.... 
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4; 	
46, 

74) 

- 

rejoinder, other statements made in the written 

statements may be deemed to have been denied. 

Statements which are not borne on reords are also denied. 

2. 	th at I have no onun en t with regard oc to the 

statnents made in paragraphs 1, 2 and 5 of the 

written statement. 

3, 	That with regard to the statements made in 

paragraph 3 of the written statement, I deny the sane 

and retterate that the impued letter dated 10.8.93 

fixLng J*s year of allotnent in 1987 has been made by the 

0,vt. of India in a nest unjust, unfair an d unreasonable 

m enner. 

4. 	1hat with regard to the statements made in 

paragraph 4 of the written statement. I deny that my 

rqreseitation was careftilly exsnined and thereafter 

rej ected. I state that the very fact that the (bvt. of 

India took A years in disposing of the said rresentation 

and disposed of in a mo st cryptic end nonspeaking 

- 	 menner shows the apathy and neglect towards me and I have 

even been denied to know the grounds on which mW my 

rresentation is rej ected, 

5.. 
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5 1 	That with regard to the stateumts made in 

p aragraph 6 of the written stataiit, I deiy the statne1ts 

made therein and state that there is no delay or ladies 

on my part in appadiing this I-Jon'ble Tribunal, The Cbvt. 

of Meghalaya, by taking up my cas&with the Gvt of India 

over the years held out hope that my case would be 

considered lb r promotion to the i. P. S. But when I ftand 

that the officers appointed later than me into the A& P.S. 

were pzomo ted id.ng their year of aUotmait abuve me, 

filed a rreseitation belbre the Gvt. of India, on 

29. 3• 94 which having not been disposed of, approached the 

1ion'ble Tribunal with the instant 0. A.,., it is only after 

the receipt of notice from this Ibn' ble Tribunal the Govt. 

of India disposed of the said rresaitation vide its 

letter dated 16,7,96 in a most cryptic and non-speaking 

manner. I deiy that the application is barred by 

limitation, 

6, 	That with regard to the statemeits made in 

paragraph 8 of the writtai statement. I dsiy the sie and 

state that the rule 2(j) (iii) of the Indian Police Service 

(ppointmait by promotion) Regilations,1955 provides the 

meaning of State Police Service as - 

no U s••.U.. the principal police service of a State, 

a meitber of which normally holds charge of a 

sub-division...... 
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sb-.dtision of a district for purpose of police 

:adnixii stration and includes any other duly 

anstituted police service functioning in a State 

hi di is dec.1 ared by the State QvexnznQit ID be 

eqaivalent a.  

I state that the above rules dD es not in aly  wy 

reqiire reauition of '1. PS. as fder service fD r 

promotion ID the i.r.s. 1èaition of the QDvt# of India 

in sY be reqiired in respect of other eziva1ent service or 

service other thEn State Police Service or State Civil 

Service (M.P.S. or M.C.S. in the instEnt case. The Govt. 

of India vide their letter dated 23.2.90 (tineure 'N:' ID 

the application) onfined that the reogition of the Qvt. 

of India is notnecessaxy ser -te the N. PS* Would 

aulx,matically becgne a feeder service if it fu1.1s 

o,ndition laid dDvn in rule 2(j) (ii) of the I. P. S. 

(AppointnEnt by Pmotion) Regilatton, 1955, 

7, 	That with regard ID the stateneits made in paragrh 

9 of the written statneit, I say that I appathed this 

Hon 'b). e Tribun al m cin g a gri evEnce against non-on sideration 

o f my case for pxoittion to I. P. S. which was the to me 

since 1984 Endjor non ansideration of fixation of year 
s. 
	

of allotñtht prior to those officers &qd h.P. S. whose 

Cases, . 
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were cx)nstdered and later promoted to the IPS. Hece, 

Ministry of Persnnel, Peision an d Public Grievance 

whi ch i ssu ed 3. etter dated 23. 7 • 85 reco,  gni sing N. C. S. as 

feeder service is not a necessary party ibr determination 

o j. the applicant' s casC in issue. 

8 0 	That with regard to the statents made in 

paragraphs 10, Li, 12 and 3.3 of the eritti statenant 

reLterates and reafiun my statneit made in paragraphs 

6.10, 6.11, 6.12. 6.13 and 6.14v of the application. 

9, 	2hat with regard to the statenants made in paragraph 

14, 15 of the writtcn statnent, I reiterate and reaffirm 
/ 

	

	

the statenmts made in paragraphs.6.19 to 6.31, 6.32 and 

6.33 and,, further state that Ioth theGvt, of India and 

the Gvt, of Meghala3fa are jointly and severally responsible 

3or my dred promotion resulting loss of myseniority in 

the I. P.S. cadre. I state that the G,vt. of Indta io red 

to sed the clarification with regard to the rec,iition 

o f it N. P.S. on feeder service in time an d in fact it is b r 

this lapse oupied 4th the lac3 of initiative on the 

part of the (bvt. of Mealaya, the vacancies ii-t for 

the Qvt. of MeQhalaya bavebeen utilised by the Gvt, of 

Ass&fl without atho rity of 3. aw d,riving me the due and 

3. e.timate claim for promotion to the I. P. s. 

10* 000*0  
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10. 	That with regard to the statets made in 

paragraph 16 md 17 of the writtei written statetit have 

only held the delayed MmVinication of the Qvt.• of India 

responsible for non-risideration of the applicants d 

case by the Selection Oninittee, Ahe stateneits made 

in the aresaid paragraphs of the writtei statnent that 

a separate list of each segneits of joint cadre is prepared 

and no manner of ontinuity can be imputed between the 

select list of Assan Segnit and Neghalaya Seot and that 

the seniority list of State Police Service has nothing to 

cb with deteurtin ation of seniority in I. P.S. are wholly 

incDrxected aid hEnce deied. It is stated that the 

statnents made therein have no basis &nd are antrary to 

the pixwision of b1e 5 of the Indian Police Service 

(ippointnent by Promotion) Reg.ilation, 1955, 

11. 	That the statenets made inperagraphs 18 and 23 

f the writtefl statement are deiied I say that I had a 

right to be cznsideri br appointmEnt to 
fiô&. t433 

the I.P. s. and 

that having not been on sidered, despite being eligible, 

I am entitled for a dtrectton fm the Ho&ble Tribunal 

either to rea,nvene the Selection Qnunittee meeling to 

review the  select lists prepared from 1983 to 1991 or to 

deen me...... 
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deep me to be selected in the select list prior to 1990 

so as to get appropriate year of allothait and seiiority 

prior to Reondet No. 6 to 17. It is further stated 

that since the reoitton of M.P.S. as feeder service by 

evei the State Qvt. was not necessary, I had a right to be 

con Si dered fb r apointmen t to the i. P.S. in tenas of Rule 

5 of the I. p. s. (ppoin1znent by Promotion) Regulation 1955. 

I rei te rate a d r eaf firm that beci se of the hardship 

caused to me my case is a fit case where the power under 

Rule 3 of the 1I. & S. (Condition of Service Residuary 

matters) Rule 1960 ought to have been invoked. The 

statenet that no Selection Cbmittee meetings prior to 

1990 can be convened is deied. This statenet g)e 

counter to (bvt. of Indi& s letter dated 23. 490 (Ann exure..'N' 

to the O.A,). The further statenit of the Gvt, of India 

that N. P. S. was not a feeder service prior to 594.90 is 

inconoDngz,us &id inconsistent in view of the fact that 

the Gvt. of India gave beiefit of service redered by me 

as state 1,wer service Officer while fidng my year of 

a11othet under Ru1e3(ii) (a) of the I.P.s. (Regulation of 

S€niority$ Rules, 1988. 

13. 	That with tegard to the stateits made in paragraphs 

19, 20, 21 and 22 of the wzitte-i stat eiiat I de,y the 

statetients made thern. I reLterate and reaffirm my 

statements made in pare grhs 6.39, 6.40, 6.41 and 62 of 

the application end paragraph 10 of this rejoinder. 

It is....... 
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It is further stated that appointment of Sri I. Rjkumar 

and Shri i. c. Neog in the i. P. s. on 21.1495 end assiiirig 

1989 as year of a1lothit tbes not diseitit3.e me to claim 

my & e consideration br appointment to the I. P.s. tel ayed 

appoin tnen t of zhxi J6 Rajkumar and Shri P. C, N e g, to the 

IPS is a different case altogether. That apart both these 

officers joined in the.P.S. during 1976 whereas I joined 

in the N. P. S. in 1975. There were mEily officers &ove 
them, in the .p. s. also. It is stated that appointment 

of Shri H.L. Dev to the II). S. giving retrospective benefit 

shows that the Cbvt. have the power or BDr that matter the 

rule pexrnits to appointment n officer to the I. P. S. with 
retn spective effect. I say that when e3. ar ation below 

second proviso to Rule 8(2 (ii) of I.P..s. (pptt. by 

Pzmot1.on) Regulation, 1955 provides a b8r  r appointment 

of menbers of State Police Service to a post under the 

(vt. of other constituent State, the appointment of J6P.S. 

officers thus made,is contrary to rules end a f6rtuitous one 

in which I,asM.P.S. officer can laya claim now 3or 

my notional seniority by a  legal  fiction since I would 

have been appointed against the said post, if considered 

at that point of time. Lhe (bvt. of India failed to 

consider that ev&i equity and justice denarided that 

Gvt, should have con sidered this while fixing my year 

of allotment. 

0 •S S 



/ 

	

14. 	Th at the statements made in paraçaphs 24 me. 26 

of the written statemts are enpbaticelly dei€d. It is 

stated that the r,reseitatton sukTnitted by me was only 

disposed of after about two id a half years by a cryptic 

i d non-spe akin g order. ¶th e o rder di sclo sed no ground on  

reason r i t s rej ection at all. 

	

35. 	That with regard to the statenits made in 

paragEaphs 25 ,, 27, 2Band 29,, I state that I an etit1ed 

to the relief claimed in this Original application since 

I am dei€d a0po intment to the IPS. by promotion or 

reasons directly attributatable to the Union of India and 

the (bvt. of Nealaya, nd I c&mot be made to suffer br 

any action or inaction on the point of the (bvt. 

I, shri Skylce G. I,bm1I1,  IPS. the app1ict in 

O.A. No. 99/96 . hereby vezi A-y and state that the 

statemEnts made in this rejoinder are true to my knowledge 

and belief and I sigi this Verification on this  

day of April. 1997 at 	 - 

K/ ~  
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IN THF, cEN TRA16 AINISTRALVE TIVBUNtL, GMIJiP-U BENcH, 

AT GJWJiATI. 

, 

In the mptter of - 

O.. No. 99/96* 

shxi Skylaice G. 1'bmin, IPS. 

. •. .•. ___________ 

..Versus- 

Union of India & Ors. 

I..... Resondeits, 

-An a- 

In the matterof- 

A rejoinder to the written statnst 

by the Respondet No, 5. 

I, Shri Skylance G. r4omin, IPS, the applicait in 

O.A. No. 99/96, cb hery sol emnly 	an d state as 

15iiows :- 

That I have been served 4th a copy of the wxittei 

statn*t glied by the Respondelt No, 5 wd I have gne 

j 
	

through the sgne and understood the contents theref, We 

and except what is specificallY aditted in this rejoinder, 

other statenents made in the written stateflQLt my be deened 

to have been denied. StataflEnt which are not bone on 

records are el sD den.ed. 

2..... 
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That with regard to the statanents made in paragraphs 

S • 6, 7 and 8 of the writtQl statenet, I say that I was 

e.jgjb3.e 5r consideration ~br appointment to the I. p, so  

by pmrñotiofl in 1983 and although there were vaccies in 

Meghalaya segneit of the Joint Cadre of I. P. 5., my case was 

not considered. It m ay be stated that eTQ as an M.P. S. 

0 fficer, the (bvt, of Meghalaya, appointed me in the post 

ennaxked Lor the C8dre OLcer aid therebre the Gvt o  was 

aware of the vacCy postition. 

• 	 3. 	That with regard to the statQnel ts made in p era graphs 

and 10 of the wxitte statnt, I reiterate id say that 

recoiition of 14. P. 5o as feeder service to the I. P. S wither 

by the ,Gbvt6 of India or bytbe State Gvt. is not necessary 

aince such cecDglition is automatic in tenns of the 

p zovi sian of 1i1e 2(J) (ii) of the I. P. S. C. (lpptt. by 

• 

	

	PrfvtLon) 1egu1ation, 1955. 1he (vt. of Meghalaya 

misconsived the piovision of law  ePd  by mcing unnecessazy 

I 	 a ne spon dC e Wi th the 'Gvt. of In di a' who is the appointing 

• 	auttority, delayed my appointment to the. I. P.S. The action 

of the Gvt,, therefr,re, suffers frm an error of law 

appaznt on the face of the record. The Qvt, of Assam. also 

misused the power in bad faith andutilised the posts meant, 

• 

 

for Neghalaya Police Service Officer to accommodate 

their own officers d)1:iving me from my iegLtimate right 

J 
w J... .. . . 
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for o,nsideration of promotion to IPS. It is deied 

that the Gvt. of ,Mdjhaleya have sytenatica11y made use 

of the opportunities avatlShie to the N. P. S. Officer. I say 

that if any post of Neghalaya segt of the Joint Cadre 

of I. P.S. is released by the Cbvt. of AssaT% subsecpit1y 

that ShOuld have am a retvspective efiect so that the N. P. S. 4 14i. 

who were drived.of due pnvtion can get the 	biefit 

of plXMflOtOfl. 

4. 	That with regard to the stataents made in paragraphs 

11,, 12, 13, 14 and 15 of the written statenet, I reLterate 

and re-affirm the various statements made by me in 

paragraph • 6.19, 	 6.31., 6.33, 6.36, 6.44, 6.45 and 

all the grounds of my oxigLrzal .epplication and I further 

say that since reoiition of N. P. 5. as itrer service 

is aptomatiqr  the notjfiction isied by the Qvt. of 

Neghalaya dated 5.4.90 (tnex1re '0' to the 0.z) is 

redundant. 

VE 	 I C 3A ONN. 

I, shri Sq.3timce G. Nomin, IPS., the applicant of the  

instit 0,, t., du hereby verify that the statements made in 

various paragraphs of the rejoinder are ti:ue to my know1edL 

and belief and I sign the Verification on this _JL' 
day of ri1, 1977 at 

I . 	 .... 

	 r 


